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1. Background 

Hon’ble National Green Tribunal (NGT), Western Zone Bench, Pune passed an order in the matter of 

Original Application No. 02/2025 (WZ) (Shri Ashutosh Kumar v/s Gujarat Flurochemicals Ltd. & Ors.) 

on 13/01/2025. The matter is based on the Application made by the applicant before the Hon’ble National 

Green Tribunal through email about gas leak incident at Gujarat Flurochemicals Ltd., GIDC Dahej 

resulting in 4 people died. The main grievance of the applicant as mentioned in the above said order is 

against M/s. Gujarat Flurochemicals Ltd., at plot no. 12-A, GIDC Dahej, Tal. Vagra, Dist. Bharuch 

Gujarat. Copy of the said order dated: 13/01/2025 is placed as Annexure- 1. 

 

Hon’ble NGT vide its said order dated: 13/01/2025 has constituted a three-member joint committee 

comprising of representatives of the Gujarat Pollution Control Board (GPCB), the Directorate of Industrial 

Safety and Health (DISH) and the District Collector, Bharuch. The said order also directed to visit the site 

and submit its report within one month. 

 

Relevant portion of the order of Hon’ble NGT dated 13/01/2025 is reproduced below:  

 

“10. We are not aware as to whether any inquiry/investigation has been conducted to investigate 

the present occurrence. Therefore, we deem it appropriate to constitute a Joint Committee 

comprising one Member each of:- 

(i) The Gujarat Pollution Control Board (GPCB); 

(ii) The Directorate of Industrial Safety and Health (DISH); and 

(iii) The District Collector, Bharuch, Gujarat. 

 

“11. The Committee is directed to visit the site in question and submit its report within one month 

with respect to the following facts: - 

(i). Inquiry/investigation reports;  

(ii). Remedial measures, if any;  

(iii). Recommended actions;  

(iv). Details of the persons, who died or got injured; their age; salary; nature of injury, 

compensation paid, if any; and the period of hospitalization.   

 

12. The Gujarat Pollution Control Board (GPCB) shall be the nodal agency for coordination and 

logistic support.  

 

13. The report in the matter be submitted by the GPCB through e-filing in the form of searchable 

PDF/OCR Support PDF and not in the form of Image PDF.” 

 

The Hon’ble NGT put up this matter for further consideration on 18.03.2025 

 

 

2. Approach 

In reference to the Hon'ble NGT order dated 13.01.2025 in the matter OA 02/2025 (WZ), a meeting was 

held at Collector Office, Bharuch on 20.02.2025. Shri. Gaurang H. Makwana, IAS, District Collector, Mr. 

Kishor N. Vaghamshi, Regional Officer, GPCB, and Ms. Jagrutiben Chuahan, Deputy Director, were 

present during the meeting. The District Collector has nominated Shri. M.N. Manani (GAS), Deputy 

Collector and Sub-Divisional Magistrate, Bharuch, as a committee member and representative of the 

Collector's office.  
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Hence the members of the Joint Committee are: 

1. Shri. M.N. Manani (GAS), Deputy Collector and Sub-Divisional Magistrate, Bharuch 

2. Shri Kishor N Vaghamshi, Regional Officer, GPCB, Bharuch 

3. Smt. Jagrutiben Chauhan, Deputy Director, Industrial Safety & Health, Bharuch 

During meeting it was examined the order dated 13.01.2025 of the Hon'ble NGT and discussed the further 

action required in compliance of the order. Considering the timeline for submission of report of the Joint 

Committee i.e. within a month, immediate actions need to be initiated. The minutes of the meeting are 

annexed hereto as Annexure - 2.  

 

As per NGT order para no. 11, “the committee is directed to visit the site in question and submit ts report 

within one month with respect to the following facts:-  

(i) Inquiry/investigation reports; 

(ii) Remedial measures, if any; 

(iii) Recommended actions;  

(iv) Details of the persons, who died or got injured; their age; salary; nature of injury, 

compensation paid, if any; and the period of hospitalization.”  

Subsequent to the meeting, the Joint Committee undertook an inspection and monitoring of Gujarat 

Flurochemicals Ltd. on 05/03/2025, in coordination with Shri M.N. Manani (GAS), Deputy Collector and 

Sub-Divisional Magistrate, Bharuch, the representative of the District Collector, Bharuch. During the visit, 

the committee also interacted with the representatives of the unit and requested for few information related 

to Gas leakage at CMS-1 plant and other measures taken by the unit. The following members of Gujarat 

Flurochemicals Ltd. were present during the visit: 

 

1. Mr. Dinesh Kumar Singh – Senior General Manager (CMS Production) 

2. Mr. Lallan Singh – Assistant General Manager (CMS Operations) 

3. Dr Sanjay Gandhi – Corporate Head (Environment Compliance) 

4. Mr. Satheesh Kumar – General Manager (PSM) 

5. Mr. Sanath Kumar – Executive President 

6. Mr. Jignesh Parmar – Deputy Unit Head 

7. Dr Sunil Bhatt – Factory Manager 

8. Mr. Maulik Shah – Chief Manager HSEF 

9. Mr. Samir Parikh – Sr Manager HSEF 

 

The committee has reviewed the remarks/report of the Directorate of Industrial Safety & Health and the 

inspection report of the Gujarat Pollution Control Board (GPCB), and the unit's investigation report 

concerning the gas leakage incident at the CMS-1 plant. Additionally, the committee examined the unit's 

profile, including product details, raw materials, manufacturing process, and implemented safety features.  

 

In compliance with the Hon'ble National Green Tribunal's (NGT) order, the joint committee inspected 

M/s. Gujarat Fluorochemicals Ltd. to assess the gas leakage at the CMS-1 plant. During this assessment, 

the committee determined that source emission monitoring of the CMS-1 plant was necessary to evaluate 

compliance with the norms prescribed in the Consent to Operate (CCA) issued by the GPCB. Accordingly, 

source emission monitoring was conducted. 

 

The proceedings of the interaction meeting between the committee and the industry representatives, along 

with the committee's findings and observations from the site visit and monitoring results, are presented in 

subsequent sections of this report. 
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3. About the industry 

Gujarat Fluorochemicals Limited (GFL) is a major producer of refrigerant gases in India. GFL's Dahej 

facility has been operating a refrigerant gas and fluoropolymer plant since 2007. This plant manufactures 

Polytetrafluoroethylene (PTFE) and other fluorochemicals, utilizing HCFC-22 as a feedstock. The facility 

is located at Plot No. 12/A, Dahej GIDC Estate, Taluka Vagra, District Bharuch, Gujarat. 

The coordinates of the site's corners are provided below. 

Table: Latitude and Longitude 

 

Corner Latitude Longitude 

A 21°41'42"N, 72°35'18"E 

B 21°41'41"N, 72°35'50"E 

C 21°41'32"N, 72°35'51"E 

D 21°41'32"N, 72°35'50"E 

E 21°41'30"N, 72°35'50"E 

F 21°41'26"N, 72°35'47"E 

G 21°41'24"N, 72°35'27"E 

H 21°41'33"N, 72°35'20"E 

 

Image: Google Image 

 
 

The total plot area of the unit is approximately 410,587.78 square meters and accommodates various 

plants, including VDF, PVDF, FKM, and a Pilot Plant. A simplified area breakdown is shown below,  

 

Table: Area Breakup 

 

Sr. 

No. 

Components Area 

(In sq. mt.) 

1.  Office/Adminbuilding/Lab 

Building 

7000 

2.  Production Area 274600 

3.  Finished Goods StorageArea 30409.89 
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Sr. 

No. 

Components Area 

(In sq. mt.) 

4.  Raw Material StorageArea 32409.89 

5.  Hazardous waste Storage 2000 

6.  ETP / STP/ MEE/ RO/spray 

dryer/etc. area 

10000 

7.  Green Belt Area 29768 

8.  Parking, Road Area andMargins 5000 

9.  Security Cabin 500 

10.  Utility Block 3000 

11.  OHC 600 

12.  Open area 300 

13.  Others, if any waterstorage 15000 

Total 410587.78 

 

The unit manufactures refrigerant gases, Polytetrafluoroethylene (PTFE) using HCFC-22, and other 

fluorochemicals, with a production capacity of 114,934 MT/month. It also operates gas/coal based 

COGEN power (54.5 MW), and gas-based CCGT power (37 MW).  

 

The unit utilizes the following key utilities, both dedicated and shared, for plant operations: 

a. Water Systems: Water, chilled water, cooling water, hot water 

b. Thermal Systems: Steam, chilled brine, HCFC 

c. Gas and Power: Compressed air, liquid nitrogen, electricity 

 

Plants operate either as continuous or batch process systems. The unit holds a valid Consent to Operate 

(CTO) with CCA No.: AWH-129478, issued on 04.10.2023 by the Gujarat Pollution Control Board, valid 

until 15/022027. Details of the CTO and product profile are provided in the subsequent section of this 

report. 

 

4. Statutory Permissions  

Gujarat Fluorochemicals Limited (GFL) holds required licenses and permits for its operations, in 

accordance with legislation such as the Factories Act 1948, the Air Act 1981, the Water Act 1974, and the 

Industrial Disputes Act 1947. The unit has obtained certifications from authorities including the Gujarat 

Pollution Control Board and the Factory Inspectorate. Detailed permissions from statutory bodies are 

listed in the following section. 

 

4.1 Consent Details  

 

M/s Gujarat Fluorochemicals Limited has obtained a Consolidated Consent and Authorization (CCA) 

from the Gujarat Pollution Control Board (GPCB) vide Consent Order No. AWH-129478 dated 

04.10.2023, valid until 15/02/2027, for the manufacture of Refrigerant Gases, Polytetrafluoroethylene 

(PTFE) using HCFC-22, and other fluorochemicals. Details of products and their production capacity are 

given in the CCA. A copy of the said CCA is provided in Annexure - 3. 

 

4.2 Environment Clearance (EC) 

 

A summary of the Environmental Clearances granted by the Ministry of Environment, Forest and Climate 

Change (MoEF&CC) to the industry is presented in the following table: 

 

 

Table: List of Environmental Clearances 
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Sr. 

No. 

EC Number Date of Grant 

1.  SEIAA/GUJ/EC/5(f)/662/2024 14/05/2024 

2.  SEIAA/GUJ/EC/5(f)/1205/2018 01/11/2018 

3.  SEIAA/GUJ/EC/5(f)/438/2017 28/04/2017 

4.  SEIAA/GUJ/EC/5(f)&1(d)/1717/2015 20/05/2015 

5.  SEIAA/GUJ/EC/5(f)/45/2012 27/02/2012 

6.  SEIAA/GUJ/EC/1(d)/17/2010 12/10/2010 

7.  SEIAA/GUJ/EC/4(d)/22/2010 07/12/2010 

8.  SEIAA/GUJ/EC/1(d)/56/2010 25/02/2010 

 

The aforementioned Environmental Clearances are appended as Annexure-4. 

 

4.3 PESO License 

 

Petroleum and Explosives Safety Organisation (PESO) licenses for the storage of various chemicals have 

been obtained by the unit from the Deputy Chief Controller of Explosives, Vadodara, and are summarized 

in the following table: 

 

Table: List of PESO Licenses 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Documentation of the aforementioned PESO licenses is provided in Annexure-5. 

 

4.4 DISH License  

 

The unit has obtained a factory license for the use of the said premises of M/s. Gujarat Fluorochemicals 

Limited situated at Plot No. 12/A, Dahej GIDC Estate, Taluka Vagra, District Bharuch, Gujarat, from the 

Deputy Director, Industrial Safety and Health (DISH), Bharuch, vide license No. 15074 dated 01/02/2021, 

with validity up to 31/12/2025. A copy of the factory license is annexed as Annexure-6. 

 

 

 

Sr. 

No. 
License No. Chemical Validity 

1.  S/HO/GJ/03/2054 (S93764) R-142b 30/09/2028 

2.  P/HQ/GJ/15/4798 (P184279) Methanol 31/12/2025 

3.  S/HO/GJ/03/1823(S73090) R-142b 30/09/2029 

4.  S/HO/GJ/03/2528(S104643) R-125 30/09/2028 

5.  S/HO/GJ/03/1778(S73093) VDF 30/09/2025 

6.  S/HO/GJ/03/953(S31114) HFP, R-22 and R-125 30/09/2025 

7.  
G/HO/GJ/05/688 & 

G/HO/GJ/06/678(G27680) 
HFP 30/09/2030 

8.  
G/HO/GJ/05/586& 

G/HO/GJ/06/575(G22172) 
Hydrogen 30/09/2029 

9.  S/HO/GJ/03/1165(S35006) Liquid Nitrogen 30/09/2029 

10.  S/HO/GJ/03/2408(S103799) AHF 30/09/2028 

11.  G/WB/GJ/06/205(G47478) Ammonia 30/09/2027 

12.  A/G/WB/GJ/GCT/101(G128288) Chlorine 30/09/2034 

13.  S/HO/GJ/03/915(S30612) Chlorine 30/09/2029 

14.  
G/HO/GJ/05/591& 

G/HO/GJ/06/805(G22655) 
Chlorine 30/09/2028 
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4.5 Boiler Certificates 

 

The unit has obtained individual certificates for the use of boilers from the Gujarat Boiler Inspection 

Department. The details of the boiler certificates are provided in the table below., 

 

Table: Detail of Boiler Certificates 

Sr. No. 
Registration 

Number 

Boiler 

capacity 
Certificate no Validity 

1.  GT-6924 2 TPH CA032022-20230035851 17/04/2025 

2.  GT-6041 90 TPH CA032023-20240043482 06/05/2025 

3.  GT-8091 90 TPH CA032024-20250044402 24/05/2025 

4.  GT-7237 10 TPH CA032024-20250047127 16/10/2025 

5.  GT-6472 20.25 TPH CA032023-20240043054 12/04/2025 

6.  GT-6488 20.25 TPH CA032023-20240043117 18/04/2025 

7.  GT-5526 2 TPH CA032024-20250046863 04/10/2026 

8.  GT-5527 1.5 TPH CA032024-20250044689 15/05/2026 

9.  GT-6923 2 TPH CA032022-20230035850 17/04/2025 

 

Documentation of the aforementioned Boiler Certificates is provided in Annexure-7. 

 

5. Incident (CMS-1) plant details 

5.1.  Product and raw material details of CMS-1 plant  

 

The Chloromethanes plant (CMS) produces a range of products including chloroform, methylene 

dichloride, carbon tetrachloride, 88% sulfuric acid, and hydrochloric acid in concentrations of 12% and 

31%. These products are manufactured using key raw materials such as methanol, chlorine, and 98% 

sulfuric acid. 

 

5.2. Manufacturing Process 

 

The process consists of the following stages:  

a. Hydro-chlorination Unit  

b. Chlorination Unit  

c. Product Rectification Unit  

d. Hydrogen Chloride Absorption Unit  

e. Regeneration and Drying Unit  

f. Acid and Alkali Storage Unit  

g. Refrigeration Unit  

h. Steam and Condensate Recovery System  

 

In Hydro-chlorination unit, feedstock methanol and hydrogen chloride from thermal chlorination unit react 

to produce methyl chloride. In thermal chlorination unit, feedstock chlorine and methylchloride from 

hydro-chlorination unit react to produce a mixture of methylene dichloride, chloroform and carbon 

tetrachloride. Most of the HCl from thermal chlorination unit is utilised in hydro-chlorination unit for 

producing methyl chloride. Excess HCl is sent to absorber unit toproduce31% HCl. The off gas containing 

HCl is neutralized with dilute caustic solution in scrubber. The product mixture from thermal chlorination 

unit is rectified in rectification unit followed by acidity and moisture removal in azeo column. 
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1. Hydro-Chlorination reaction: 

CH3OH + HCl →CH3Cl+H2O 

 

2. Thermal Chlorination Reaction:  

CH3Cl + Cl2 →CH2Cl2+HCl 

CH2Cl2+ Cl2 →CHCl3 +HCl 

CHCl3+ Cl2 →CCl4 +HCl 

 

5.3. Environment Management System (EMS) 

 

5.3.1. Water Management:  

This unit has obtained CCA vide No. AWH-129478, valid up to 15/02/2027 for discharge of 

domestic wastewater and industrial wastewater. As conditions mentioned in it are as under: 

o CCA condition no. 3.3: 4374.72 KLD of industrial effluent shall be treated in ETP consisting 

(Primary + Secondary + Tertiary treatment). After treatment, 1600 KLD of RO permeate (RO 

1 permeate: 1180 KLD and RO 2 permeate: 420 KLD) shall be used for cooling tower and 20 

KLD of treated water shall be used for dust suppression within premises. 3194.72 KLD treated 

wastewater shall be discharged through own 5 MLD pipeline into the deep sea after 

conforming norms prescribed in the condition no. 3.6 of previous CCA AWH-118244. 

o CCA condition no. 3.3: Total 45 KLD domestic sewage shall be treated waste water shall be 

used for gardening purpose after confirming norms prescribed in condition no. 3.5 of previous 

CCA AWH- 118244.  

 

The CMS-1 plant's manufacturing process generates no effluent. Water produced is recycled 

within the process. Washing water, however, is generated and treated in our in-house ETP before 

being discharged to the deep sea via separate 5 MLD pipeline. 

 

5.3.2. Air Pollution Control Measures 

 

Fuel consumption and stack details for flue gas and process gas emissions, as per the GPCB-issued CCA, 

are provided in the tables below. 

 

5.3.2.1 Fuel Consumption 

Particulars Quantity 
Coal (MT/Day) 1268.34 

5.3.2.2 Flue Gas Emissions  

 

Stack 

No. 

 

Stack attached 

to 

Stack 

Height in 

Meter 

(From 

G.L.) 

 

Air Pollution 

Control 

Measure 

(APCM) 

 

 

Parameter 

 

Permissible limit 

1 Stack attached 

Boiler ESP 

 

71 

 

ESP 

PM  

SO2 

NOx 

Hg 

50 mg/Nm3 

600 mg/Nm3 

450mg/Nm3 

0.03mg/Nm3 

2 AFBC Boiler 

(90 TPH coal 

based) 

 

70 

 

ESP 

PM  

SO2 

NOx 

Hg 

50 mg/Nm3 

600mg/Nm3 

450mg/Nm3 

0.03mg/Nm3 

 

 

 

591



JOINT COMMITTEE REPORT WRT HON’BLE NGT OA. 02/2025 

|  10 

 

5.3.2.3 Process Gas Emissions 

 

 

Stack 

No. 

 

Stack attached to 

Stack Height 

in Meter 

(From G.L.) 

Air Pollution 

Control Measure 

(APCM) 

 

Parameter 

 

Permissible 

limit 

1 
HCl Waste gas 

34 
Ventury 

HCl 
35 mg/Nm3 

Scrubber (CMS) Scrubber 

 

5.3.3. Hazardous Waste Management 

  

The GPCB issued CCA outlines the generation of various hazardous and other wastes, including their 

categories, quantities, and disposal modes. The unit provides a designated storage area for these wastes 

before their disposal. 

 

6. Inquiry/ Investigation   

In compliance with the Hon'ble NGT order dated 13.01.2025 in OA 02/2025(WZ), the constituted joint 

committee visited Gujarat Fluorochemicals Limited (GFL) on 05.03.2025. The purpose of the visit was to 

obtain inquiry/investigation reports and details regarding individuals who died or were injured, including 

their age, salary, nature of injury, compensation paid (if any), and hospitalization period, as specified in 

the aforementioned order. 
 

  

Photographs taken by the site inspection committee 

    
Photographs of damaged valve (DISH visit after incident) 
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The committee first inspected the CMS-1 plant, the site of the incident. GFL representatives indicated an 

isolation valve near auto valve XCV-2209, leading to the leakage of Crude CMS (Chloro Methane 

Substance). This isolation valve, located in the pipeline carrying Crude CMS from the Recycle Column 

(T2202) to the Crude CMS Tank (V2204) at approximately 9 kg/cm², was found to be damaged, with its 

bonnet displaced. Crude CMS contains a mixture of Chloroform, Methylene Dichloride, and Carbon 

Tetrachloride. During the site visit, the isolation valve was found to be repaired and ready for operation. 

The committee inquired about the cause of the incident, specifically asking whether it resulted from a lack 

of maintenance, the age of the valve, or other factors. 

 

During committee visit, CMS-1 plant is found in operation and process stack sampling of the same plant 

and analysis results shown HCl – 3.4 mg/NM3 which is within permissible limit (limit – 20 mg/NM3) 

given in consent.  Analysis result of CMS-1 plant process stack sample is attached in Annexure-8.  

 

Based on the unit's submitted records and the GFL representative's explanation, all sections of the CMS-

1 plant, including the G-section, were operational and functioning. The incident occurred during routine 

operations in the G-section at 1950 hours on 28/12/2024, which recycles intermediate Methyl Chloride 

and MDC to a recycle column. 

 

In response, the GFL representative explained the incident and presented CCTV footage. All sections of 

the CMS-1 plant were operational, and the process was under normal conditions. The incident occurred 

during routine operations in the G Section. The CCTV footage showed a gaseous cloud for approximately 

10-15 minutes, between 7:40 PM and 7:57 PM on 28/12/2024. The gas cloud formed throughout the CMS-

1 plant area, the control room area, and subsequently dispersed within the plant grounds. This incident 

occurred due to the failure of valve. The pipeline coming from column is fed to reflux drum via heat 

exchanger E-2207. There is an isolation valve preceded by a remotely operated valve and another isolation 

valve. The bonnet of this isolation valve (before the remote operated valve) was found dislodged. The 

typical probable reasons for failure of this isolation valve are: 

1. Valve bonnet-bolts failures leading to gas release 

2. Metallurgical failures of bolt material 
 

Additionally, the representative stated that the instruction manual pertaining to the maintenance of the 

valve, as supplied by the manufacturer, indicated that regular maintenance of the valve fittings was not 

required. Furthermore, there had been no prior incidents involving these valves, reinforcing the conclusion 

that this was an accidental and unexpected failure. 

Joint committee members inquired about the operating mechanisms of the CMS-1 plant. In response, they 

were informed that all production processes within the CMS-1 plant are controlled and monitored through 

a Distributed Control System (DCS). The DCS system primarily monitors the following parameters in the 

CMS-1 plant: 

1. Temperature 

2. Pressure 

3. Flow rates 

4. Level monitoring 

5. Real-time trends and data logging 

The committee verified data from the day the gas leakage incident occurred. The data indicated the 

following: Feed cut rate 16-20 m³/hr, bottom rate 7000-8000 kg/hr, top feed rate 4000-4500 Nm³/hr, top 

pressure 9-9.5 kg/cm²g, bottom pressure 9-9.8 kg/cm²g, and top temperature 82-87 °C. The DCS data 
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showed no gradual increase or decrease trends; instead, a sudden decrease was observed in all measured 

parameters except temperature during incident. DCS report is annexed herewith as Annexure - 9.  

The committee also inquired about the maintenance of valves and whether GFL conducted it regularly. 

GFL has submitted its maintenance schedule from April 2024 to March 2025. The maintenance schedule 

is annexed herewith as Annexure - 10. 

The committee obtained details of incident valve, pipeline and approximate possible leakage of 

gaseous mixture. Details of same are as follow: 

Sr. 

No. 
Particulars Details 

1 
Which was the line where the valve 

is located 

Valve was located at liquid outlet line of recycle 

column condenser (E-2207) connected to its reflux 

tank (V-2204) 

2 Length of the Pipeline 45m 

3 Dia of the Pipeline 200mm (0.2m) 

4 MOC of the Pipeline CS 

5 Valve Details TUFLINE Lined Plug Valves 

6 
Material in liquid phase or gas 

phase 
Gas phase 

7 How much gas release from system 35kg 

The committee has reviewed the HAZOP study recommendations for the CMS-1 plant, for which the 

auditee provided recommendations. GFL has addressed most of these recommendations and submitted a 

compliance report, except recommendation 3: Review the closed sampling system from the V-2102 

bottom valve. This recommendation will be completed by September 15th 2025. Other recommendations 

include regular inspection of all Relief Devices (RDs), planned inspection of tubes, and regular sampling 

of Hot Oil for methanol content, etc.  

The committee observed that GFL had conducted a third-party safety audit by Versatile Envisafe Private 

Limited in July 2023, and the third party suggested recommendations that need to be addressed by GFL. 

Earlier, GFL carried out a safety audit by the agency Makzad Networks Private Limited in June 2022. 

The committee inquired about the incident, and the sequential details are as follows: 

Time Details 

1950 hrs 

[28.12.2024] 

o Shift in-charge while he was in the routine field round, heard a noise and 

observed gas leakage in the G-section of the CMS 1 plant. 

o DCS Engineer has taken shut down of the plant and shift in-charge 

confirmed that safe shutdown has been taken. 

1950-1957 hrs 

[28.12.2024] 

o The operator shifted to the OHC at 2000 hrs and three contract workmen 

working on scaffolding near Thermal B Section, out of which two workers 

were brought to OHC by ambulance at 2020 hrs. The third contract worker 

came on his own accompanied by his supervisor to the OHC 

o The shift in charge alerted all sections and nearby plants, and evacuated 

people to safe locations. 

1957-2011 hrs 

[28.12.2024] 

o Affected individuals received primary treatment at the OHC as per the 

medical requirements. 

o They were under continuous observation and were in stable condition. 
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0000 hrs 

[29.12.2024] 

o Four persons (one operator & three contract workers) started feeling 

uneasiness and thus were referred to GIDC Hospital at Dahej and then to 

Bharuch Multispecialty Hospital. The patients were immediately shifted as 

per the recommendation of the attending doctors at Dahej hospital. 

0154-0601 hrs 

[29.12.2024] 

o Despite treatment and efforts from medical professionals, Mr. Rajesh 

Magnadia and Mr. Suchit Kumar passed away at 0154 and 0156 hrs 

respectively and Mr. Mahesh and Mr. Mundrika Yadav passed away at 

0221 and 0601 hrs respectively. 

Post-Incident o Two more contract worker were referred for full medical checkups at 

Bharuch Hospital (at around 0400 hours) and declared fit by the doctor.  

 

Based on the information received, different government agencies have visited the site and made their 

investigation reports consisting of the reason for the incident, duration, immediate actions, corrective 

measures, and remedial measures taken, etc. Details of their investigation are explained in the subsequent 

section. 

 

6.1. Gujarat Pollution Control Board (GPCB) 
 

Based on the information regarding the gas leak at Gujarat Fluorochemicals Limited, a team of officials 

from GPCB, Regional Office, Bharuch inspected the Gujarat Fluorochemicals Limited to assess the status 

of the leakage incident. The inspection report of GPCB, Regional Office- Bharuch dated: 29/12/2024 was 

submitted to GPCB, Head Office, Gandhinagar for further necessary action. The copy of said inspection 

report is places as Annexure-11.  

 

Subsequently, the unit has been issued Direction u/s 31A of the Air Act, 1981 by GPCB vide order No. 

GPCB/BRCH/CCA-1080(25)/ID:15136/850291 dated 03.01.2025. The directions include stopping the 

use/ operation of CMS Plant-1, to carry out safety audit/ HAZOP study and root cause analysis for 

accident, etc. The unit was also directed to pay Rs. 1 Crore as Environment Damage Compensation (EDC) 

immediately through XGN portal and to submit a bank guarantee of Rs. 10 Lacs for compliance assurance 

at the time of revocation. The copy of the said direction is placed as Annexure-12. 

 

In compliance to the direction issued by GPCB, (1) the Unit has replaced the insolation valve near auto 

valve XCV-2209 of the CMS-1 plant, (2) The Unit has carried out the HAZOP study and also carried out 

root cause analysis for accident. The Unit has submitted the HAZOP study report and the root cause 

investigating report to GPCB along with the compliance reply against the Direction issued by GPCB 

dated: 03.01.2025. Additionally, submitted notorized U/T dated 10.01.2025 regarding implementation of 

recommendation therein, and (3) paid EDC of Rs. 1  crore to GPCB through online vide transaction no. 

ZICOCMX0A4GQE5 dated: 06.01.2025. (4) The Unit has also submitted bank guarantee of Rs. 

10,00,000/- from ICICI Bank to GPCB vide BG no. 0003NDLG00234225 dated: 06.01.2025. GPCB 

conducted an inspection on 16/01/2025, to verify the unit's compliance. Subsequently, GPCB revoked the 

closure order via notification no. GPCB/BRCH/CCA-1080(25)/ID:15136/851480, dated 17/01/2025. The 

copy of the said revocation is placed as Annexure-13. 

 

6.2. Deputy Director, Industrial Safety and Health (DISH) 

Following the investigation of the accident, a prohibitory order was issued on 29/12/2024, under the 

Factories Act, 1948, prohibiting the production process in the CMS-I plant of Gujarat Fluorochemicals 

Limited with immediate effect due to the fatal accident that occurred at the factory. The prohibitory order 

is annexed as Annexure - 14. 

Subsequently, a criminal case was lodged against the respondent occupier of Gujarat Fluorochemicals 

Limited. The case, Criminal Case No. CC/75/2025, for the breach of sub-clause (a) of sub-section (2) of 
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Section 7A of the Factories Act, 1948, is currently pending adjudication before the Hon'ble Judicial 

Magistrate (First Class) Court, Bharuch. A copy of the said complaint is annexed herewith and marked as 

Annexure – 15. 

Worker who died due to accident (1) Shri Rajeshkumar Sureshchandra Magnadia was given an ex-gratia 

compensation of Rs. 40,00,000/- and 12,28,025/- as WC compensation to the legal heir, 2) Shri Mahesh 

Nandlal as ex-gratia compensation of Rs. 40,00,000/- and 12,50,000/- as WC compensation to the legal 

heirs, 3) Shri Mudrika Thakorprasad Yadav as ex-gratia compensation of Rs. 40,00,000/- and 12,50,000/- 

as WC compensation to the legal heirs, 4) Mr. Suchit Kumar Sugrimprasad as ex-gratia compensation of 

Rs. 40,00,000/- and 12,50,000/- as WC compensation to the legal heir. 

 

The factory management has removed the damaged valve and its pipeline and replaced them with a new 

valve and pipeline. A test has been carried out for the safety of the valve and pipeline. The test report has 

been submitted, and the findings have been complied by the Respondent. Test report of damaged valve 

and its pipeline submitted by the unit is annexed as Annexure – 16. 

 

7. Remedial measures 

7.1. Remedial measures taken by M/s. Gujarat Fluorochemicals Limited:  
 

During and after the accident, various steps were taken by the unit, as explained in the earlier Section 6. 

The unit also conducted an internal investigation at their CMS plant and implemented corrective actions 

accordingly, which are detailed below: 

 

08-01-2025 

1. GFL have removed the damage valve and connected pipeline 

after proper decontamination. M/s. Sri Krishna Descaler P Ltd., is 

hired for performing this activity and DISH approved competent 

agency M/s. ROLLSCOAX India Pvt. Ltd., is available at site for 

inspection, testing and certification work. 

Annexure-17 

2. GFL had avail the service of DISH approved competent agency 

M/s. ROLLSCOAX India Pvt. Ltd., in CMS-1 Plant for carrying 

out inspection, testing and certification of equipment which may 

cause emergency or an emergency situation. All the relevant 

certificate has been obtained. 

3. Hydrostatic test / gamma scanning of pressure vessel and plant 

is carried out and witness by DISH approved competent person.  

4. GFL had conducted safety training from approved training 

institute as per factory act 1948 section 111-A. 

10-01-2025 
Inward documents as desired by DISH official during their site 

visit on 07 & 08-01-2025 
Annexure-18 

23-01-2025 Inward answer to DISH against DISH letter Dtd., 10-01-2025 Annexure-19 

 

 The deceased workers, including the contractual workers have been provided with an ex-gratia 

compensation of Rs 40 lakh each for the financial security of their respective families and all their 

pending wages and other dues such as insurance has also been cleared by the company as per the 

applicable laws. Further, the company has decided to bear the expenses of further study of the ward 

of one of the deceased (who was the employee of the company) and also assured him of employment 

in the company.  

 Re-HAZOP has been carried out for CMS-1 Plant and outcome recommendation has been 

implemented. 
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 The company has replaced the valves from the system following a rigorous decontamination process. 

This activity was carried out by qualified and experience personnel and the process was also 

supervised and inspected by DISH-Certified competent agency. 

 All equipment and components which are vital in the safe operation of the plant has also been inspected 

to safeguard the operations and ensure the safety of critical equipment.  

 Hydrostatic testing and gamma scanning of the pressure vessels and associated plant equipment have 

been carried out. The testing process conducted by qualified personnel from DISH-Approved agency, 

verified that the equipment met all the required safety standard. 

 

 

8. Details of Persons Died and Injured  

Details of individuals who died/were injured and compensation provided by the unit, as per Para 11(IV) 

of the Hon'ble NGT order: 

 

Sr. 

No. 

Name of 

Employee 

Age Designation Death / 

Injured 

Compensation 

Ex Gracia 

Compensation 

WC 

1 Shri Rajeshkumar 

Sureshchandra 

Magnadia 

48 Utility 

Operator 

Death Rs. 40,00,000/- Rs. 12,28,025/- 

2 Shri Mahesh 

Nandlal 

25 Contract 

Worker 

Death Rs. 40,00,000/- Rs. 12,50,000/- 

3 Shri Mudrika 

Thakorprasad 

Yadav 

30 Contract 

Worker 

Death Rs. 40,00,000/- Rs. 12,50,000/- 

4 Mr. Suchit  Kumar 

sugrimprasad 

39 Contract 

Worker 

Death Rs. 40,00,000/- Rs. 12,50,000/- 

5 Shri Chhel Bihari 

Shahu 

31 Contract 

Worker 

Injured -- -- 

6 Shri Suryalal 

Shahu 

44 Contract 

Worker 

Injured -- -- 

 

 

Documents related to injured person medical report & compensation given to people died in the incident 

is annexed as Annexure – 20. 

 

9. Recommended Actions by Joint Committee  

1. To prevent the recurrence of such incidents, these types of valves and pipelines must be maintained 

in a safe condition. Routine examinations should be performed to ensure their continued safety. 

2. GFL shall implement the remaining recommendations of the HAZOP study report and submit a 

compliance report to the concerned authority.  

3. The unit may be asked to carry out Occupational Health surveillance of all the workers on regular 

basis and maintain record as per the Factories Act. 

4. Development and Plant-Wide Implementation of Standard Operating Procedures (SOPs) for 

Ensuring the Safe and Efficient Maintenance of Valves, tanks, pipelines and other Machinery also 

and implement the same. 

5. Establishment of a Comprehensive Environment and Safety Committee with Managerial Authority 

to Ensure Regular Safety Audits and the Effective Implementation of Safety Standards. 
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Item No.7                         (Pune Bench) 

 
 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

 

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION) 
 

 
Original Application No.02/2025(WZ)   

 
 

Shri Ashutosh Kumar 
 …..Applicant 

Versus 
 
 

Gujarat Flurochemicals Ltd. & Ors.  
….Respondents 

 
 

 

Date of hearing: 13.01.2025 
 

 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER  
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

 

Applicant  : Mr. Raj Panjwani, Senior Advocate along-with 

    Mr. Surender Sigh Hooda, Advocate & Others   

           

 

ORDER 
 

1. Issue raised in the present Original Application pertains to the gas 

leak incident, which is said to have happened on 28.12.2024 at about 

09:30 PM in the plant of respondent No.1- Gujarat Fluorochemicals Ltd., 

wherein as per the news item, which is annexed at page nos.36 to 38 of 

the paper book, 4 workers died.  

2. Learned senior counsel for the applicant has drawn our attention 

to the Order/Judgment dated 08.06.2020 passed by the Tribunal in 

Original Application No.22/2020 (WZ) (Aryavart Foundation through its 

President vs. Yashyashvi Rasayan Pvt. Ltd. & Anr.), wherein large number 

of directions were issued, which are contained in para no.8 of the said 

Order/Judgment, some of which are also read out by him and stated that 

nothing is found to have happened thereafter. He has also pointed out 

the directions contained in para no.9 of the said Order/Judgment. 

Annexure-1599
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Thereafter, he drew our attention to the Annexure A-5, annexed at page 

nos.65-66 of the paper book, which is a similar kind of incident occurred 

at different chemical factory in Gujarat, wherein 5 person died and 16 

injured in a blast and states that this kind of incidence is happening now 

and then but no concrete steps are being taken. 

3. Prayers made in the present Original Application are that an 

inquiry/investigation reports of the gas leak accident as described in the 

application by the Central Crisis Group or the State Crisis Group or the 

District Crisis Group or the Local Crisis Group or any other authority 

may be called for; an Expert Committee may be constituted to investigate 

into the circumstances, which led to the gas leak incidence; and also 

appropriate compensation may be awarded to the dependent of the 

deceased persons’ family members. 

4. In view of above-mentioned facts, we find prima facie case adversely 

impacting environment is made out, therefore, we deem it appropriate to 

admit this application and accordingly admit the same.  

5. Registry is directed to issue Notice to the respondents, returnable 

within 04(four) weeks. 

6. Applicant is directed to take necessary steps for service to the 

respondents by both ways (Dasti as well as by Registered Post) and also 

on available e-mail/WhatsApp and submit service affidavit within one 

week. 

7. Applicant is also directed to supply copy of the application and 

relevant documents to the respondents within a week. 
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8. Respondents are directed to submit their reply affidavits within 

four weeks through e-filing portal of NGT and also circulate the same to 

the applicant as also other respondents by available e-mail.  

9. Rejoinder, if any, is directed to be submitted within one week 

thereafter. 

10. We are not aware as to whether any inquiry/investigation has been 

conducted to investigate the present occurrence. Therefore, we deem it 

appropriate to constitute a Joint Committee comprising one Member each 

of:- 

(i) The Gujarat Pollution Control Board (GPCB); 

(ii) The Directorate of Industrial Safety and Health (DISH); and  

(iii) The District Collector, Bharuch, Gujarat. 

 
11. The Committee is directed to visit the site in question and submit 

its report within one month with respect to the following facts:-  

(i). Inquiry/investigation reports; 

(ii). Remedial measures, if any; 

(iii). Recommended actions; 

(iv). Details of the persons, who died or got injured; their age; 

salary; nature of injury, compensation paid, if any; and the 

period of hospitalization.  

12. The Gujarat Pollution Control Board (GPCB) shall be the nodal 

agency for coordination and logistic support. 

13. The report in the matter be submitted by the GPCB through e-filing 

in the form of searchable PDF/OCR Support PDF and not in the form of 

Image PDF.  
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14. Applicant is directed to supply the required documents and copy of 

the application to the Members of the Committee within three days from 

today. 

15. A copy of this order be communicated to the above-mentioned 

Committee forth-with for compliance. 

Put up this matter for further consideration on 18.03.2025 

 

16.  

 

 
 

 

 

 

 
 

 

 

 

      Dinesh Kumar Singh, JM  

 

 
 
 

 

Dr. Vijay Kulkarni, EM 
 
 

January 13, 2025     

Original Application No.02/2025(WZ) 
P.Kr 
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN SHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010,

(T) 079-23232152

ByR.P.A.D.
CONSOLIDATEDCONSENTANDAUTHORIZATION(CC& A)

CCANO:AWH-118244

NO:GPCB/BRCH/CCA- 1080(22)/1D-151361 DT: 109/2022

In exercise of the power conferred under Section-25 of the Water (Prevention and
Control of Pollution) Act-1971, under Section-21 of the Air (Prevention and Control of Pollution)
Act-19B1 and Authorization under rule 6(2) of the lIazardous & Other Wastes (Management
and Transboundary Movement) Rules-2016, framed under the E(P)Act-19B6.

And whereas Board has received consolidated application dated 16/02/2022 and
inward no. 212091 for the consolidated consent and authorization (CC& A) of this Board under
the provisions / rules of the aforesaid Acts, Consolidated Consent & Authorization is hereby
granted as under.

CONSOLIDATEDCONSENTANDAUTHORISATION:
(Under the provisions / rules of the aforesaid Environmental Acts)

To,
~. tujarat Flurochemicals Ltd,

\ Plot No: 12/ A, Dahej GIDCIndustrial Estate, Tal: Vagra, Dist-Bharuch.

1. Consent Order No.: AWH-118244 date of Issue 16/04/2022.
2. The consent under Water Act-1971 for conveying the industrial effluent discharge up to

the sea for final disposal at NIOdesignated point by own effluent discharge pipeline of
5000 KLD, The consent under Air Act-1981 & Authorization under Environment
(Protection) Act, 1986 shall be valid up to 15/02/2027 to operate industrial plant to
manufacture following products:

Sr. No. Name of Products Quantity (MTJMonth)
1 Tetra Fluoro Ethylene (TFE) 0
2 PolytetraFluoro Ethylene (PTFE)iI 1800
3 Ethyl Tetra Fluoro Ethyl Ether (ETFEE) 100
1 Carbon Dioxide-Food grade gas 2267
5 Carbon Dioxide-Dry Ice 533
6 Pcntafluorocthane (IIFC-125) 117
7 Chloroform 10090
B Methylene Dichloride (MDC) 10090
9 Carbon Tetrachloride (CTC)** 1110
10 Sulphuric Acid (70%- 88%) 713
11 lIydrochloricAcid(31%+/-1%) :l7992
12 Caustic Soda (Dry Basis) 15500
13 Chlorine Dry Ilasis J:l167
1-1 lIydrogen 161
15 lIydrochloric Acid (31(~'h± 1 %) 357
16 Sodium hypochlorite (1()(Yo chlorine) 132
17 Calcium Chloride tj·750
1B Dilute IIF (20 % ) 1000

Clean Gujarafer~enGujarat
Website: hUps://gpcb,gujarat.gov.in
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19
20
21
22
23
21
25
26
27
28
29
30
31
32
33
31
35
36
37
38
39
10
11
12
13
11
15

16
17
1B

lIigh Il()iler ofChloromethane
Ilexaf"luoro _PIopyl~n~llif<:!'l~_ ..

_____ Te!rafluoro Di_l!1ethylI\mine_(TFj<; 1?1VI1\) _
Dichl0i"0Fluoromethane. (1~<::f"c:-2Ug-21)

_l~ichloropel1tatluoro Propane__QICEC-225)
Methyl Tetr<l_Fluoro Ethyl f'-!_h_erLMTFEE)_

Br EthyleDifluoroacetate (Er EDFI\)
Tri fluoromcthane
------- ----- - -

_1,1 ,3Trichlorotetr_atluoropropane (HCFC 221c_<l)
_Gypsum

Fluoro _Elastomers (FKM)'
Perfluorol\lkoxy (PFI\)"

Polyvcnylidcnc Fluoride (PJQF)*
Fluorinated Ethylene Propyl_e_n()(f~PJ*__
Intermediate Vinylidcnc Flu()_flde(VDFJ _

l lydrofluosilicic I\cid_{20<yol
2, 6- Dichloro-rl-Trifluoro Methyl J\_niiill_e_(I)CTI;I\1111

Trifluoro Methyl Aniline (TFMI\)

~ - Tetra FI~~~~1~3:t;aSulfone - --

-I ~r~tra F:~io~~I~~~~H~~~~;i~~;:~{l~~~;;~'ij:~·;epropY]J_ ..

I I-SI\N
Poly Chiaro Tri Fluoro Ethylcne (PC;TFE)__
C1 to C31 Surfactant (Non-fluorinatcd)

R&D Products
Mono Chiaro Difluoro Methane (R22)

Total

200
300
90
230
115

------

83
0
21. ----_.
25

12768
300
200
250
250

--------_ ..._--

B1
200
65
20
1
25
BO
10
20
1
10

I

PTFFII-By suspension and dispersion grades including virgin! compounded! microsizcd and starting from
Fluorspar
FKM"- Including co-polymers. tor-polymer grades and starting from R142b.
I'VDF' - Including homo polymer, co-polymer grades and starting R142b.
FEI'*- Including co-polymers. ter-polymcr grades and starting from R142b.
CTC**- All ere will be used for sale in approved end use industries. In case, any excess C'IC is left, same
shall be incinerated in thermal oxidizer set-up! sale to third party authorized incinerators.

Specific conditions:
a) Unit shall comply with all the conditions stipulated by SEII\1\ in the order of

Environmcnt Clearance issued vide letter no. SEI1\I\/GUj/EC/5( 11/1205/2018 dated
01/11/2018.

b) Unit shall use fresh raw material only.

10
1100

117873

51.S MW

I
I
I

Gas Based COGEN Power
Coal Based COGEN Power
Gas Based CCGT Power

Total
37MW

91.5 MW
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GUJARAT POLLUT'ON CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010,

(T) 079-23232152GPCB

c) All the conditions specified in NOC, CHZ Clearance shall be fully complied with by the
unit.

d) Unit shall install and operate continuous monitoring system at the discharge of pipeline
for on-line monitoring of parameters pH, TOC, flow etc. and shall maintain record of it.

e) The unit shall provide online pl l meter, flow meter & TOC/COD meter for online
monitoring of the effluent. An arrangement shall also be made for reflecting the online
monitoring results on the company's server, which can be accessed by the GPCB on real
time basis.

f] Unit shall carry out monitoring of marine environment at the point of release of effluent
at least twice in a year to assess the impact of effluent on coastal environment.

g) Unit shall have to abide by the norms evolved by the concern authority for marine
disposal time to time.

h) Unit shall have to install the required system, keeping the provision, with built-in
measures for retrofitting, in case of the eventualities of unacceptable pollution load.

i) Unit shall prepare & implement an action plan for maintenance of pipeline, Manholes,
pumping stations etc.

j) Unit shall sell out their hazardous waste to authorized cndusers who is having
authorization with valid CCA and rule 9 permission to receive this waste. Unit shall
make MoU with such authorized end users and submit MoU.

k) All the efforts shall be made to send hazardous waste to cement industry for Co­
processing first & there after it shall be disposed through other option.

I) Unit shall follow spent solvent management guideline framed by board and shall make
MoU with outside distillation units, if any. Also submit the prescribed forms as per
guideline.

m) Unit shall strictly follow the Solid Fuel guideline framed by Board and shall install APCM
as per guideline.

n) Unit shall follow coal handling guideline framed by Board and provide close ash
handling facility.

0) Unit shall strictly follow the Fly Ash Notification tor disposal of generated ash.
p) Unit shall install online Continuous Emission Monitoring Systems (eEMS) and link it

with the server of GI'CB for real time data transfer for boiler more than 8 TI'II capacity
or equivalent capacity ofI'Fl l,

3. CONDITIONUNDERTHEWATER ACT:
3.1 The quantity of total water consumption shall not exceed 13295.5 KLD as per below

break up.
a) Industrial: 13,193 KLD
b) Domestic: 52.5 KLD
c) Gardening: 50 KLD

3.2 The quantity of total waste water generation shall not exceed 4,444 KLD as per below
break up.

a) Industrial: 1399 KLD
b) Domestic: 15 KLD

Clean Gujarafaf~en Gujarat
Website: https://gpcb.gujarat.gov.in
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3.3 1399 KLD of Industrial effluent shall be treated in ETP consisting (Primary + Secondary
+ Tertiary treatment). After treatment, 1600 KLD of RO permeate (RO-l permeate: 1180
KLD and RO-2 permeate: 120 KLD) will be used for cooling tower and 20 KLDof treated
wastewater will be used for dust suppression within premises. 3219 KLD treated
wastewater shall be discharged through own pipeline in to the deep Sea after confirming
applicable standard prescribed in condition no 3.5.

3.1 Treated waste water shall be disposed in installed Pipeline having capacity of 5 MLD,
onshore Length of pipeline shall be 9 km, diameter of pipeline shall be 315 mm and
route of pipeline shall be from the guard pond (pumping station) at M/s. GFL premises
to landfall point, and offshore length of pipeline shall be 3 km, diameter of pipeline shall
be 280 mm, and route of pipeline shall be from landfall point to final outfall point
location 21039' 22.78" Nand 72" 30' 15.16"{\ via submarine pipeline and diffuser system
off luvara coast at Dahej.

3.5 Total 15 KLD domestic sewage shall be treated waste water shall be used for gardening
purpose after confirming following prescribed standards.
I Parameters Norms
pii 6.5 to 9
TSS <100 mg/I
Fecal Coliform (Most Probable Number <1000 MPN/I00ml

l per 100mililiter, MPN/I00 ml)
I BOD ( 3 days 270 C) t <30 mg/l

3.6 The quality of industrial effluent shall conform to the following standards (as per GPCB
norms, whichever is applicable) (For discharge into the sea for final disposal at NIO
d d b II d d d d d I f 5csignate point ly own insta c e icate ecp sea pipe inc 0 MLD.
Sr. No. PARAMETERS PERMISSIBLELIMIT

_. 1 pii 6 to 9
Shall not exceed more than 5

2 Temperature oCabove receiving water
temperature

3 Total Suspended Solids 100 mg/I
1 Oil and Grease 10 mg/I
5 Phenolic Compounds 5 mg/I
6 Cyanide (as CN) 0.2 mg/I
7 Fluorides(as F) 15 mg/I
8 Sulphides (as P) 5.0 mg/I
9 Total Residual Chlorine 1.0 mg/I
10 Amrnonical Nitrogen (as N) 50 mg/I
11 Total Kjeldahl Nitrogen (TKN) 50 mg/I
12 Nitrate Nitrogen 50 mg/I

13 Biochemical Oxygen demand 13 day at 100 mg/I
27°CI

11 Chemical Oxygen Demand 250 mg/I
15 Ars,-:nic_(as AS) 0.2 mg/I
16 Mercury (as I1g) 0.01 mgjl
17 Lead _(;JsPb) D.l mg/I--
18 I Cadmium (as Cd) 0.05 mg/I
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19 Trivelent Chromium 2.0 m_gfl
20 Hexavalent Chromium (as Cr± 6) 0.1 m_gjl
21 Copper (as Cu) 3.0 mg/I
22 Zinc_1as Zf!l 15 m_g.LI
23 Selenium (as S~l 0.05 m_gfl
24 Nickel (as Ni) 3.0 mg/I
25 Manganese (as Mn) 2m_gfl
26 Iron (as F~ 3 m_gfl
27 Vanadium (as V) 0.2 rng/I

28 Bio assay test 90% survival of fish after 96
hours in 100% effluent

3.7 The effluent conforming to the above standards shall be discharged into the sea for final
disposal at NIO designated point by own installed dedicated deep sea pipeline of
Capacity 5 MLD.

3.8 Magnetic flow meters shall be installed at the various stages of inlet & outlet of pipeline
to measure the quantity of effluent at each stage of conveyance.

3.9 FI'S shall be provided with on-line monitoring instruments along with SCADAsystem &
pl l actuated valve at the final sump. Furthermore a third party monitoring shall be
conducted regularly.

3.10 The groundwater quality around the impervious guard ponds shall he monitored
regularly & data shall he submitted to the Board once in six months and shall also
comply with the instruction of GI'CIl in case of deterioration.

3.11 Unit shall provide state of the art composite samplers & set up testing laboratory
facilities for collection, analysis of samples under the supervision of competent technical
personnel who shall report to the chief executive.

3.12 The Environmental Management unit /Cell be setup to ensure implantation and
monitoring of Environmental safe guards and other conditions stipulated by statutory
authorities. The environmental Management unit / Cell directly report to the Chief
Execlltive of the organization and shall works as a focal point for internalizing
environmental issues. These Cell's /Units shall also coordinate the exercise of the
environmental audit and preparation of the environmental statements.

3.13 The Environmental audit shall be carried out yearly and the environmental statements
pertaining to the previous year shall be submitted to the GI'Clllatest hy 30th September
every year.

3.14 Unit shall intimate the occurrence of any accident event resulting in discharge of
poisonous, noxious or polluting matter or the likely hood of the same into a stream or
well to the Regional Office under the intimation to the Member Secretary in accordance
with the Section 31 (1) of the Water Act.

3.15 The pipeline to br: laid shall comply with all seismic design parameters based on the
guidelines for the seismic design of pipelines systems and complied in right perspective
with true spirit.

3.16 The effluent release shall be through an adequately designed multi port submerged
diffuser to achieve characteristic dilution of at least 100-200 time during spring low
water and times during spring high water for quick dispersion for which diffuser having
low water and times during sprint high water for quick dispersion for which diffuser
having ports discharging at an with jet velocity shall be provided to minimize adverse
impact on the Gulf ecology as per the NfO report.
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3.17 The effluent pipe line shall be buried below the scour level in the intertidal area as well
as at least up to the breaker zone in the sub tidal segment as recommended by NIO.

3.18 The sub tidal segment of the pipeline shall be laid on the seabed and the seabed
contours shall be maintained after the pipeline is laid.

3.19 Considering strong currents and prevailing movement of the bed material the pipeline
anchoring system shall be carefully designed. Moreover there being a distinct possibility
of scouring under the pipeline leading to spanning and ultimate rupture adequate
protection for the same shall be incorporated in the design.

3.20 The sub-sea pipeline shall be designed in such away so as to incur minimal damage in
case of any unforeseen accidents like grounding of a ship, undetected corrosion, fatigue,
instability of substratum, natural calamities like cyclone, earthquake etc. and intentional
third party interference.

3.21 Internationally accepted codes and practices shall be followed through proper
inspection, frequent evaluation and intensive testing of all critical components of the
pipeline system, similarly, the vulnerable unit's such as flanges, couplings, joints etc.
shall be rigorously tested and certified for their reliability and safety over the design life
of the pipeline.

3.22 Due care shall be taken to minimize damage to marine ecology due to improper design,
lack of maintenance, faulty operation and release into shallow waters due to un foreseen
accidents.

3.23 The entire pipeline shall be protected from external corrosion.
3.21 Pretreatment to the pipes such as coating, concreting etc, and other fabrication jobs

shall he undertaken in a yard on land located sufficiently away from the CRZand the
transfer of materials to the site shall be thorough a predefined corridor, Similarly, the
movement of construction barges, machinery etc. shall be restricted to the predefined
operational area. However, the region shall not be crowded with too many vessels and
construction machinery to avoid accidents and subsequent spillages of materials and
fuel.

3.25 After completion of the job work, the intertidal and supratidal area shal! be restored to
their original contours after the pipe-laying activities are completed. General clean - up
along the corridor, adjacent area and internal and sub tidal regions shall be taken-up
and extraneous materials such as drums, sacks, metal scrap, topes, excess sediment,
make shift huts and cabins shall have to be cleared from the site.

3.26 It shall be ensured that valves, pumps, sub-sea pipeline, MOr:system etc, are periodically
inspected for their integrity and to guarantee their proper functioning. Accurate records
of all inspection, unusual findings, actions taken etc. shall be strictly maintained as a part
of the overall record system.

3.27 A comprehensive marine and estuarine quality monitoring program shall he
implemented as recommended in the NIOreport.

3.2B Pump station, seafloor stability, navigational aids, pipelines, diffusers, valves etc. Shall
be regularly inspected as per standard codes and practices. Records of all inspections,
unusual finding, actions taken etc. shall he maintained properly.

3.29 Control rooms equipped with SCADAcomputers, wireless system, telephone system,
emergency vehicle, shall he provided. The control room will he manned for 2'1·hours
round the clock.

3.30 Isolation valves shall be provided on the pipeline for better monitoring and control of
flow operation.
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GUJARAT POLLUT'-ON CONTROL BOARD
PARYAVARAN SHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010,

GPCB (T) 079-23232152

3.31 Necessary clearances for the adequacy & safety measures shall be obtained from the
concerned authority.

3.32 Unit shall comply with the provisions of all the laws of land including safety, disaster
management.

3.33 Unit shall submit regular progress reports to the GPCB and other concerned authorities
regarding the construction, progress, commissioning and operation of the pipeline.

3.31 In case of change of ownership/management the name and address of the new
owners/partners/directors/proprietor shall immediate to the Board.

3.35 Unit shall however, not without the prior consent of the Board bring into use any new or
altered outlet for the discharge of effluent or gaseous emission or sewage waste from
the proposed industrial plant. GlDC required to make application to this Board for this
purpose in the prescribed forms under the provisions of the Water Act - 1971, the Air
Act 1981and the Environment (Protection) Act- 1986.

3.36 Unit shall be required to make storage facilities to store the effluent for at least 1B hours
by providing acid proof brick lined impervious tanks/IIDPE tanks.

3.37 Unit shall implement & follow communication plan so that respected work can be done
in minimum response time in case of emergencies.

3.38 Unit shall provide online monitoring system for pl l, TOC and Other parameter with
recorder & magnetic flow meters for flow measurement of treated wastewater, if
applicable as per CPCB norms.

3.39 Unit shall have only one authorized outlet over the ground with full access from outside
the premises.

3.10 In case of shut-down of plant for more than three (3) days for any reason, unit shall
inform to GPCB well in advance for the better operation & management of pipeline.

3.11 Unit shall make fixed arrangement for discharge of the effluent from their Final
collection tanks to the Effluent discharge pipeline with capacity of 5 MI.D (installed by
unit) up to deep sea disposal. Unit shall not keep any by-pass line or system or loose or
flexible pipe line for discharge of the effluent into underground drainage network of
Pipeline.

3.12 Unit shall provide adequate / safe effluent sampling facility for the effluent being stored
in final collection / discharge tank of ETP or being discharged into effluent discharge
pipeline with capacity of 5 MI.D (installed by unit) up to deep sea.

3.13 Unit shall put up at the entrance a board displaying the name of unit, particulars of the
products/ process, the name of proprietor/partners /directors of the unit, the electricity
consumer number as on the record of DGVCL.

3.11 Unit shall have to display on-line data outside the main factory gate with regard to
and nature of hazardous chemicals being handled in the plant, including waste water
and air emission and solid hazardous waste generated within the factory premises, if
applicable as per CPCB norms.

3.15 Unit shall either stop or curtail its production activities if the effluent is not conforming
to the discharge standards.

3.16 Unit shall have to keep accurate records of quality & quantity of effluent discharged into
effluent discharge pipeline with capacity of 5 MI.D (installed by unit) Separate logbook
shall be maintained for recording the data & shall be made available for inspection as &
when asked.

3.17 Unit shall keep accurate records of quantity of production of each product, quantity of
water consumption, quantity of effluent generated and consumption of electricity
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on day to day basis and required to submit the complied record of each month to
GI'CB on or before fifth day of the succeeding month.

3.48 Disposal system for storm water shall be provided separately. In no circumstances
storm water shall be mixed with the industrial effluent.

3.49 Leachate from the hazardous solid waste, if any shall also be connected into a
collection tank through leachate collection facilities and shall be treated along with
industrial effluent and final treated effluent shall be discharged to the effluent discharge
pipeline with capacity of 5 MI.!) (installed by unit).

3.50 The Environmental Management Unit/Cell shall be setup to ensure implementation on
and monitoring of environment safeguards and other conditions stipulated by statutory
authorities. The Environmental Management Cell / Unit shall directly report to the Chief
Executive of the organization and shall work as a focal point for internalizing
environmental issued. These Cells also coordinate the exercise of environmental audit
and preparation of environmental statements.

3.S1 The Environmental audit shall be carryout yearly, if applicable. The environmental
statements pertaining to the previous year shall be submitting to this State Board latest
by 30th September every year.

3.52 Adequate plantation shall be carried out all along the periphery of the industrial
premises in such a way that the density of plantation is at least 1000 trees per acre of
land and a green belt of 5 meters width is developed.

3.S3 The Board reserves the right to review and/or revoke the consent and / or make
modifications in the conditions which it seems fit in accordance with provisions of
Water Act-1971.

4.1
4. CONDITIONS UNDER THEAIR ACT:

The following shall be used as fuel:
Sr. No. Name of fuel

1. Coal
2. Natural Gas
3. LDO

Quantity
1270.16 MT/Day
SOOOOSCM/Day

10 KLD

The tlue 'as emission through stack shall conform to the following standards:

Stack II A' P II' IH . ht rr 0 utton
erg I Control I Permissible

in Meter ' Parameter
Measure limit

(From (APCM) I
G.L) !

4.2

Stack attachedStack
toNo.

I
I CPP PI,ant

1. Waste l lcat
Recovery Boiler­

/\
Waste Ileat

Recovery Boiler­
B

3. Stack attached to
Boiler

4. Rotary Kiln
S. Rotary Kiln

2.

xu
Low Nox Burner

30
Low Nox Burner

30
Low Nox Burner

12 Low Nox Burner
12 Low Nox Burner

Page 8 of 14

I'M
SO,
NOx

r lSOmg/Nm1

100 ppm
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GUJARAT POLLUT'-ON CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010,
GPCB (T) 079-23232152

PTFE Plant
6. Steam Heater 30

Furnace -1 Low Nox Burner PM 150mg/Nm3

TFE-l S02 100 ppm-_. -

7. Steam Heater 30 NOx 50ppm
Furnace -2 Low Nox Burner

TFE-2
Coal Based Power Plant
8. f Stack attached PM 50 mg/Nrn!

Boiler ESP 71
ESP S02 600 rng/Nm-

NOx 150mg/Nm3

fig 0.03mgfNm3
9. Thermal

Wet + Alkali PM 150mg/Nm3
Oxidizer 30

Scrubber S02 100 ppm
- NOx 50ppm

10. AFBC Boiler PM 50 mg/Nm-
(90 TI'll coal 70

ESP S02 600 mg/Nm-
based) NOx 150mg/Nm3

IIg 0.03mg/Nm3
11. D.G. Set - 1010

KVA 11
(Stand by)

12. D. G. Set - 1010 11
KVA

(Stand by)
13. D.G.Set - 1010 11

KVA

! (Stand by)
PM 150mg/Nm311. D.G.Set - 500 11

KVA S02 100 ppm

(Stand by) NOx 50ppm

15. D.G.Set - 500 11
KVA

1 (Stand by)
Chlor-Alkali Plant
16.

[
Caustic Soda

30
[ -

NOx 50 ppmFlaker

1.3 The Process emission through various stacks/ vent of reactors, process, vessel shall
conform to the following standards:

Stack

Stack Stack attached
Height in
Meter
(From
G.L.)

Control
Measure
(APCM)

Parameter
Permissible

limitNo. to

Air Pollution

NOx 25mg/Nm3

1

I I
, PTFE PLANT
I 1 [! .PTFE Reactor- - [
: Nitrogen

20
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---. -~.---- __ .._--- --- - ---_--
_P_urging -----

2 Absorption 45
Tower (4F IIF 06 rng/Nm>

- . _MSU) (TF_li_-?L_
3 Induced Draft 15 Cyclone PM

150 rng/Nm'Fan C-752 A B Separator- ---------

4 Induced Draft 15 Cyclone PM
Fan C-752 ALB SeIJar~tor--- -- --.- -_._._-

5 PTFE Reactor- 20
Nitrogen NOx 25 mg/Nrn'
Purging

6 Absorption 40
Tower

6 rng/Nms(4F MSlJ) HF
(TFE-1)

7 IICIWaste gas 34 Ventury IICI
35 rng/Nm"scrubber (CMS)_ Scrubber

8 IICI Waste Gas 34 Ventury
Scrubber Scrubber IICI 35 mg /Nm'
(CMS-2)

9 Induced Draft 15 Cyclone PM
150 rng/Nm'Fan C-752 C Separator

10 Induced Draft 15 Cyclone PM
150 rng/Nm'Fan C-752 D Separator

11 Induced Draft lS Cyclone PM
150 rng/Nm'Fan C-752E Separator

12 Induced Draft 15 Cyclone I'M
150 mg/NmlFan C-752 F Separator

13 Tail Gas 30 Wet Alkali SOl 40 mgfNm3
Scrubber-1 Scrubber IIF 6 mgjNml-- --- - _.. _ ..

14 Back End 15 Ventury
Scrubber Scrubber
System PM 150 rng/Nm!
(For
emergency)

15 PTFE Nitrogen 20
Purging NOx 25 mg/Nm"
Reactor

--

Chlor- Alkali Plant
16 Caustic

Ventury Chlorine 15mg/Nml
Chlorine Plant 21
+ lIypo unit Scrubber IICI 35 rng/Nm'

17 IICI Scrubber 21 Ventury Chlorine 15mg/Nml
System Scrubber IICI 35 mg/lIm3

OTHERS
18 I Dust Collection ]- 1 1150mg/Nm:in Spray Drying_ 30 Dust Collector PM

I
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GUJARAT POLLUT'ON CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010,

(T) 079-23232152

1.6

1.7

1.8

1.9

5
5.1

5.2

1.1

•

•

1.5

,I System
Dust Collection

lB System Above 30
Spar Silo

19 Scrubber 30System Central
20 Tail Gas 30scrubber

Scrubber
Wet Alkali
Scrubber

PM 150 mg/Nm:'Dust Collector

uc:
IIF
SOx
IIF

3? mg/Nm!
6 mgjNm3

_10 mg/Nm~
6mgjNm'

The concentration of the following parameters in the ambient air within the premises of
the unit shall not exceed _thelimits specified hereunder. __

Permissible Limit (microgram jm~l)
AnnuaI_ 24 Hours Average _

60 100

Sr. No. Parameters

1.
2.

Particulate Matter (PMl(J)
Particulate Matter (PMl.5)
Oxides of Sulphur (SOx)

I Oxides of Nitrogen (NOx)

10
50
10

60
BO
BO

3.
1.

Annual arithmetic mean of minimum 104 measurements in a year at a particular
site taken twice a week 24 hourly at uniform intervals.
24 hourly or 08 hourly or 01 hourly monitored values, as applicable, shall be
complied with 98% of the time in a year. 2% of the time, they may exceed the
limits but not on two consecutive days of monitoring.
Unit shall operate industrial plant / air pollution control equipment very efficiently and
continuously so that the gaseous emission always conforms to the standards specified as
above.
The consent to operate the industrial plant shall lapse if at any time the parameters of
the gaseous emission are not within the tolerance limits specified as above.
Unit shall provide portholes, ladder, platform etc at chimney(s) for monitoring the air
emissions and the same shall be open for inspection to/and for usc of Board's staff. The
chimney(s) vents attached to various sources of emission shall be designed by numbers
such as 5-1, S-2, etc. and these shall be painted/ displayed to facilitate identification.
Unit shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standards in respect of noise
to less than 75 dB(a) during day time and 70 dB (A) during night time. Daytime is
reckoned in between 6a.m. and 10 p.m. and nighttime is reckoned between 10 p.m. and 6
a.m.
All efforts shall be made to control VOCemissions and odor problem, if any.

GENERAL CONDITIONS: -
In case of change of ownership/ management the name and address of the new
ownership/ partners/ directors/ proprietor should immediately be intimate to the
Board. Also any change in equipment or working conditions as mentioned in the
consents form/ order should immediately be intimated to this Board.
Adequate plantation shall be carried out all along the periphery of the industrial
premises in such a way that the density of plantation is at least 1000 trees per acre of
land and a green belt of 5 meters width is developed.
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5.3 Unit shall put up at the entrance a board displaying the name of unit, particulars of the
products/ process and the name of proprietor/partners /directors of the unit and the
electricity consumer number as on the record of DGVCL.

6. AUTHORISATION FOR THE MANAGEMENT & HANDLING OF HAZARDOUS WASTES
Form-2 (See rule 6(2)).

6.1 Number of authorization: AWH-118244 date ofIssue 16/04/2022.
6.2 M/s. Gujarat Flurochemicals Ltd is hereby granted an authorization to operate facility

for following hazardous wastes on the premises situated at Plot No: 12/A, Dahej GIDC
Industrial Estate, Tal: Vagra, Dist-Bharuch.
Sr. Name of Haz. Category Quantity I

I Facility
No. Waste Number per Year

1.

2.

3.

1.

5.

6.

7.

B.

9.

Used Oil

Empty
Barre Is/ Disca
rdcd Carboys/

Drums
/Cylinders

Spent Resins
from DM Plant

ETP Sludge

Sludge from
wet scrubber

Spent Catalyst

Process Waste/
Dist, Residue

PTFE Residue

Distillation 20.3

5.1

33.1

35.2

35.3

16.2

17.2

36.1

1.1

B5.1 KI.

25 MT

25 MT

1562 MT

2 MT

28.72 MT

2369 MT

170 MT

2.1 MT

Page 12 of 14

Collection, Storage, Reuse,
Transportation and Disposal by

I sending to authorized recycler/
refiners.
Collection, Storage,
Decontamination / Detoxification,
Reuse, Transportation and
Disposal by sending to authorized
Decontamination facility
Collection, Storage,
Transportation and Disposal at
approved CIIWIF/TSDF Site/ co-
processing.
Collection, Storage,
Transportation and Disposal at
approved TSDF site.
Collection, Storage,

I Transportation and Disposal at
I approved TSDF site/ Incineration
· at approved CIIWIF /Co­
processing facility.
Collection, Storage,
Transportation and Disposal at

I approved TSDF site/ Incineration
I at approved CIIWIF /Co-
· processing facility.
Collection, Storage,
Transportation and Incineration
at approved CIIWIF /Co-
·processing facility.
Collection, Storage,

I Transportation and Disposal at
approved TSDF site/ Incineration
at approved CIIWIF /Co­
processing facility.
Collection, Storage, I
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Residue

6.3
6.1
6.5

7.
7.1

7.2

7.3

7.1

7.5

7.6

7.7

7.8

7.9

7.10

7.11

I
Tran.s.por.tation and Incineration
at approved CHWIF /Co­
processing facility.

I Non- Hazardous waste

I 10.

Ash

Collection, Storage,
and Disposal atBrine Sludge 10731 MT Transportation

approved SlY.
Collection, Storage,
Transportation and Disposal at
approved TSDF site
Collection, Storage,
Transportation and Disposal by

60-65 send to brick manufacturer
MT/Day industry/Cement industry /
~ .""~ Filling in low lying area.""

The authorization is granted to operate a facility as above.
The authorization shall be in force for a period up to 15/02/2027.
The authorization is subject to the conditions stated below and such other conditions as
may be specified in the rules from time to time under the Environment (Protection) Act-
1986.

11. Insulation
Waste 150MT

12.

TERMS AND CONDITIONS OF AUTHORISATION:
The authorised person shall comply with the provisions of the Environment (Protection)
Act, 19B6,and the rules made there under.
The authorisation or its renewal shall be produced for inspection at the request of an
officer authorised by the Gujarat Pollution Control Board.
The person authorised shall not rent, lend, sell, transfer or otherwise transport the
hazardous and other wastes except what is permitted through this authorisation.
Any unauthorised change in personnel, equipment or working conditions as mentioned
in the application by the person authorised shall constitute a breach of his authorisation.
The person authorised shall implement Emergency Response Procedure (ERP) for
which this authorisation is being granted considering all site specific possible scenarios
such as spillages, leakages, fire etc. and their possible impacts and also carry out mock
drill in this regard at regular interval of time;
The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on "Implementing Liabilities for Environmental Damages due
to Ilandling and Disposal of Hazardous Waste and Penalty"
It is the duty of the authorised person to take prior permission of the Gujarat Pollution
Control Board to close down the facility.
The imported hazardous and other wastes shall be fully insured for transit as well as for
any accidental occurrence and its clean-up operation.
The record of consumption and fate of the imported hazardous and other wastes shall
be maintained.
The hazardous and other waste which gets generated during recycling or reuse or
recovery or pre-processing or utilization of imported hazardous or other wastes shall be
treated and disposed of as per specific conditions of authorization.
The importer or exporter shall bear the cost of import or export and mitigation of
damages if, any.

Clean Gujafat Green Gujarat
Website: https:llgpcb.gujarat.gov.in

Ou
tw
ar
d 
No
:6
82
40
4,
07
/0
9/
20
22

616



7.12 J\n application for the renewal of an authorization shall be made as laid down under
llazardous & Other Wastes (Management and Transboundary Movement) Rules-2016.

7.13 J\ny other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time
to time.

7.11 J\nnual return shall be filed by June 30th for the period ensuring 31st March of the year.
7.15 Unit shall have to display the relevant information with regard to hazardous waste

as indicated in the Court's order in W.P.No. 657 of 1995 dated 11th October 2003.
7.16 Unit shall have to display on-line data outside the main factory gate with regard to

and nature of hazardous chemicals being handled in the plant, including waste water
and air emission and solid hazardous waste generated within the factory premises.

7.17 Unit shall have to manage used or spent oil; empty or discarded barrels / containers /
liners contaminated with hazardous chemicals / wastes, process waste as per
Hazardous & Other Wastes (Management and Transboundary Movement] Rules-2016,
framed under the E(P)J\ct-1986 and shall apply J\uthorization for all applicable waste.
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), GUJARAT)

To,

The SR VP HSEF
GUJARAT FLUOROCHEMICALS LIMITED-DAHEJ COMPLEX
12/A, GIDC Dahej Industrial Estate Taluka Vagra, Dist.Bharuch-392130,
Gujarat. India -392130

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/GJ/IND3/451851/2023 dated 30 Dec 2023. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC24B021GJ172442
2. File No. SIA/GJ/IND3/152411/2023
3. Project Type Expansion
4. Category B
5. Project/Activity including

Schedule No.
5(f) Synthetic organic chemicals industry
(dyes & dye intermediates; bulk

6. Name of Project Gujarat Fluorochemicals Ltd. proposed
expansion by increasing the existing
production quantum and addition of new
products.

7. Name of Company/Organization GUJARAT FLUOROCHEMICALS
LIMITED-DAHEJ COMPLEX

8. Location of Project GUJARAT
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 20/05/2024

(e-signed)
Asav P. Gadhvi

Member Secretary
SEIAA - (GUJARAT)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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ASAVP. GADHVI
MEMBER SECRETARY

sErAA (GUJARAT)

GOVERNMENTOF INDIA
MOEE &CC

STATE ENVIRONMENT IMPACT
ASSESSMENT AUTIIORTTY

GUJARAT

No. sEIAA/GUJtEci5$Y 662_ 12024 Date 1 4 MAY 2924
ByRPAD

Time Limit
Sub: Environment Clearance to Mrs. Gujarat Fluorochemicals Ltd for setting up of expansion of manufacturing plant

for'Synthetic Organic Chemicals' at Plot No.:12lA, Plot No.: E-50r1, Dahej GIDC Estate, Tal.: Vagra, Dist.:
Bharuch. ln Category 5(0 of Schedule annexEd with EIA Notification dated 1/t/09r2006.

Ref: Your Proposal No. SIA/GJ/|ND3/451851 12023.

Dear Sir,
This has reference to your application along with EIA report dated 1011112023, seeking Environmental Clearance under

Environment lmpact Assessment Notification, 2006.

The proposal is for Environmental Clearance to M/s. Gujarat Fluorochemicals Ltd for sefting up of expansion of
manufacturing plant for 'Synthetic Organic Chemicals' at Plot No.:l2A, Plot No.: E-50/1, Dahej GIDC Estate, Tal.: Vagra,

Dist.: Bharuch. lt is an existing unit for manufacturing following products, which falls in the category - 5(D of the schedule of the

EIA Notification-2006:

End useCAS
Number

Existing
Quantity as
per CC&A

(MTrMonth)

Proposed
Extra

(MT/Month)

Total
(MT/Month)

Sr.
No.

Name of Products

A. Tetra Fluoro Ethylene (TFE) Based Producta

9002-84-0 1800
Polymer Product

I Polytetra Fluoro Ethylene
(PTFE) #

Used as a Chemical
Reagent in different
chemical industries.

2
Ethyl Tetra Fluoro Ethyl

Ether (ETFEE) 512-516 400

Refrigerant, Fire
Suppressing agent, HFC-
125 can be used to protect

a wide range of
applications from sensitive

eleclrical equipment to
induskial applications.

HFC125 fire suppression
agent is used with Fike's
totalfloodino svstems.

3 Pentafluoroethane (HFC
-125)

354-334 417

Monomer,
4

HexaFluoro Propylene
(HFP) 116-154 300

Speciality Chemical in
different Process5

Tetrafluoro Dimethyl
Amine fiFE DMA)

1550-5Gl 90

6 Dichloropentafluoro
Prooane (HCFC-225) 135151-96-1 4',t5

Refrigerant gas

Used as a Speciality
Chemical

7
Methyl Tetra Fluoro Ethyl

Ether (MTFEE) 425-Aa-7 83

25
Speciality Chemical

I 1,1,3Trichlorotekafl uorop
rcpane (HCFC 224ca) 53063-53-9

I Perfluoro Alkoxy (PFA)* 6358$09-1

10
Fluorinated Ethylene

Propylene (FEP)t 25067-11-2

200

250

Polymer for Pipes and pipe
lining, water resistance
sheets, valves Gaskets,

Membrane, thin tube
pipes, thick tube pipes,
Medical Application as

Graft Application, NonStick
Pan and decorative

crockerv. Lubricants.

urate 354-65-4 1

-926 3170

Speciality Chemical

SEm\Yi Pollution Contol B oafi, "Patyavaran Bhavan' Sector-|0 A, Gandhinagar-3 820 I 0
.Phone No.:- (079) 232-32152,232-41514 Fax No.:-(079) 232-22784
E-mail : msseiaagj@gnail.com, Website:- www.seiaa.gujarat.gov.in
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't2 Tetra Fluoro Beta
Sulfone 697-18-7 25

13
Tetra Fluoro Ethyl Ether (
Propyl, butyl, TF Propyl)

512-51-6 80
Polymeric Chemical

14
Di Chloro Tetra

Fluoroethoxy aniline
'lo4'147-32-2 10

Speciality Chemical

15
Proton Exchange

Membrane
0

lon Exchange Membrane

Total (A) 4096 -926 3170

B. vinylidene Fluoride (VDF) Based Products
PolymerFluoro Elastomers

(FKM)Y FFKMi
5666-77-2 300

101 735Polyvenylidene Fluoride
(PVDFT 24937-79-9 250 Special Purpose Polymer

18
lntermediate Vinylidene

Fluoride (VDF) 75-38-7 84 Monomer, Chemicals

Total (B) 634 t0t 735

C. Hexafluoro Propylene (HFP) Based Products

19
Perfluoro Propyl Vinyl

Ether (PPVE) 1623-0s-8 0

200

0

il 200

200

mn

Polymer Catalyst

20 Hexa Fluoro Propylene
Oxide (HFPO) 428-59-1

intermediate chemicals
and monomer for
fluorooolvmers

Total (C )

D. Other Products

2',1
Carbon Dioxide-Food

orade oas
124-38-9 2267 0 2267 Sale to sofr drinks

manufacturino lndustrv.

22 Carbon Dioxide-Dry lce 124-38-9 533 0 533
For the manufactu ng of
Dry lce

23 Chloroform 67-66-3 10090 0 10090 As a raw malerial for
different chemical

n

24 Methylene Oichloride
(MDC) 75-09-2 10090

1440

713

0 '10090

25 Carbon Tetrachloride
(cTc)* 56-23-5 0 1440

26 Sulphuric Acid (70%-
88%)

7664-93-9 713

27 Hydrochloric Acid (31 %
+l- 1%\

7447-O1-O 37992 0 37992

28 Caustic Soda (Dry Basis) 13'tO-73-2 15500 0 '15500 As a raw material for
different chemical process.

29 Chlorine Dry Basis 7742-il-5 13167 o 13167

30 Hydrogen '1333-74-0 464 0 464

31
Hydrochloric Acid (31%

+ ,l o/o\ 7647-O1-O 357 0 357

32
Sodium hypochlorite

(10% chlorine)
7681-52-9 132 0 132

33 Calcium Chloride 10043-524 4750 0 4750 As a raw malerial for
different chemical process.

34 Dilute HF (20 7o ) 7664-39-3 '1000 0 '1000

35
High Boiler of

Chloromelhane 200 0 200

36 DichloroFluoromethane
(HCFC-21tR-211 75-434 230 0 230

Refrigerant gas.

37 Tri fluoromethane 7546-7 21 0 2'l As a raw material for
different chemical process.

38 Gypsum '13397-24-5 12768 0 12764

39 Hydrofluosilicic Acid
QOo/o)

16961-83-4 200 o 200

40
2, G Dichloro-4-Trifl uoro
Methyl Aniline (DCTFMA) 2427*39-8 65 0 65

Speciality Chemical

41
Trifluoro Methyl Aniline

fiFMA) 455-14-1 20 0 20

Page 2 of 14Offrce:GujaratPollutionControlBoard,"PatyavamnBharalr'Sector-loA,Gandhinagar-382o10
Phone No.:- (079) 232-32152,232-41514 Fax No.:-(079) 232:22784
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42 I-SAN 20 0 20

43 Poly Chloro Tri Fluoro
Elhvlene (PCTFE) 9002-83-9 4 0 4

Polymer

44 11024-24-',1 10 0 10
Polymer AdditivesC4 to C34 Surfactant

(Non-fluorinated)

45 R&D Products 't0 0 '10 New Development

46 Mono Chloro Oifluoro
Methane (R-22) 75-45-6 1 100 0 I 100

Refrigerant Gas

47
1,6-

Divinylperfl uorohexane
(c6DV)

1800-9'l-5 0 100 100

48
Lithium Ferrous

Phosphate.LiFePoa
(LFP)

15365-',14-7

7789-23-3

0 500 500

Battery Chemical

872 47249 Potassium Fluoride 0

50 Potassium lodide 7681J 1-0 0 150 '150

As a raw material for
different chemical process.

Total (D) 't't3143 1622

Total (A+B+C+D) 117473 997

54,5 MW

114765

118870

5'l Gas Based COGEN
54.5 tvlw 0

0

52 Coal Base COGEN

37 I\rW53 Gas Base CCGT 37 MW

9t.5 MWTotal 9t.5 MW

PTFE#- By suspension and dispersion grades including virgin/ compounded/ microsized and starting from Fluorspar.
FKM*- lncluding co-polymers, ter-polymer grades and starting from R142b.
PFA'- lncluding co-polymers, ter-polymer grades and starting from R142b.
PVDF"- Including homo polymer, co-polymer grades and starting R142b.
FEPn lncluding co-polymers, ter-polymer grades and stiarting from R142b.
CTC'-- All CTC will be used for sale in approved end use industries. ln case, any excess CTC is lefl, same shall be incinerated
in thermal oxidizer set-up/ sale to third party authorized incinerators.

# Brief Note of Product Profile:

IAA

1. No of Manufacturing Plants: 24 plants
2. Brief Note regarding number of Products to be manufactured considering plant capacity: A total of 1'18870

MT/Month products will be manufactured ( Existing 117873 MT/Month + Proposed 997 MT/Month) and a total
power of 91.5 MW (Existing 91.5 MW + Proposed 0 MW) will be generated

proiect activity is covered in 5(0 and is of 'B' Category. Since, the proposed project is located in notified industrial

consultation is not required as per paragraph 7(i) (lll) (i) (b) of the Environment lmpact Assessment Notification-2006.

The SEAC, cujarat vide their letter daled c/.l04l2024 had recommended to the SEIAA, Guiarat, to grant the

Environment Clearance for the above-mentioned poect based on its meeting held on '1310212024. The proposal was considered

by SEIAA, Guiarat in its meeting held on 2910412024 at Gandhinagar. After careful consideration, the SEIAA hereby accords

Environmental Clearance to above project under the provisions of EIA Notitication dated 14th September, 2006 subject to the

compliance of the following conditions.

A.CONDITIONS:
A.l SPECIFIC CONDITION :

'1. PP shall carry out CER activity of their project cost, as per their submission vide OM of MoEF & CC dated 1.5.2018

and its amendment of Rs 121 Lakhs.
2. PP shall provide total Green area of 33 % as per their submission.
3. PP shall provide STP having capacity of 60 KLD for trcatment of domestic wastewater.
4. PP shall provide ETP having capacity of ETP-I ('100 KLD Existing), EIP-? (24OO KLD Existing), ETP-3 (350 KLD

Existing), ETP4 (764 KLD Existing), ETP-s (985 KLD Existing), ETP-6 (552 KLD Existing), ETP- 7 (1000 KLD
Proposed) for treatment of domestic wastewater.

5. Proponent shall provide all fire prevention and safety measures for fire control, even though fire NOC is not
mandatory of labour and skilled department, to control & prevent industrial accident.

6. Proiect Proponent shall send any hazardous waste to those users, who had obtained necessary GPCB
permissions under Rule-g of Hazardoua waste rule 2016 & its amendment etc. PP shall maintain complete records
for sending of hazardous waste in this regard.

7. Proponent shall submit approved conservation plan from competent authority for schedule I species, as per their
submission having total conservation budget of Rs 10,87,000

Office : Gujarat Pollution Control Boar d, "Paryavaran Bhala/r, Sector- 1 0 A, Gandhinagar-3 g20 I 0
Phone No.:- (079) 232-32152,232-41514 Fax No.:-(079) 2 32-22784
E-mail : msseiaagj@grrail.com, Website:- www.seiaa.gujarat.gov.in
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8. Proponent shall strictly comply all EC conditions issued by order dated 01.11.2018.
9. For Concentrated Stream (1002 KLD), generated from process shall be treated in ETP-i, ETP-3 and ETP-6 and

treated emuent shall be discharged into deep sea through own 5 MLD pipeline.

10. PP shall submit necessary permission for disposal of treated effluent to be disposed to deep sea through own 5

MLO pipeline, urithin 10 Oays' time period issued by competent authority for conveyance of treated eftluent.
11. For Dilute Stream (5031.54 KLD), effluent generated from cooling (428 KLD), boiler blow down (361 KLD), washing

('135 KLD), from process (3542.54 KLD) and RO system 2 (565 KLO) shall be treated in existing ETP-2, ETP-4, ETP-

5 and proposed ETP-7 and l 160 KLD treated effluent from ETP-2 shall be reused in RO system-'l and 20 KLD to
coal dust suppression and remaining 3851.54 KLD tr€ated effluent shall be disposed through after treatment to

deep sea throuqh own 5 MLD pipeline.
12. Overall production capacity after expansion shall not exceed I14765 MT, Month.
13. PP shall not carry out necessary r€medial measures for solvent management to recover solvent should not be

less than 98%. Further recover solvent shall be completely reused in process wlthln premises.

14. PP shall strictly comply Ozone depleting substance Rule, 2000 & its amendment from time to time.

15. PP shall obtain necessary permission from Ozone cell of MOEF & CC, Delhi befoB commencing for their
expansion plant.

16. PPshall obtain all necessary permission for their expansion plant before commencing the project.

17. PP shall obtain GIDC permission for dravvl of water of 15399.6 KLD & submit copy to this office before
commencing of plant.

18. PP shall obtain GIDC permission for discharging of tr€ated effluent of 4853 KLD and submit permission to this
office.

19. Unit shall install CEMS lcontinuous Emission Monitoring Systeml in line to CPCB direclions to all SPCB vide letler no.

B-29016/04/06PC|-1/540'l dated OSlO2l2O14 tot efiluent discharge and air emission as per pollutants discharge/emission

from rdspective projecl and an arrangement shall also be done for reflecting the online monitoring results on the

companys server, which can be assessable by the GPCB/CPCB on real time basis. [For SmallrLargerMedium (Red

Category) & Whichever (Air emission & Effluent discharge) is applicablel.
20. (a) The pollution load of R & D products shall remain the same as commitled. (b) Poiect proponent shall nbt take

continuous/commercial production of the R & D materials. Necessary approvals shall be obtained from the concern

authorities prior to commercial production of R & D materials. (c) Unit shall submit relevant details of R & D products like

raw materials, its safety measures to the regulatory authority well before R & D activity. (d) Unit shall submit relevant
details of R & D products like different wastes generated (Quantity & Quality) and its management to the regulatory

authority within a month of R & D activity.

21. The National Ambienl Air Quality Emission Standards issued by the Ministry vide G. S. R. No. 826 (E) dated 16th

November,2009 shall be complied with.

22. National Emission Standards for Organic Chemicals Manufacturing lndustry issued by the Ministry vide G. S. R. 608

daled 2110712010 and amended from time to time shall be followed.

23. Unit shall have to adhere to the prevailing area specific policies of GPCB with respect to lhe discharge of poll

shall carry out the poiect development in accordance & consistence with the same.

24. All measures shall be taken to avoid soil and ground water contamination within premises.

25. Safetv & Health:

a. PP shall obtain PESO permission for the storage and handling of hazardous chemicals. (lf applicable).

8El

b. PP shall provide Occupational Health Centre (OHC) as per the provisions under the Gujarat Factories Rule

\

,E

c. PP shall obtain fire safety certificate / Fire No-Objection certificate (NOC) from the concern authorily as
prevailing Rules / Guiarat Fire Prevention and Life Safety Measures Act, 20'16.

d. Unit shall adopt functional operations/process automation system including emergency response to eliminate risk

associated with the hazardous processes.

e. PP shall carry out mock drill within the premises as per the prevailing guidelines of safety and display proper

evacuation plan in the manufacturing area in case of any emergency or accident.

f. PP shall install adequate fire hydrant system with foam trolley attachment within premises and separate storage of

water for the same shall be ensured by PP.

g. PP shall take all the necessary steps for control of storage hazards within premises ensuring incompatibility of storage

raw material and ensure the storage keeping safe distance as per the prevailing guidelines ofthe concemed authority.

h. PP shall take all the necessary steps for human safety within premises to ensure that no any harm is caused to any

worker/employee or labour within premises.

i. Flame proof electrical fittings shall be provided in the plant premises, wherever applicable

i. Unit shall never store drurn/barrels/carboys of incompatible material/chemical together.

k. Unit shall provide effective lsolalion for Process area and storage of hazardous chemicals.

Office : Gujarat Pollution ControlBoaxd, "Paryauaran Bhaval Sector-1o A, Gardhinagar-3 82010

Phone No.:- (079) 232-32152,232-41514 Fax No.:-(079) 232-22784
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l. The poect management shall prepare a detailed Oisaster Management Plan (DMP) for the project as per the
guidelines from Directorate of lndustrial Safety and Health.

m. Unit shall obtain all required permissions from the Narmtics Control Bureau for manufacturing, storage and handling

of Acetic Anhydride & any such chemicals.

n. Provide double earthling to solvent storage tanks: ('l) Unit shall provide effective fire hydrants, water monitors & foam
application system at solvent storage tank farm area. (2) Unit shall provide adequate saGty system such as water

sprinklers, water curtains, foam pouring system etc. to restrict cascade fire emergency in solvent tank farm.

o. Unit shall provide water sprinkler to the ammonia storage cylinder.
p. Unit shall provide chlorine leakage control emergency kit and FRP hood with scrubber system for chlorine safety.

q. Unit shall provide safety valve and rapture disc, as well as auto dump or auto quench/, suppress system for

exothermic reaction vessel sabty.
A.2 WATER :

&

26. Total water requirement for the project shall not exceed '18068.6 KLD. Unit shall reuse 1669 KLD of treated effluent within
premises. Hence, fresh water requirement shall not exceed 16399.6 KLD and it shall be met through GIDC water supply

only. Prior permission from concerned authority shall be obtained for procurement of water.

27. The industrial effluent generation from the project shall not exceed 6033.54 KLD.

28. l\ilanagement of lndustrial effluent shall be as under:

concentrated Strcam ({002 KLDI
> 1002 KLD high COD effluent generated from process shall be treated in ETP-I, ETP-3 and ETP-6 and treated eflluent

shall be discharged into deep sea through own 5 MLD pipeline.

Dilute Stream (5031.54 KLD):

> 5031.54 KLD Low COD effluent generaled from cooling (428 KLD), boiler blow down (361 KLD), washing (135 KLD),

from process (3542.54 KLD) and RO system 2 (565 KLD) shall be treated in existing ETP-2, ETP-4, ETP-S and

proposed ETP-7 and 1160 KLD treated effluent from ETP-2 shall be reused in RO system-1 and 20 KLD to coal dust

suppression and remaining 3851.54 KLD treated effuent shall be disposed through after treatment to deep sea

through own 5 MLD pipeline.

29. Domestic wastewater generation shall not exceed 49 Kuday for proposed proiect and it shall be treated in STP.lt shall not

be disposed off into soak pit.Treated sewage shall be utilized for gardening and planlation purpose within premises after

achieving on-land discharge norms prescdbed by the GPCB.

30. During monsoon season wlren treated sewage may not be required for the plantation / Gardening / Green belt purpose, it

shall be stored within premises. There shall be no discharge of waste water outside the premises in any case.

31 . Unit shall provide buffer water storage tank of adequate capacity for storage of treated waste water during rainy days.

32. Unit shall provide STP and ETP with adequate capacity.

33. The unit shall provide metering facility at the inlet and outlet of ETP and maintain records for the same.

34. Proper logbooks of ETP; reuse/ recycle of treated/ untreated effluent; chemical consumption in effluent treatment: quantity

'i,c, quality of treated effluent sent to common facilities; power consumption etc. shall be maintained and shall be furnished

the GPCB from time to time.

. Unit shall not exceed fuel consumption for Boilers, Rotary Kilns, Thermal Oxidizer, Steam Heater Furnaces, AFBC Boiler,

Caustic Soda Flaker and D G Sets as mentioned below.

.3AIR

Sr.
No:'

Source of
emission Stack height(m) Type of

Fuel Quantity of Fuel
Types of

emission i.e.,
Air Pollutants

APCM

v EXSIT TG

I

2

Waste Heat
Recovery Boiler-

A with GT 13.5 MW
30

Waste Heat
Recovery Boiler-

B with GT 13.5 MW
30

Stack attached to
Boiler with GT 4.5

MW
30

Natural
Gas

7000 SCM/ Day

SPM
SOz
NOx

7000 SCI\,V Day

3300 SCM/ Day

A&H Plant

4 Rotary Kiln 42 Natural
Gas 8040 SCM/ Day Low Nox Burner

5 Rotarv Kiln 42 8040 SCM/ Dav Low Nox Burner

6 Thermal Oxidizer 30 Natural
Gas

180 SCM/ Day
wet + Alkali

Scrubber

' ,,":-1,
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Steam Heater
Fumace -1 TFE-1

5520 SCMiday
7 30 Natural

Gas
SPM
SOz
Nox

Low Nox Burner

8
Steam Heater

Furnace -2 TFE-2 30
5520 SCM/day

Low Nox Burner

9
Stack attached
Boiler ESP (90 71 Coal

SPM
SOz ESP+Dry Scrubbing

1241.16 Mlday

'10
AFBC Boiler
(90 TPH coal 70

Coal
ESP+Dry Scrubbins

1'l D.G.Set - 1010
KVA-

11
2500 liters per

12
D.G.Set - '1010
KVA-

11
2500 liters per

Deisel

13
D.G.Set - 1010
KVA'

1',l
2500 liters per

14
D.G.Set - 500
KVA'

't'l 1250 liters per

15
D.G.Set - 500
KVA"

't1 1250 liters per

Chlor-Alkali Plant

16
Caustic Soda
Flaker

30 Natural
Gas

5400 SCM/day Nox

Proposed Additional

17
150 TPH Boiler

(Stand-By)

SPM
'l.40 Coal ESP+Dry $61u56;nt

36. PP shall use approved fuels only as fuel in Boilers, Rotary Kilns, Thermal Oxidizer, Steam Heater Furnaces, AFBC Boiler,
Caustic Soda Flaker and D G Sets.

37. Unit shall provide adequate APCM with flue gas generation sources to achieve the norms prescribed by GPCB.
38. Unit shall provide adequate APCM with process gas generation sources as mentioned belo$/.

Sr.
No.

Source emission Type of
emission

Stack Height
(m) APCM

PTFE PLANT

1 PTFE Reactor- Nitrogen Purging NOx 20

2 Absorption Tower (4F MSU) OFE-2) HF 45

153 lnduced Draft Fan C-752 A,/B PM
Cyclone

SeDarator

4 lnduced Draft Fan C-752 A,/B PM '15 Cyclone
Separator

5 PTFE Reactor- Nitrogen Purging NOx 20

6
Absorption Tower
(4F MSU TTFE-1)

HF 40

7 Hclwaste gas scrubber (CMs) HCI 34 Ventury
Scrubber

l3
HClWaste Gas Scrubber
(cMS-2) HCt 34 Ventury

Scrubber

9 lnduced Draft Fan C-752 C PM 15
Cyclone

Seoaralor

10 lnduced Draft Fan C-752 D Pii! 15
Cyclone

SeDarator

11 lnduced Draft Fan C-752 E PM 15
Cyclone

Seoarator

12 lnduced Draft Fan C-752 F PM 15
Cyclone

SeDarator

13 Tail Gas Scrubber-1
SO,

30
Wet Alkali
ScrubberHF

't4 Back End Scrubber System
emeroencv)

(For
PM '15 Ventury

Scrubber
15 PTFE Nitrooen Pumino Reactor NOx 20

CHLOR ALKALI PLANT
'16 Chlorine 21 Venturv

lIt

Caustic Chlorine Plant

slllt

r..]
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Chlorine
17 HCI Scrubber System

HCr
21

Ventury
Scrubber

OTHERS

18 Dust Collection in Spar Drying System PM 30 Dust
Collectol.s

19 Dust Collection System Above Spar Silo PM 30 Dust
Collectors

HCt
20 Scrubber System Central

HF
30 Wet Alkali

Scrubber

SOx
21 Tail Gas scrubber

HF
30

Wet Alkali
Scrubber

+HyPo Unit HCt Scrubber

39. The fugitive emission in the work zone environment shall be monitored. The emission shall conform to the standards
prescribed by the concemed authonlies from time to time (e.9. Directors of lndustrial Safety& Health). Following indicative
guidelines shall also be followed to reduce the fugitive emission.

> lnternal roads shall be either concreted or asphalted or paved properly to reduce the fugitive emission during vehicular
movement.

> Air bome dust shall be controlled with water sprinklers at suitable locations in the plant.

> A green belt shall be developed all around the plant boundary and also along the roads to mitigate fugitive & transpo(
dust emission.

40. Regular monitoring of Volatile Organic Compounds (VOCS) shall be carried out in the work zone area and ambient air.

41. For control of fugitive emission, VOCS, following steps shall be followed :

a. Closed handling and charging system shall be provided forchemicals.
b. Reflux condenser shall be provided over Reactors / Vessels.

c. Pumps shall be provided with mechanical seals to prevent leakages.

d. Air bome dust at all transfers operations/ points shall be controlled either by spraying water or providing

enclosures.
42. Solvent management shall be carried out as follows:
/ Measures shall be taken to reduce the process vapors emissions as far as possible. Use of toxic solvents shall be

minimum. All venting equipment shall have vapour recovery system

shall be connected to adequate chilling system to condensate solvent vapors and reduce solvenl losses.

and solvent handling pump shall have mechanical seals to prevent leakages.

shall be provided with sufficient HTA and residence time so as to achieve maximum solvent recovery.

shall be stored in a separate space specilied with all safety measures.

earthing shall be provided in all the electrical equipment wherever solvent handling is done

storage and handling area shall be flame proof. The solvent storage tanks shall be provided with breather valve

prevent losses

43. Close loop solvent recovery system with adequate condenser system shall be provided to recover solvent vapours in such

a manner that recovery shall be maximum and recovered solvent shall be reused in the process within premises.

44. Leak Detection and Repair (LDAR) pmgram shall be prepared and implemented as per the CPCB guidelines. LDAR

Logbooks shall be maintained.

45. Regular monitoring of ground level concentration of PM10, PM2.5, SO2, NOx, HCl, Ghlorine, HF and VOCs shall be

carried out in the impact zone and its records shall be maintained. Ambient air quality levels shall not exceed lhe

standards stipulated by the GPCB. lf at any stage these levels are found to exceed the prescribed limits, necessary

additional control measures shall be taken immediately. The location of the stations and frequency of monitoring shall be

decided in consultation with the GPCB.

A.4 SOLID / HAZARDOUS WASTE:
46. All the hazardous/ solid waste management shall be taken care as mentioned below.

Sr.
No

Type of
waste

Specific
Source of
generation

(Name of the

Category
and

Schedule
as per Hw

Rules.

Existing
Quantity
as per
cc&A

(MTrAnnuActivity,
Product etc.

1
Used Oil
(KL /ear) Machineries 5.1 85.4

Proposed
Extra

(MT/Annu
m)

Total
(MT/An
num)

Disposal Method

200 285.4

Collection, Storage,
Transportation and Disposal by
Reuse in plant & machinery as

lubricant or sell it to authorized re-
refiners / recvcler.
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2

Empty
Barrels/Disc

arded
Carboys/

Drums
/Cylinders

Raw Material
and product 33.1 25 18 43

3
Spent

Resins from
DM Plant

Water
treatment

35.2 25 'to 35

4 ETP Sludge ETP 35.3 4562 1800 6362

5
Sludge from

wet
scrubber

APCM 16.2 2 1 3

Spent
Catalyst

Manufacturing
process 17.2 24.72 1305.23 1334

Collection, Storage,
Decontiamination and reuse in
house or send il to authorized

recycler/ Send it directly to SPCB
approved common

decontamination facility /send it
back to suDplier.

Collection, Collection, Storage
Transportation

and disposal at SPCB approved
Common

TSDF/lncineration/Coprocessing
facilitv/Actual end user.

Collection, Slorage Transportalion
and disposal at SPCB approved

Common
TSDF/lncineration/Coprocessing

facility/Actual end user.
Collection, Storage Transportation
and disposal at SPCB approved

Common
TSDF/lncineration/Coprocessing

facility/Actual end user.
Collection, Storage Transpodatioh
and disposal at SPCB approved

Common
TSDF/lncineration/Coprocessing

facilitv/Actual end user.

7
Process

Waste/ Dist.
Residue

Manufacturing
process 36.1 2369 3136 5505

Collection, storage, transportation
and disposal by sending to

authorized actual user having
Rule-g permission for recycling
under Schedule-lV of the HWM
Rules and with a valid CCA and
appropriate MoU/ by sending for

co processing to a cement
or to a CHWIF.

Collection, Storage
and disposal at SPCB

Common
TSDF/lnci

faci
Collection, Storage
and disposal at S
Common TSDF/lnci

processing
end user.

8
PTFE

Residue
Manufacturing

process

Manufacturing
process

1.4 't70 129 299

o Distillation
Residue 20.3 2.4 0 2.4

22834.1
22434.

'l

98483.
98483.44
KL/Year

44
K[-/Yea

r

'10 Recovered
Solvent

Manufacturing
process 0

Collection, storage and reused in
manufacturing process within the

premises.

't1 Bleed Liquor APCM 0 Collection, storage and sent to
ETP for treatment.

NON-HAZARDOUS WASTE MANAGEMENT MATRTX

Sr.
No

TyPe
of

waste

Specific
Source of
generation

(Name of the
Activity,

Product etc.)

Existing as
per CCA

(MT/Annum)

Proposed
Extra

(MT/Annum)

Total after EC
Expansion

(MT/Annum)
Disposal Method

10734 0 10734 Collection, Storage,
Transportation and Disposal at SLF

150 '150 300
Collection, Storage, Transportation

and Disposal at GPCB
common TSDF site.

60-65
1 (MT/Day) 61-66 Disposed as per Fly Ash management

1

Brine
Sludg

e

Manufacturing
process

2
lnsulat

ion
Waste

Storage area

3 Ash Boiler
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I

4lJt

Plants/Brick Making industries/Filling
low lvino area.

4
STP

Sludg
e

STP 3 3 Will be used as a soil conditioner for
gardening.

47. Authorized end-users shall have permissions from the concerned authorities under the Rule g of the Hazardous and Other
Wasles (Management and Transboundary Movement) Rules 2016.

48. Unit shall explore the possibilities for environment friendly methods like co-processing of hazardous waste for disposal of
lncinerable & land fillable wastes before sending to CHWIF & TSDF sites respectively.

49. The project proponent has to obtain membership of TSDF site & CHWF before obtaining CTO of GPCB.
50. STP sludge shall be collected and used as manure in gardening activity or send to TSDF site for landfilling.
51. Management of fly ash shall be as per the Fly ash Notilication 2009 & its amendment time to time and it shall be ensured

that there is 100% utilization of fly ash to be generated from the unit.
52. The unit shall submit the list of autholized end users of hazardous wastes along with MoU signed with them at least two

months in advance prior to the mmmencement of production. ln the absence of potential buyers of these items, the unit
shall restrict the production ofthe respective items.

A.SOTHER:
53. The proiect proponent shall carry out the activities of amount of Rs.121 Lakhs (Construction of water reservoir in nearby

villages of Dahej, Ambetha, Lakhigam and Luvara village, Provision of roof top solar panel system in Primary Health

Cenke, Dahej village Pdmary Health Centre, Lakhigam village, Provision of rooftop solar panel syslem in Primary School,
Dahej Primary School, Lakhigam, Greenbelt Development in Ambetha village and Greenbelt Development in Dahej

village) proposed under CER and it shall be part of the Environment Management Plan (EMP) as per the MoEF&CC'S OM

no. F. No. 22-6512017-lA.lll dated 30.09.2020. This shall be monitored and the monitoring report shall be submitted to the
regional office of MoEF&CC as a part of half-yearly compliance report and to the District Collector. The monitoring report

shall be posted on the website of the project proponent.

54. As proposed, al least Rs. 108.7500 lakhs shall be allocated for the conservation plan Schedule- lspecies. (MoEF&CC) (ln

case of Sch-l species)

55. All the recommendations, mitigation measures, environmenlal protection measures and safeguards proposed in the EIA

report of the project prepared by M/s. Anand Environmenlal Consultants Pvt. Ltd. and submitted by the project proponent

and commitments made during presentation before SEAC and proposed ln the EIA report shall be strictly adhered to in
letter and spirit.

demand during construction shall be reduced by use of curing agents, super plasticizers and other best construction

5 proponent shall ensure that surrounding environment shall not be affected due to construction activity.

materials shall be covered during transportation and regular water sprinkling shall be done in vulnerable

areas for controlling fugitive emission.
All required sanitary and hygienic measures shall be provided before starting the construction activities and to be

3

maintained throughout the construclion phase.

59. First Aid Box shall be made readily available in adequate quantity at all the times.

60. The project proponent shall strictly comply with the Building and other Construction Workers' (Regulation of Employment &

Conditions of Service) Act '1996 and Gujarat rules made there under and their subsequent amendments. Local bye-laws of
concern authority shall be complied in letter and spirit.

61. Ambient noise levels shall conform to residential standards both dudng day and night. lncremental pollution load on the

ambient air and noise quality shall be closely monitored during construction phase.

62. Use of Diesel Generator (DG) sets during construction phase shall be strictly equipped with acoustic enclosure and shall

conform to the EPA Rules for air and noise emission standards.

63. Safe disposal of waste water and municipal solid wastes generated during lhe conslruction phase shall be ensured.

64. All topsoil excavated during construction activity shall be used in horticultural / landscape development within the project

site.

65. Excavated earth to be geneEted during the construction phase shall be utilized within the premises to the maximum

extent possible and balance quantity of excavated earth shall be disposed off with the approval of the competent authority

after taking the necessary precautions for general safety and health aspects. Disposal of the excavated earth during

construction phase shall not create adverse effect on neighbouring communities.

66. Project proponent shall ensure use of eco-friendly building materials including fly ash bricks, fly ash paver blocks, Ready

Mix Concrete [RMC] and lead free paints in the project.

67. Fly ash shall be used in construction wherever applicable as per provisions of Fly Ash Notification under the E.P. Act,

.CENERAL CONDITIONS:
': 1TINSTRIJCTION PHASE
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1986 and its subsequent amendmenls from time to time.

68. "Wind - breakerof appropriate height i.e. 1/3rd of the building height and maximum up to '10 meters shall be provided.

lndividual building within the proiect site shall also be provided with barricades.

69. 'No uncovered vehicles carrying construction material and waste shall be permitted."

70. 'No loose soil or sand or construction & demolition waste or any other construction material that cause dust shall be left

uncovered. Uniform piling and proper storage of sand to avoid fugitive emissions shall be ensured."

71. Roads leading to or at construdion site must be paved and blacktopped (i.e. - metallic roads).

72. No excavation of soil shall be carried out without adequate dust mitigation measures in place.

73. Dust mitigation measure shall be displayed prominenlly at the construction site for easy public viewing.

74. Grinding and cutting of building materials in open area shall be prohibited.

75. Construction material and waste should be stored only within earmarked area and road side storage of construction

material and waste shall be prohibited.

76. Construction and demolition waste processing and disposal site shall be identified and required dust mitigation measures

be notified at the site. (lf applicable).

2 OPERATION PHASE
8.2.1 WATERI

77. The water meter shall be installed and records of daily and monthly water consumption shall be maintained.

78. All efforts shall be made to optimize waler consumption by exploring Best Available Technology (BAT). The unit shall

continuously strive to reduce, recycle and reuse the treated effluent.

8.2-2 AlRl
79. ln case of use of spray dryer, the unit shall provide the adequate & efficient APCMS with spray dryer so that there should

not be any adverse impact on human health & environment. Unit shall carry out third party monitoring of the proposed

Spray dryer & it's APCM through the credible institutes and study report for impacts on Environment and Human Health

shall be submitted to GPCB every year along with half yearly compliance report.

80. Acoustic enclosure shall be provided to the DG sets (lf applicable) to mitigate the noise pollution and shall conform to the

EPA Rules for air and noise emission standards.

81. Stack /ents (Whichever is applicable) of adequate height shall be provided as per the prevailing norms for flue gas

emission/Process gas emission.

82. FIue gas emission & Process gas emission (lf any) shall crnform to the standards prescribed by the

GPCB/CPCB/MoEF&CC. At no time, emission level should go beyond the stipulated standards.

83. Allthe reactors /vessels used in the manufacturing process shall be closed to reduce the fugitive emission.

8.2.3 HAZAROOUS/SOLID WASTE:
84. The company shall strictly comply with the rules and regulations with regads lo handling and disposal of Hazardous waste

in accordance with the Hazardous and Other Wastes (Management and Transboundary Movement) Rules 2016, as

be amended from time to time. Authorization ofthe GPCB shall be obtained for collection / treatment / storage / di

hazardous wasles.

85. Hazardous wastes shall be dried, packed and stored in separate designated hazardous waste storage facility

bottom and leachate collection facility, before its disposal.

86. The unit shall obtain necessary permission from the nearby TSDF site and CHWF. (Whichever is applicable)

87. Trucks/Tankers used for transportation of hazardous waste shall be in accordance with the provisions under the

Vehicle Act, 1988, and rules made there under.

88. The design of the Trucks^ankers shall be such that there is no spillage during transportation

89. All possible efforts shall be made for Co-Processing of the Hazardous waste prior to disposal into TSDF/CHWIF.

90. Management of fly ash (lf any) shall be as per the Fly ash Notilication 2009 & its amendment lime to time and it shall be

ensured that there is 100% utilization of fly ash to be generated from the unit.

8.2.4 SAFETY:
91. The occupier/manager shall stdctly comply the provisions under the Factories Act 1948 and the Gujarat Factories Rules

'1963

92. The proiect authorities shall strictly mmply with the provisions made in Manufacture, Storage and lmport of Hazardous

Chemicals Rules (MSIHC) 1989, as amended time to time and the Public Liability lnsurance Act for handling of hazardous

chemicals etc. Necessary approvals from the Chief Controller of Explosives and concerned Govt. Authorities shall be

obtained before commissioning of the proiect. Requisite On-site and Off-site Disaster Management Plans have to be
prepared and implemented.

93. Main entry and exit shall be separate and clearty marked in the facility.

94. Sufficient peripheral open passage shall be kept in the margin area for free movement of flre tender/ emergency vehicle
around the premises.

95. Storage of flammable chemicals shall be sufficiently away from the production area.

with
I

I

El
I
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96. Sufficient number of fire extinguishers shall be provided near the plant and storage area.
97. All necessary precautionary measures shall be taken to avoid any kind of accident during storage and handling of toxic /

hazardous chemicals.
98. All the toxicy'hazardous chemicals shall be stored in optimum quantity and all necessary permissions in this regard shall be

obtained before commencing the expansion activities.

99. The project management shall ensure to comply with all the environment protection measures, risk mitigation measures
and safeguards mentioned in the Risk Assessment report.

100.Only flame proof electrical fttings shall be provided in the plant premises.
'10'l.Storage of hazardous chemicals shall be minimized and it shall be in multiple small capacity tanks / containers instead of

one single large capacity tank / containers.
102.All the storage tanks shall be fitted with appropriate controls to avoid any leakages. Bund/dyke walls shall be provided for

storage tanks for Hazardous Chemicals.

103.Handling and charging of the chemicals shall be done in closed manner by pumping or by vacuum transfer so that minimal
human exposure occurs.

104.Tie up shall be done with nearby health care unit / doctff for seeking immediate medical attention in the case of
emergency.

105.Personal Protective Equipments (PPES) shall be provided to workers and its usage shall be ensured and supervised.
'l06.First Aid Box and required Antidotes for the chemicals used in the unit shall be made readily available in adequate

quantity.

1o7.Training shall be imparted to all the workers on safety and health aspects of chemicals handling.

loS.Occupational health surveillance of the workers shall be done and its records shall be maintained. Pre-employment and

periodical medical examination for all the workers shall be undertaken as per the Factories Act & Rules.

1 09.Transportation of hazardous chemicals shall be done as per the provisions ofthe Motor Vehicle Act & Rules.

110.The company shall implement all preventive and mitigation measures suggested in the Risk Assessment Report.

111 .Necessary permissions from various statutory authorities like PESO, Factory lnspectorate and others shall be obtained
prior to commissioning ofthe project.

8,2.5 NOISE:
112.The overall noise level in and around the plant area shall be kept well within the standards by providing noise control

measures including engineering controls like acoustic insulation hoods, silencers, enclosures etc. on all sources of noise

generation. The ambient noise level shall confirm to the standards prescribed under The Environment (Protection) Act,
'1986 & Rules.

B,2,6 CLEANER PRODUCTION AND WASTE MINIMISATION:
113.The unit shall undertake the Cleaner Produc{ion Assessment study through a reputed institute / organization and shall

form a CP team in the company. The recommendations thereof along with the compliance shall be furnished to the GPCB.
company shall undertake various waste minimization measures such as :

a. Metering and control of quantities of active ingredients to minimize waste.
b. Reuse of by-products from the process as raw materials or as raw materials substitutes.
c. Use of automated and close lilling to minimize spillages.

d. Use of close feed system into batch reactors.

e. Venting equipment through vapour recovery system.

t Use of high pressure hoses for cleaning to reduce wastewater generation.
g. Recycling ofwashes to subsequent batches.
h. Recycling of steam condensate.

i. Sweeping / mopping offoor instead offloor washing to avoid effluent generation.
j. Regular preventive maintenance foravoiding leakage, spillage etc.

.2 7 G R EE N E LT AN D OT H E R PLA N T TIoN

'l16.Drip irrigation / low-volume, lory-angle spdnkler system shall be used for the green belt development within the premises.
1 'l7.The PP shall devetop green bett [640i2.6 Sq m (12.44 %) inside ptant premises + 105725.97 Sq m (20.55%) at G|DC

(Outside plant premises) = Total: .t69738.S7 Sq. m.) i.e. 33 % of total plot area] as submitted before SEAC. creen belt
shall be developed with native plant species that are significant and used for the pollution abatement as per the CPCBguidelines . lt shall be implemented within 3 years of operation phase in consultation with GpCB.

.3 OTHER CONDITION
118 The projects covered under category 5(D sha[ undergo the safety and environment audit regularly as per the standards

115The unit shall develop green belt within premises as per the CPCB guidelines. However, if the adequate land is not
available within the premises, the unit shall take up adequate plantation on road sides and suitable open areas in GIDC
estate or any other open areas in consultation with the GIDC / GPCB and submit an action plan of plantation for next three
years to the GPCB.

Blauai' Sector-|} A, Gandhinagar_3820 I 0
! ax No.:-(07 9) 232 -227 84
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laid down by the GPCB and CPCB.

1 19.PP shall carry out the safety audit and Risk Assessment Report as per the prevailing guidelines of safety.
l2o.Management of Fly Ash shall be as per the Fly Ash Notification 2009 & its amendment from time to time and it shall be

ensured that there is 100 % utilization of fly ash to be generated from the unit.

12l.EMP should invariably include provisions for environmental Monitoring and measures fur noise pollution control measures.
122.1n EMP proponent should seperately indicate majors of occupational health, fire and safety measures.

123.Prior EC is granted is subject to the proponent receiving all statutory permission / clearances / certificates and membership

of respeclive agencies / authorities which ever applicable. Proponent shall inform progress from time to time, in six
monthly compliance report to MOEFCC / SEIAA / SEAC/ GPoBfailing to which this provisional EC will stand withdrawn.

124. Wherever waste water or chemical water to be collected by tankers and transported to CETP etc. any diversion and
disposal in open drainage (nallah) etc. causing human and environmental damage or loss will make it liable for action
under the law.

'l25.All hansport movement by tankers etc has to be done with maintenance of gate pass and logbook it should be verified by

the inspecting authorities.

126.Non-hazardous waste data shall be informed to GPCB time to time so as to make an assessmenl and tie-up with industry

for generating sustainable power from the wasle.
127.All chemical pharma industry etc. should ensure predictive and preventive maintenance of factory / boiler and reactive

show as to avoid incident of fire and safety hazards.

128.EMP should include STP and detail cost including maintenance, transportation of waste waler to CETP / CMEE etc as well

as transportation cost or transit cost.
'l29.ln LDAR preventive and prediclive maintenance plan.

130.1n LDAR leakage component, source of equipment leak, detention method should be given in table form.
131.1n storage component should be shown separately in terms whether inflammable, toxic, corrosive, reactive etc.
132.1n case of Fly Ash generation its management and disposal should be as per Government of lndia Notification and 1OO %

utilization should be ensured.

133.Project proponent shall install all environment management syslems as per the CPCB/GPCB directives regarding the
effluent discharge and air emission in working condition.

134.Project proponent shall display the copy of Environment Clearance at the site prominently.
'l35.Project proponent shall prepare and follow regular and preventive maintenance plan. The mpy of same shall be submitted

tO SEIAA.

136.Project Proponent will have to display the safety procedure in working area.
137.The project proponent shall obtain all required permissions for safety, health and fire from competent authorities

PESO/Fire Authority etc. and intimate SEIAA.

138.Project Proponent will intimate SEIAA/SEAC/GPCB afler obtaining the membership of common facilities like CETP
/ CHWIF / CMEE / Common Spray Dryer as the case may be.

13g.Extra care will be taken by PP to avoid any accidental blast in boiler, reactor or any machinery in the plant.

l40.Environmenl monitoring, training and disaster management plan should be undertaken and complied at regular i

l4l.lntegrated Regional OfIice of MoEF&Cc,Gandhinagar and GPCB will monitor all environment, safety & health
per the prevailing rules.

fi2.fhe PP has to maintain the logsheets / registers / manifest / gate pass for discharge through tankers and SCADA system

for pipeline discharge for the waste water generation and its disposal data and submit to the GPCB every quarter. GPCB

shall veriry the same on regular basis and inform SEIAA and take leagal action in the cases of non compliance.

143.Unit shall comply all the applicable standard conditions prescribed in Office Memorandum (OM) published by MoEF&CC

vide no. F. No. 22-3412018-lA.lll dated 09/08/20'18 for Pharmaceutical and Chemical industries mentioned at (Sr. no. XX).

'llt4.The project proponent shall allocate the separate fund for Corporate Environment Responsibility (CER) in accordance to

the MoEFCC'S Office Memorandum No. F.No.22-65/2017-lA.lll dated 01/05/2018 to carry out the activities under CER in

affecled area around the pro]ect. The entire activities proposed under CER shall be monitored and the monitoring report

shall be submitted to the regional office of MoEFCC as a part of half-yearly compliance report and to district collector. The

monitoring report shall be posted on the website of the project proponent.

i4s.Rain water harvesting of surface as well as rooftop runoff shall be undertaken and the same water shall be used for the

various activities of the project to conserve fresh water as well as to recharge ground water. Before recharging the surface

run off, pre-treatment must be done to remove suspended matter'

1,t6.The unit shall join and participate financially and technically for any common environmental facility / infrastructure as and

when the same is taken up either by the lndustrial Association or GIDC or GPCB or any such authority created for this

purpose bY the Govt. / GIDC.

l4T.Application of solar energy shall be incorporated for illumination of common areas, lighting for gardens and street lighting

in addition the provision for solar water heating system shall also be provided'

CTi
!:1't

I
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148.The area earmarked as green area shall be used only for plantation and shall not be altered for any other purpose.
149.All the commitments / undeltakings given to the SEAC during the appraisal process for the purpose of environmental

protection and management shall be strictly adhered to.
150.The project proponent shall also comply with any additional condition that may be imposed by the SEAC or the SEIAA or

any other competent authority for the purpose for the environmental prote€{ion and management.
151.|n the event of failure of sny pollution control system adopted by the unit, the unit shall be safely closed down and shall not

be restarted untilthe desired efficiency ofthe control equipment has been achieved.
152.The project authorities must strictly adhere to the stipulations made by the Gujarat Pollution Control Board (GPCB), State

Government and any statutory authority.
1s3.Ouring material transfer there shall be no spillages and garland drain shall be construcled to avoid mixing of accidental

spillages with domestic wastewater or storm water.
'l54.Pucca flooring / impervious layer shall be provided in the work areas, chemical storage areas and chemical handling areas

to minimize soil contamination.
155.Leakages from pipes, pumps shall be minimal and ifoccurs, shall be arrested promptly.

156.No further expansion or modifications in the plant likely to cause environmental impacls shall be carried out without
obtaining prior Environment Clearance from the concerned authority.

157.The above conditions will be enforced, inter-alia under the provisions of the Water (Prevention & Control of Pollution)
4ct,1974, Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, '1986, Hazardous Wastes
(Management, Handling and Transboundary Movement) Rules, 2008 and the Public Liability lnsurance Act, 1991 along
with their amendments and rules.

ls8.The project proponent shall comply all the conditions mentioned in 'The Companies (Corporate Social Responsibility
Policy) Rules, 2014' and its amendments from time to time in a letter and spirit.

159.The project management shall ensure that unit complies with all the environment protection measures, risk mitigation
measures and safeguards re@mmended in the EMP report and Risk Assessment study report as well as proposed by
project proponent.

160.The project authorities shall earma* adequate funds to implement the conditions stipulated by SEIAA as well as GPCB

along with the implementation schedule for all the conditions stipulated herein. The funds so provided shall not be diverted

for any other purpose.

161.The applicant shall inform the public that the project has been accorded environmental clearance by the SEIAA and that
the copies of the clearance letter are available with the GPCB and may also be seen al the Website of SEIAA/ SEAC/
GPCB. This shall be advertised within seven days from the date of the clearance letter, in at least two local newspapers

that are widely circulated in the region, one of which shall be in the Gujarati language and the other in English. A copy
of the same shall be foMarded lo the concerned Regional Office of the Ministry.

hall be mandatory for the project management to submit half-yearly compliance report in respect of the stipulated prior

clearance terms and conditions in soff copies to the regulatory authority concemed, on 1st June and 1st

of each calendar year.

hbove may

factual data or submission of false/fabricated data and failure to comply with any of the conditions mentioned

result in withdrawal of this clearance and attract action under the provisions of Environment (Protection) Act,
'Gd{t

1986.

164.The proiect authorities shall also adhere to the stipulations made by the Gujarat Pollution Control Board.

165.The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditions is not found

satisfactory.

166.The company in a time bound manner shall implement these conditions. The SEIAA reserves the right to stipulate

additional conditions, if the same is found necessary.

167.The project authodties shall inform the GPCB, Regional Office of MoEF and SEIAA about the date of financial closure and

final approval of the project by the concerned authorities and the date of stad of the project.

168.This environmental clearance is valid for Ten years from the date of issue.

169.Any appeal against this environmental clearance shall lie with the National Green Tribunal, if prefened, within a period of

30 days as prescribed under Section 16 ofthe National Green Tribunal Act, 2010.
'lTo.Submission of any false or misleading information or data which is material to screening or scoping or appraisal or

decision on the application makes this environment clearance cancelled.

B.4 COMPLIANCE OF ENVIRONMENT CLEARANCE/REPORTING/AOMINISTRATION/APPEAL
171.Project proponent shall submit Certified Compliance Report of lRO, Gandhinagar for Existing EC obtained Within 10 days.

172.Prcted. proponent shall inform to all the concerned authorities including Municipal Corporation and District Collector and

shall also give wide publicity through advertisement in minimum two local newspapers within seven days, about the

Environment Clearance orderaccorded.
173.Project proponent shall appoint a key person in the organization who shall be responsible for compliance of above

.:ni,

iIAA
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condition fully on behalf of the proponent. lt will not mean that appointing a key person will exempt the project proponent

from the responsibility of compliance. Any change in key person shall immediately be informed to SEIAA and all

concerned authorities.

lT4.Designated key person shall submit six monthly compliance report to SEIAA/SEAC, MOEF&CC, GPCB and Nodal

Department of the Government.
'175.The Nodal Department or any authority or officer authorized by MOEF&CC/SEIAA can inspect the site of the project and

all the facilities, for verilication of compliances of environment clearance conditions.

176.1n case of violation reported upon, the project proponent shall be responsible for all the legal actions as per Environment

Protection Act, '1986 including SEIAA may cancel, withdraw or keep in abeyance, the Environment Clearance accorded.

177.Any person including the projed proponent affected by this Environment Clearance order may lile appeal to Honorable

National Green Tribunal West Zone branch, Pune, preferably within a period of thirty days from the date of issue of

Environment Clearance as prescribe under section 16 of National Green Tribunal Act 2010.

178.All complaints and public grievance or representations may be addressed to SEIAA/SEAC in the email addresses (a)

msseiaagj@gmail.com& (b) seacgujarat@gmail.com

(ASAV P. GADHVD
Member Secretary

,ssued aoi

Mrs. Gujarat Fluorochemicals Ltd
Plot No.:12rA, Plot No.: E-50/1, Dahej GIDC Estate,
Tal.: Vagra, Dist.: Bharuch

Copy to:.
1. The Secretary, SEAC, C/O. G.P.C.B. Gandhinagar - 3820'10.

2. The Additional Chief Secretary, Forests & Environment Department, Govt. of Gujarat, Block 14, 8th floor, Sachivalaya,

a iff'J;:"'rt#%3lor", ,rt,"" conrror Board , parivesh Bhavan, cBD -cum-orfice comptex, Easr Arjun Nasar, New
Delhi-110032

4. Scientist C, lntegrated Regional Office, Ministry of Environment and Forests, Aranya Bhavan, Sector-10, Gandhinagar *
382010.

5. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex, New Delhi-110003.
6. The Member Secretary, Gujarat Pollution Control Board, Paryavaran Bhavan, Sector-10 A, Gandhinagar-382o10
7. Select File

3 I)Qtuil
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Digitally signed by: Asav P. Gadhvi
Designation: Member Secretary
Date and Time: 5/20/2024 5:38:45
PM

Signature Not Verified
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                                                       STATE LEVEL ENVIROONMENT 
     R.G. SHAH                                                   IMPACT ASSESSMENT  

       MEMBER SECRETARY                                                    AUTHOORITY 
          SEIAA (GUJARAT)                                                                                    GUJARAT 
                                                                                        Government of Gujarat                       

                                                                                                                           
                                                                                                                                     

              No. SEIAA/GUJ/EC/5(f)/           /2012                                                                        Date:  
                                                                                                                       Time Limit 

Sub: Environment Clearance to M/s. Gujarat Fluorochemicals Limited for expansion in production 
capacities as well as manufacturing of new additional products within the existing premises located 
at Plot No. 12/A, GIDC Estate, Dahej, Tal: Vagra, Dist: Bharuch.……… in Category 5(f) of Schedule 
annexed with EIA Notification dated 14/9/2006. 

 
Dear Sir, 
          This has reference to your application in form-1, EIA report & Risk Assessment Study Report, Additional 
documents / information submitted vide letter no. GFL/Dahej:SLEAC: EP(O): 2011-12/01 dated 02/08/2011,  Letter no. 
GFL – Dahej / Expansion (Project-3) / 02 dated 11/08/2011 regarding generation of two grades of HCl, Letter dated 
29/09/2011 regarding modes of reuse / disposal of two grades of HCl, Records of HCl sell and reuse submitted vide 
letter no.GFL:Dahej:EHS:001-2012 dated 06/01/2012 submitted to the SEAC, seeking Environmental Clearance under 
Environment Impact Assessment Notification, 2006.  
 
         The proposal is for Environmental Clearance of M/s. Gujarat Fluorochemicals Limited for expansion in 
production capacities as well as manufacturing of new additional products within the existing premises 
located at Plot No. 12/A, GIDC Estate, Dahej, Tal: Vagra, Dist: Bharuch. This is an existing unit proposing 
expansion in production capacity of PTFE unit as well as production of additional products within the existing premises. 
There will not be any expansion in production capacity of Chlor-alkali Plant. The unit has applied for expansion in 
production capacity of PTFE unit as well as manufacturing of additional products within the existing premises as shown 
below : 
 

Sr. 
No. 

Product Name Existing 
Production 
Capacity 
MT/Month 

Proposed 
Production 
Capacity 
MT/Month 

Total After 
Proposed 
Expansion 
MT/Month 

POLYTETRAFLUOROETHYLENE 
01.  Polytetra Fluoro Ethylene (PTFE)#  1170  2070  3240 
02.  Chloroform  6700  3390  10090 
03.  Methylene Dichloride (MDC)  6700  3390  10090 
04.  Gypsum  Nil  12767  12767 
05.  Sulphuric Acid 88%  475  238  713 
06.  Hydrochloric Acid (12% ± 1%)   7765  13737 21502 
07 Hydrochloric Acid (31% ± 1%) 14686 25983 40669 
08.  Carbon Tetrachloride (CTC)@  600  840  1440 
09.  HFC – 32 ( Refrigerant Gas)  Nil  750  750 
CHLORALKALI 
10.  Caustic Soda (Dry Basis)  16895  Nil  16895 
11.  Chlorine Dry Basis  13167  Nil  13167 
12.  Hydrogen  464  Nil  464 
13.  Hydrochloric Acid (31 ± 1%)  357  Nil  357 
14. Sodium hypochlorite (10% chlorine)  132  Nil  132 
ADDITIONAL PRODUCTS 
15.  Calcium Chloride 94%  4750  Nil  4750 
16.  Tetra Fluor Ethylene  170  470  640 
17.  Hexa Fluoro Propylene  150  Nil  150 
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18.  Hexa Fluoro Propylene Oxide  75  Nil  75 
19.  Hepta Fluoro Propane  75  75  150 
20.  Tetrafluoro Dimethyl amine  45  Nil  45 
21.  Tetra Fluoro Propanol  75  300  375 
22.  Telomer Iodine  100  Nil  100 
23.  Telomer Alcohol  100  Nil  100 
24.  Dilute HF (20 % )  Nil  1000  1000 
25.  Hydrofluosilicic Acid (20%)  Nil  100  100 
26.  High Boiler of Chloromethane  100  100  200 
27.  HFC-125  Nil  417  417 
28. Anhydrous Potassium Fluoride  Nil  100  100 
CAPTIVE POWER PLANT 
29.  Gas based Plant COGEN  28.5  Nil  28.5 
30.  Coal based Plant COGEN  26.0  Nil  26 
31 Gas based Plant CCGT  37  Nil  37 

Note : 
# : PTFE by suspension and dispersion grades, including virgin or compounded will be manufactured. 
@ : CTC and related phase – out program: 

All the CTC will be used for sale for use in approved end use applications. 
In case, any excess CTC is still left, the same shall be destroyed in the Thermal Oxidizer Set–up or send it outside for 
incineration (Authorized by the GPCB). 
 

       The proposed activities fall under category 5(f) of the schedule of the EIA Notification, 2006. As the project is 
situated in notified industrial estate, it falls in Category B. The project is located within the notified industrial estate 
and hence does not require public consultation as per para 7(i) III (b) of EIA Notification 2006. 

       
         The SEAC, Gujarat had recommended to the SEIAA, Gujarat, to grant the Environment Clearance to this project 
for the above-mentioned products. The proposal was considered by SEIAA, Gujarat in its meeting held on 04.02.2012 
at Gandhinagar. SEIAA hereby accords Environmental Clearance to above project under the provisions of EIA 
Notification dated 14th September, 2006 subject to the compliance of the following conditions.: 
 
A.    SPECIFIC CONDITIONS:  

1. Entire quantity i.e. 21502 MT/Month of Hydrochloric Acid (12%) shall be converted to Calcium Chloride and in no 
case it shall be sold outside after the proposed expansion. 

2. Out of 40,669 MT/Month generation of Hydrochloric Acid (31%) after the proposed expansion, maximum 22,555 
MT/Month shall be sold to actual consumers having valid authorization from the GPCB whereas remaining 
quantity will be reused in Chloro-methanes Plant and manufacturing of Calcium Chloride. 

3. The Spent Sulphuric Acid (88%) shall be sold only to the actual consumers having valid CC&A from the GPCB 
for manufacturing of Single Super Phosphate, Phospho Gypsum, Dyes & Intermediates, etc. 

4.  Hydrochloric Acid (31%) and Sulphuric Acid (88%) shall be transported only in dedicated tankers owned by the 
company or hired tankers registered with the GPCB.  The tankers shall be equipped with GPS (Geographical 
Positioning System) to monitor real time tanker movement. Records of reuse / sell of Hydrochloric Acid (31%) 
and Sulphuric Acid (88%) shall be maintained and submitted to the GPCB at regular intervals. 

A.1    WATER:  
5. Fresh water requirement of 12,880 KLD after the proposed expansion shall be met with the GIDC water supply 

only. No ground water shall be used for the project. 
6. The industrial wastewater generation shall not exceed 3,279 KLD after the proposed expansion.  
7. Effluent generated from different plants shall be segregated based on its COD & TDS load. Different effluent 

streams, based on COD & TDS load, shall be treated in separate ETPs for low COD effluent, high COD effluent 
and high fluoride effluent. 

8. Domestic waste water shall be treated along with industrial effluent in the existing low COD effluent treatment 
facility. 

9. The ETPs shall be operated regularly and efficiently so as to achieve the GPCB norms at the final outlet. 
10. Treated waste water conforming to the GPCB norms shall be discharged into the GIDC’s effluent collection pond 

by pipeline for its ultimate disposal into the deep sea.   
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11. The unit shall provide metering facility at the inlet and outlet of the ETPs and maintain the records of the same.  
The unit shall also provide on line pH meter and TOC meter for online monitoring of the treated effluent. 

12. A proper logbook of ETP operation and also showing the quantity of effluent generated, utilized for plantation / 
gardening etc. shall be maintained and furnished to the GPCB from time to time.  

13. Regular performance evaluation of the ETP shall be undertaken every year to check its adequacy, through 
credible institutes like L.D. College of Engineering, NPC or such other institutes of similar repute, and its records 
shall be maintained.  

14. The unit shall join and participate financially and technically for any common environmental facility / 
infrastructure as and when the same is taken up either by the GIDC or GPCB or any such authority created for 
this purpose by the Govt. / GIDC. 

A.2    AIR:  
15. Process emission like PM, HF, HCl, SO2, NOx etc. shall be controlled with the air pollution control equipments 

(APCE) as proposed in the EIA Report of the project viz. bag filters, cyclone separators, alkali scrubbers, venturi 
scrubbers, water scrubbers etc. These APCEs shall be operated efficiently and effectively to achieve the norms 
prescribed by the GPCB at stack outlets. 

16. Natural gas shall be used in all the utilities like Boiler, Rotary Kiln, 2 Nos. of Steam Heater Furnaces, Thermal 
Oxidizer & Hot Air Generator for Spray Dryer and adequate stack height as per the prevailing norms shall be 
provided.  The natural gas consumption after the proposed expansion shall not exceed 7,19,128 SCM/day. 

17. Online monitoring system shall be installed on the process stacks to monitor the pollutant concentrations. An 
arrangement shall also be made for reflecting the online monitoring results on the company's server, which can 
be accessed by the GPCB on real time basis. 

18. All the vessels used in the manufacturing process shall be closed to reduce the fugitive emission.   
19. The fugitive emission in the work zone environment shall be monitored. The emission shall conform to the 

standards prescribed by the concerned authorities from time to time. 
20. Regular performance evaluation of the air pollution control systems shall be undertaken every year to check its 

adequacy, through credible institutes like L.D. College of Engineering, NPC, ATMIYA and other such other 
institutes of similar repute, and its records shall be maintained.  

21. Regular monitoring of ground level concentration of SO2, NOx, Cl2, HCl, HF, VOC, PM10 and PM2.5 shall be 
carried out in the impact zone and its records shall be maintained.  Ambient air quality levels shall not exceed 
the standards stipulated by Gujarat Pollution Control Board.  If at any stage these levels are found to exceed the 
prescribed limits, necessary additional control measures shall be provided immediately.  The location of the 
monitoring stations and frequency of monitoring shall be decided in consultation with GPCB.  

A.3    HAZARDOUS /SOLID WASTE:  
22. The company must strictly comply with the rules and regulations with regards to handling and disposal of 

Hazardous waste in accordance with the Hazardous Waste (Management, Handing and Transboundary 
Movement) Rules 2008, as may be amended from time to time. Authorization from the GPCB must be obtained 
for collection / treatment / storage / disposal of hazardous wastes. 

23. ETP sludge, brine sludge, wet scrubber sludge, and spent catalyst sludge shall be stored in separate designated 
hazardous waste storage facility with pucca bottom and leachate collection facility, before its disposal.  

24. The unit shall dispose its ETP Sludge, Spent Catalyst, Spent Resin from D.M. Plant and Glass Wool / Insulation 
at the common TSDF. 

25. PTFE Residue shall be sent to the Common Hazardous Waste Incineration Facility. 
26. The gypsum waste shall be sold only to the authorized cement manufacturers. 
27. Discarded containers / barrels / bags / liners shall be either reused or sold only to the authorized recyclers after 

decontamination. 
28. Used oil shall be sold only to the registered re-refiners. 
29. Hydrochloric Acid (12% & 31%) and Sulphuric Acid (88%) shall be managed as depicted in the Specific 

Conditions [i.e. conditions no. 1 to 4]. 
A.4    SAFETY:  

30. Provisions of the Manufacture, Storage & Import of Hazardous Chemicals Rules, 1986 & Factories Act, 1948 
shall be strictly complied with. 

31. Recommendations made in the Risk Assessment Study Report submitted by the project proponent shall be 
vigorously implemented. 

32. All necessary precautionary measures shall be taken to avoid any kind of accident during storage and handling 
of toxic / hazardous chemicals, especially chlorine, hydrogen, methanol, ethanol etc. 

33. All the materials especially chlorine, hydrogen etc. shall be stored in optimum quantity and all necessary 
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permissions in this regard shall be obtained before commencing the expansion activities. 
34. Storage and use of hazardous chemicals shall be minimized to the extent possible and all necessary 

precautions shall be taken to mitigate the risk generated out of it. Storage of hazardous chemicals shall be in 
multiple small capacity tanks / containers instead of one single large capacity tank for safety purpose. 

35. During material transfer, spillages shall be avoided and garland drain be constructed to avoid mixing of 
accidental spillages with domestic wastewater or storm water. 

36. All the storage tanks shall be fitted with appropriate controls to avoid any leakages. Bund/dyke walls shall be 
provided for storage tanks for Hazardous Chemicals. Close handling system for chemicals shall be provided. 

37. Tie up shall be done with nearby health care unit for seeking immediate medical attention in the case of 
emergency, regular medical check up of the workers and keeping its record etc. 

38. Personal Protective Equipments shall be provided to workers and its usage shall be ensured and supervised. 
39. First Aid Box and required antidotes for the chemicals used in the unit shall be made readily available in 

adequate quantity. 
40. Training shall be imparted to all the workers on safety and health aspects of chemicals handling. 
41. Occupational health surveillance of the workers shall be done and its records shall be maintained. Pre-

employment and periodical medical examination for all the workers shall be undertaken as per the Factories Act 
& Rules. 

42. Handling and charging of the chemicals shall be done in such a manner that minimal human exposure occurs. 
43. Transportation of hazardous chemicals shall be done as per the provisions of the Motor Vehicle Act & Rules. 

A.5    NOISE: 
44. To minimize the noise pollution the following noise control measures shall be implemented: 

 Selection of any new plant equipment shall be made with specification of low noise levels. 
 Manufacturers / suppliers of major noise generating machines / equipments like air compressors, feeder 

pumps, turbine generators, etc. shall be instructed to make required design modifications wherever possible 
before supply and installation to mitigate the noise generation and to comply with the national / international 
regulatory norms with respect to noise generation for individual units 

 Regular maintenance of machinery and vehicles shall be undertaken to reduce the noise impact. 
 Noise suppression measures such as enclosures, buffers and / or protective measures shall be provided. 
 Employees shall be provided with ear protection measures like earplugs or earmuffs. 
 Proper oiling, lubrication and preventive maintenance shall be carried out of the machineries and equipments 

to reduce noise generation. 
 Construction equipment generating minimum noise and vibration shall be chosen. 
 Ear plugs and/muffs shall be made compulsory for the construction workers working near the noise generating 

activities / machines / equipment. 
 Vehicles and construction equipment with internal combustion engines without proper silencer shall not be 

allowed to operate. 
 Construction equipment meeting the norms specified by the EP Act, 1986 shall only be used. 
 Noise control equipment and baffling shall be employed on generators especially when they are operated near 

the residential and sensitive areas. 
 Noise levels shall be reduced by the use of adequate mufflers on all motorized equipments. 

  45. The overall noise level in and around the plant area shall be kept well within the prescribed standards by 
providing noise control measures including acoustic insulation, hoods, silencers, enclosures, vibration dampers 
etc. on all sources of noise generation. The ambient noise levels shall confirm to the standards prescribed under 
the Environment (Protection) Act and Rules. Workplace noise levels for workers shall be as per the Factories Act 
and Rules. 

A.6 ENERGY CONSERVATION: 
     46. The project proponent shall install energy efficient devices and appliances conforming to the Bureau of Energy  

Efficiency norms. 
 

47. The energy audit shall be conducted at regular intervals and the recommendations of the audit report shall be 
implemented. 

48. The project proponent shall implement the application of solar energy which shall be utilized as solar lighting for 
illumination of common areas, lighting of internal roads and passages in addition to utilization of solar water 
heating systems. 

49. The transformers and motors shall have minimum efficiency of 85 %. 
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50. Variable frequency drives shall be installed. 
51. Energy conservation measures shall include use of electronic lighting system, use of CFL tubes to minimize 

energy use, use of programmable timers for pumping system and lighting, water level controllers for water 
pumps, centralized cooling etc.  

52. Energy saving practices as follows shall be practiced:- 
 Constant monitoring of energy consumption and defining targets for energy conservation. 
 Adjusting the settings and illumination levels to ensure minimum energy used for desired comfort level. 
 Use of solar cells for lighting. 
 Use of solar water heater for canteen & washing area. 
 Proper load factor shall be maintained by the unit. 
 Provision of day light roof to utilize maximum natural light in the production plant instead of electrical lighting. 
 Use of electronic ballast to save energy. 
 Automatic switching system for lighting & water tank pumping shall be used. 
 To the maximum extent possible and technically feasible, energy efficient equipment like motors, pumps, air 
conditioning systems shall be selected. 
 Gravity flow shall be preferred wherever possible to save pumping energy. 
 Promoting awareness on energy conservation. 
 Training to the staff on methods of energy conservation and to be vigilant for this. 

A.6 WASTE MINIMIZATION AND CLEANER PRODUCTION: 
53. The unit shall undertake the Cleaner Production Assessment study through a reputed institute / organization and 

shall form a CP team in the company. The recommendations thereof along with the compliance shall be 
furnished to the GPCB. 

54. The company shall undertake following waste minimization measures: 
a) Metering and control of quantities of active ingredients to minimize waste. 
b) Reuse of by-products from the process as raw materials or raw materials substitutes in other process. 
c) Use of automated and enclosed filling to minimize spillages. 
d) Use of close feed system into batch reactors. 
e) Dry cleaning / mopping of floor instead of floor washing 
f) Use of high pressure hoses for cleaning to reduce wastewater generation 
g) Regular preventive maintenance for avoiding leakage, spillage etc. 

A.7    GREEN BELT AND OTHER PLANTATION:  
55. The unit shall develop green belt within premises as per the CPCB guidelines. However, if the adequate land is 

not available within the premises, the unit shall take up adequate plantation on road sides and suitable open 
areas in the GIDC estate, nearby schools, gram panchayat areas and any other open areas in consultation with 
the GIDC / local bodies / GPCB and submit an action plan of plantation for next three years to the GPCB. 

B.  OTHER CONDITIONS: 
56. In the event of failure of any pollution control system adopted by the unit, the unit shall be safely closed down 

and shall not be restarted until the desired efficiency of the control equipment has been achieved. 
57. The company shall strictly follow all the recommendations mentioned in the Charter on Corporate Responsibility 

for Environment Protection (CREP) published by the Central Pollution Control Board, as may be applicable. 
58. Pucca flooring / impervious layer shall be provided in the work areas, chemical storage areas and chemical 

handling areas to minimize soil contamination. 
59. Leakages from the pipes, pumps, shall be minimal and if occurs, shall be arrested promptly.  
60.  All the recommendations made in the EIA/EMP and other documents submitted by the project proponent shall 

be strictly implemented.  
61. The project proponent shall also comply with any additional condition that may be imposed by the SEAC or the 

SEIAA or any other competent authority for the purpose of the environmental protection and management.  
62. No further expansion or modifications in the plant likely to cause environmental impacts shall be carried out 

without obtaining prior Environment Clearance from the concerned authority. 
63. The project authorities shall earmark adequate funds to implement the conditions stipulated by SEIAA as well as 

GPCB along with the implementation schedule for all the conditions stipulated herein. The funds so provided 
shall not be diverted for any other purpose.  

64. The applicant shall inform the public that the project has been accorded environmental clearance by the SEIAA 
and that the copies of the clearance letter are available with the GPCB and may also be seen at the Website of 
SEIAA/ SEAC/ GPCB. This shall be advertised within seven days from the date of the clearance letter, in at least 
two local newspapers that are widely circulated in the region, one of which shall be in the Gujarati language and 
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the other in English. A copy each of the same shall be forwarded to the concerned Regional Office of the 
Ministry.  

65. It shall be mandatory for the project management to submit half-yearly compliance report in respect of the 
stipulated prior environmental clearance terms and conditions in hard and soft copies to the regulatory authority 
concerned, on 1st June and 1st December of each calendar year.  

66. The project authorities shall also adhere to the stipulations made by the Gujarat Pollution Control Board. 
67. The project authorities shall inform the GPCB, Regional Office of MoEF and SEIAA about the date of financial 

closure and final approval of the project by the concerned authorities and the date of start of the project.  
68. The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditions is not found 

satisfactory. 
69. The above conditions will be enforced, inter-alia under the provisions of the Water (Prevention & Control of 

Pollution) Act,1974, Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, 
Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008 and the Public Liability 
Insurance Act, 1991 along with their amendments and rules. 

70. This Environmental Clearance is valid for five years from the date of issue. 
 
      With regards, 
  
      Yours sincerely, 
 
 

(R.G.SHAH) 
Member Secretary  
 

Issued to: 
Mr. J. S. Bedi, Executive President (Operations) 
Gujarat Fluorochemicals Limited, 
Plot No. 12/A, GIDC Estate, Dahej, 
Tal: Vagra, Dist: Bharuch - 392130. 
 
CCooppyy  ttoo::--  

11..      TThhee  SSeeccrreettaarryy,,  DDeeppaarrttmmeenntt  ooff  EEnnvviirroonnmmeenntt  aanndd  FFoorreessttss,,  GGoovvtt..  ooff  GGuujjaarraatt,,  SSeeccrreettaarriiaatt,,  GGaannddhhiinnaaggaarr--338822001100..  

22..        TThhee  CChhaaiirrmmaann,,  CCeennttrraall  PPoolllluuttiioonn  CCoonnttrrooll  BBooaarrdd  ,,  PPaarriivveesshh  BBhhaavvaann,,  CCBBDD  --ccuumm--OOffffiiccee  CCoommpplleexx,,    

                    EEaasstt  AArrjjuunn  NNaaggaarr,,  NNeeww  DDeellhhii--111100003322  

33..  TThhee  CChhiieeff  CCoonnsseerrvvaattoorr  ooff  FFoorreessttss  ((CCeennttrraall)),,  MMiinniissttrryy  ooff  EEnnvviirroonnmmeenntt  &&  FFoorreessttss,,  RReeggiioonnaall  OOffffiiccee  ((WWZZ)),,  EE--55,,  AArreerraa  

CCoolloonnyy,,  LLiinnkk  RRooaadd--33,,  BBhhooppaall--446622001166,,  MMPP  

44..        MMoonniittoorriinngg  CCeellll,,  MMiinniissttrryy  ooff  EEnnvviirroonnmmeenntt  aanndd  FFoorreessttss,,  PPaarryyaavvaarraann  BBhhaavvaann,,  CCGGOO  CCoommpplleexx,,  NNeeww  DDeellhhii--111100000033..    

55..        TThhee  MMeemmbbeerr  SSeeccrreettaarryy,,  GGuujjaarraatt  PPoolllluuttiioonn  CCoonnttrrooll  BBooaarrdd,,  PPaarryyaavvaarraann  BBhhaavvaann,,  SSeeccttoorr--1100  AA,,  GGaannddhhiinnaaggaarr--

338822001100..  

6.       SSeelleecctt  FFiillee.. 

(R.G.SHAH) 
                                                                                                                                                  Member Secretary 
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Office : Gujarat Pollution Control Board, “Paryavaran Bhavan”  Sector-10 A, Gandhinagar-382010 

Phone No.:- (079) 232-32152,232-41514  Fax No.:-(079) 232-22784 
E-mail : seiaaguj@yahoo.com, Website:- www.seiaa.gujarat.gov.in 

                                                      STATE LEVEL ENVIROONMENT 
        R.G. SHAH                                                       IMPACT ASSESSMENT  

       MEMBER SECRETARY                                                    AUTHOORITY 
          SEIAA (GUJARAT)                                                                                    GUJARAT 
                                                                                        Government of Gujarat                       

                                                                                                                           
                                                                                                                                     

              No. SEIAA/GUJ/EC/1(d)/       /2010                                                               Date:  
                                                                                                                         Time Limit

  
 
Sub: Environment Clearance for coal based captive power plant of 37 MW [18.5 MW x 2] capacity at 

Plot No. 12/A, GIDC Dahej, Tal Vagra, District Bharuch by M/s. Gujarat Fluorochemicals 
Limited,..... in Category 1(d) of Schedule annexed with EIA Notification dated 14/9/2006. 

 
 
Dear Sir, 
 
         This has reference to your application made along with Form-I and Rapid Environment Impact Assessment 
Report, Risk Assessment Study Report and Additional Information submitted to SEAC, seeking Environmental 
Clearance under Environment Impact Assessment Notification, 2006.  
 
             The proposal is for Environmental Clearance for coal based captive power plant of 37 MW [18.5 MW x 2] 
capacity by M/s. Gujarat Fluorochemicals Limited, Plot No. 12/A, GIDC Dahej, Tal Vagra, District Bharuch. 
The unit is located in notified industrial estate of GIDC-Dahej.  Total land acquired for the purpose is 22,000 sq. 
m. The total cost of the project would be Rs. Rs 91 crore.  
 
             The project activity is covered in 1(d) and is of ‘B’ Category. Since the proposed project is located n the 
notified industrial estate of GIDC-Dahej, it does not need Public Consultation as per Para 7(i) III. Stage (3) (b) – 
Public Consultation of EIA Notification, 2006.              
 
               The SEAC, Gujarat had recommended to the SEIAA, Gujarat, to grant the Environment Clearance to 
this project for the above-mentioned products. The proposal was considered by SEIAA, Gujarat in its meeting 
held on 09.09.2010 at Gandhinagar. Since the EIA/ EMP Report was found to be adequate and complete and the 
public consultation is not required for the project, the SEIAA hereby accords Environmental Clearance to above 
project under the provisions of EIA Notification dated 14th September, 2006 subject to the compliance of the 
following Specific, General conditions.: 
 
 
A.    SPECIFIC CONDITIONS: 
 
A.1    WATER:  
 
1. Water consumption for the project shall not exceed 2400 KL/day and it shall be met through the GIDC water 

supply. No ground water shall be used for project. 
2. Industrial wastewater generation from proposed CPP shall not exceed 92 KL/day, out of which 72 KL/day 

shall be utilized for plantation purpose. The remaining 20 KL/day effluent shall be treated in the ETP and 
discharged into GIDC underground drain.                                                                                                              

3. Domestic waste water generation from the proposed CPP shall not exceed 3.8 KL/day and it shall be treated 
along with industrial effluent in the ETP. 

4. The existing ETP shall be upgraded in order to take care of effluent generation to be increased due to the 
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proposed CPP, before commencing the proposed CPP operation.   
5. The upgraded ETP shall be operated efficiently to achieve the norms prescribed by the GPCB. 
6. Rain water harvesting of surface as well as rooftop runoff shall be undertaken as proposed in the EIA project 

of the project and the same water shall be used for the various activities of the project to conserve fresh 
water as well as to recharge ground water. Before recharging the surface run off, pre-treatment must be done 
to remove suspended matter. 

                                                                                                                                                                                      
A.2    AIR:  
 
7. Natural gas shall be used as a fuel and its consumption shall not exceed 8280 Sm3/hour. 
8. Adequate stack height as per the GPCB norms shall be provided. 
9. The flue gas emission shall conform to the standards prescribed by GPCB. At no time the emission levels 

shall go beyond the stipulated standards. In the event of failure of pollution control system adopted by the 
unit, the respective unit shall not be restarted until the control measures are rectified to achieve the 
prescribed standards. 

10. Online monitoring system shall be installed to monitor at least SOx & SPM concentrations in the flue gas 
emission and the results shall be displayed at strategic locations within and outside the premises, including at 
main gate of the company premises. 

11. Gaseous emission at work places shall be controlled and kept below the limits prescribed by the Factories 
Act and Rules. Their records shall be maintained. 

 
A.3    SOLID/HAZARDOUS WASTE:  
 
12. The company shall strictly comply with the rules and regulations with regards to handling and disposal of 

Hazardous waste in accordance with the Hazardous Waste (Management, Handing and Transboundary 
Movement) Rules 2008, as may be amended from time to time. Authorization from the GPCB shall be 
obtained for collection / treatment / storage / disposal of hazardous wastes. 

13. The hazardous wastes shall be and stored in separate designated hazardous waste storage facility with 
impervious bottom and leachate collection facility, before its disposal. 

14. The exhausted resins shall be disposed off into the nearest TSDF after necessary permission from the 
GPCB. 

15. Used oil shall be sent only to the registered recyclers / rerefiners.  
16. Discarded carboys/drums/cylinders shall be sold only to the authorized recyclers after its decontamination. 
 
A.4    SAFETY:  
 
17. Hydrocarbon leak detection system, automatic shut down valve, critical switches and alarm, regular pipeline 

inspection and fire fighting facilities shall be installed to enhance the safe handling of Natural Gas. 
18. The Natural Gas facility shall be equipped with an extensive array of gas detection and flame detection 

equipment. 
19. Hydrocarbon / methane gas detectors shall be placed at the strategic locations in area where Natural Gas is 

being handled. 
20. Adequate fire fighting facilities shall be provided at the proposed CPP.  
21.  Flameproof fittings shall be provided in the manufacturing plant.  
22.  Proper ventilation shall be provided in the work area.  
23. All risk mitigation measures suggested in the Risk Assessment Study Report of the project shall be taken.    
24. Storage and use of toxic chemicals shall be minimized to the extent possible.  
25. During material transfer, spillages shall be avoided and garland drain be constructed to avoid mixing of 

accidental spillages with domestic waste and storm water drain.  
26.  Personal Protective Equipment shall be provided to workers and its usage shall be ensured and supervised. 
27. First Aid Box shall be made readily available in the unit. 
28. Occupational health surveillance of the workers shall be done and its records shall be maintained. Pre-

employment and periodical medical examination for all the workers shall be undertaken on regular basis as 
per Factories Act & Rules. 
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A.5    NOISE:  
29. To minimize the noise pollution the following noise control measures shall be implemented: 

 Selection of any new plant equipment shall be made with specification of low noise levels. 
 Manufacturers / suppliers of major noise generating machines / equipments like air compressors, feeder 

pumps, turbine generators, etc. shall be instructed to make required design modifications wherever 
possible before supply and installation to mitigate the noise generation and to comply with the national / 
international regulatory norms with respect to noise generation for individual units 

 Regular maintenance of machinery and vehicles shall be undertaken to reduce the noise impact. 
 Noise suppression measures such as enclosures, buffers and / or protective measures shall be provided. 
 Employees shall be provided with ear protection measures like earplugs or earmuffs. 
 Proper oiling, lubrication and preventive maintenance shall be carried out of the machineries and 

equipments to reduce noise generation. 
 Construction equipment generating minimum noise and vibration shall be chosen. 
 Ear plugs and/muffs shall be made compulsory for the construction workers working near the noise 

generating activities / machines / equipment. 
 Vehicles and construction equipment with internal combustion engines without proper silencer shall not 

be allowed to operate. 
 Construction equipment meeting the norms specified by EP Act, 1986 shall only be used. 
 Noise control equipment and baffling shall be employed on generators especially when they are operated 

near the residential and sensitive areas. 
 Noise levels shall be reduced by the use of adequate mufflers on all motorized equipment. 

30. The overall noise level in and around the plant area shall be kept well within the prescribed standards by 
providing noise control measures including acoustic insulation, hoods, silencers, enclosures, vibration dampers 
etc. on all sources of noise generation. The ambient noise levels shall confirm to the standards prescribed under 
the Environment (Protection) Act and Rules. Workplace noise levels for workers shall be as per the Factories Act 
and Rules. 

 
A.6   GREEN BELT AND OTHER PLANTATION:  

31. The unit shall carry out green belt development in 1,35,494 sq.m (33%) area,  as committed in their letter 
dated 23/6/2010.  

32. Drip irrigation system shall be used green belt development. 
33. The unit shall also take up adequate plantation at suitable open land on road sides and other open areas 

in nearby villages or schools in consultation with the Gram Panchayat / GIDC / GPCB and submit an 
action plan for the same for next three years to the GPCB. 

 
B.  GENERAL CONDITIONS: 

34. At no time, the emissions shall exceed the prescribed limits. In the event of failure of any pollution control 
system adopted by the unit, the unit shall be immediately put out of operation and shall not be restarted 
until the desired efficiency has been achieved. 

35. A separate Environment Management Cell equipped with full fledged laboratory facilities and qualified 
personnel shall be set up to carry out the Environment Management and Monitoring functions and a 
separate budget shall be allocated for this purpose. 

36. The funds earmarked for environment protection measures shall be maintained in a separate account 
and there shall not be any diversion of these funds for any other purpose. A year-wise expenditure on 
environmental safeguards shall be reported. 

37. Pucca flooring / impervious layer shall be provided in the work areas, chemical storage areas and 
chemical handling areas to minimize soil contamination. 

38. Leakages from the pipes, pumps, shall be minimal and if occurs, shall be arrested promptly.  
39. During material transfer, spillages shall be avoided and garland drain be constructed to avoid mixing of 

accidental spillages with domestic wastewater or storm water. 
40. The project management shall also comply with all the environment protection measures, risk mitigation 

measures and safeguards recommended in the EIA Report, Risk Assessment Study Report as well as 
other submission made by them.  

41. All the recommendations of CREP guidelines as may be applicable from time to time shall be followed 
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vigorously. 
42. The unit shall take up socio-economic upliftment activities as Corporate Social Responsibility and shall 

submit list of activities with annual budget allocation to the SEIAA. 
43. The project proponent shall also comply with any additional condition that may be imposed by the SEAC 

or the SEIAA or any other competent authority for the purpose of the environmental protection and 
management.  

44. The applicant shall inform the public that the project has been accorded environmental clearance by the 
SEIAA and that the copies of the clearance letter are available with the GPCB and may also be seen at 
the Website of SEIAA/ SEAC/ GPCB. This shall be advertised within seven days from the date of the 
clearance letter, in at least two local newspapers that are widely circulated in the region one of which 
shall be in the Gujarati language and the other in English. A copy each of the same shall be forwarded to 
the concerned Regional Office of the Ministry.  

45. It shall be mandatory for the project management to submit half-yearly compliance report in respect of 
the stipulated prior environmental clearance terms and conditions in hard and soft copies to the 
regulatory authority concerned, on 1st June and 1st December of each calendar year.  

46. The project authorities shall also adhere to the stipulations made by the Gujarat Pollution Control Board. 
47. The project authorities shall inform the GPCB, Regional Office of MoEF and SEIAA about the date of 

financial closure and final approval of the project by the concerned authorities and the date of start of the 
project.  

48. The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditions is not 
found satisfactory. 

49. No further expansion or modifications in the plant likely to cause environmental impacts shall be carried 
out without obtaining prior Environment Clearance from the competent authority. 

50. The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & 
Control of Pollution) Act,1974, Air (Prevention & Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986, Hazardous Wastes (Management, Handling and Transboundary Movement) 
Rules, 2008 and the Public Liability Insurance Act, 1991 along with their amendments and rules. 

51. This Environmental Clearance is valid for five years from the date of issue. 
 
 With regards, 
  
Yours sincerely, 
  
 
(R.G.SHAH) 
Member Secretary  
 
Issued to: 
To, 
M/s. Gujarat Fluorochemicals Limited,  
Plot No. 12/A, GIDC Dahej,  
Tal Vagra,  
District Bharuch. 
CCooppyy  ttoo::--  

11..  TThhee  SSeeccrreettaarryy,,  DDeeppaarrttmmeenntt  ooff  EEnnvviirroonnmmeenntt  aanndd  FFoorreessttss,,  GGoovvtt..  ooff  GGuujjaarraatt,,  SSeeccrreettaarriiaatt,,  GGaannddhhiinnaaggaarr--
338822001100..  

22..  TThhee  CChhaaiirrmmaann,,  CCeennttrraall  PPoolllluuttiioonn  CCoonnttrrooll  BBooaarrdd  ,,  PPaarriivveesshh  BBhhaavvaann,,  CCBBDD  --ccuumm--OOffffiiccee  CCoommpplleexx,,    
              EEaasstt  AArrjjuunn  NNaaggaarr,,  NNeeww  DDeellhhii--111100003322  
33..  TThhee  CChhiieeff  CCoonnsseerrvvaattoorr  ooff  FFoorreessttss  ((CCeennttrraall)),,  MMiinniissttrryy  ooff  EEnnvviirroonnmmeenntt  &&  FFoorreessttss,,    
            RReeggiioonnaall  OOffffiiccee  ((WWZZ)),,  EE--55,,  AArreerraa  CCoolloonnyy,,  LLiinnkk  RRooaadd--33,,  BBhhooppaall--446622001166,,  MMPP  
44..  MMoonniittoorriinngg  CCeellll,,  MMiinniissttrryy  ooff  EEnnvviirroonnmmeenntt  aanndd  FFoorreessttss,,  PPaarryyaavvaarraann  BBhhaavvaann,,    
            CCGGOO  CCoommpplleexx,,  NNeeww  DDeellhhii--111100000033..    
55..  TThhee  MMeemmbbeerr  SSeeccrreettaarryy,,  GGuujjaarraatt  PPoolllluuttiioonn  CCoonnttrrooll  BBooaarrdd,,  PPaarryyaavvaarraann  BBhhaavvaann,,    
              SSeeccttoorr--1100  AA,,  GGaannddhhiinnaaggaarr--338822001100..  
6. SSeelleecctt  FFiillee.. 

 
(R.G.SHAH) 

Member Secretary 
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Phone No.:- (079) 232-32152,232-41514  Fax No.:-(079) 232-22784 
E-mail : seiaaguj@yahoo.com, Website:- www.seiaa.gujarat.gov.in 

                                                      STATE LEVEL ENVIROONMENT 
     R. G. SHAH                                                  IMPACT ASSESSMENT  

       MEMBER SECRETARY                                                    AUTHOORITY 
          SEIAA (GUJARAT)                                                                                    GUJARAT 
                                                                                        Government of Gujarat                       

                                                                                                                           
                                                                                                                                     

                No. SEIAA/GUJ/EC/1(d)/            /2010                                                                      Date:  
  
Amendment to Environment Clearance Order No:- 
(Under the provision of Environmental Impact Assessment (ElA) Notification, 2006) 

 

In exercise of the power conferred under the provision of Environmental Impact 

Assessment (ElA) Notification, 2006 under sub-rule (3) of Rule 5 of the Environment 

(Protection) Rules, 1986, the Environment Clearance granted to M/s. Gujarat 
Fluorochemicals Limited vide this office order letter no. SEIAA/GUJ/EC/1(d)/17/2010 
dated 12/10/2010, is being subjected to amendment for the following condition only. 

 

And whereas SEIAA has granted Environment Clearance vide office order letter no. 

SEIAA/GUJ/EC/1(d)/17/2010 dated 12/10/2010 under the provisions of the aforesaid 

Notification. 

 

And whereas SEIAA has received your letter dated 14/10/2010, for the amendment of 

Environment Clearance of this SEIAA under the provision of the aforesaid Notification. 

Environment Clearance is hereby amended as under, subjected to amendment for the 

following condition only. 

 

The Environment Clearance order no. SEIAA/GUJ/EC/1(d)/17/2010 dated 12/10/2010 

shall be read henceforth as under. 

 

The subject on page 1 of the order is amended as “Environment Clearance for gas based 

captive power plant of 37 MW [18.5 MW x 2] capacity at Plot No. 12/A, GIDC Dahej, Tal 

Vagra, District Bharuch by M/s. Gujarat Fluorochemicals Limited,..... in Category 1(d) of 

Schedule annexed with EIA Notification dated 14/9/2006..”, in place of “Environment 

Clearance for coal based captive power plant of 37 MW [18.5 MW x 2] capacity at Plot No. 

12/A, GIDC Dahej, Tal Vagra, District Bharuch by M/s. Gujarat Fluorochemicals Limited,..... 

in Category 1(d) of Schedule annexed with EIA Notification dated 14/9/2006..” 
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The line 4 on page 1 of the order is amended as “The proposal is for Environmental 

Clearance for gas based captive power plant of 37 MW [18.5 MW x 2] capacity by M/s. 

Gujarat Fluorochemicals Limited, Plot No. 12/A, GIDC Dahej, Tal Vagra, District Bharuch.”, 

in place of “The proposal is for Environmental Clearance for coal based captive power 

plant of 37 MW [18.5 MW x 2] capacity by M/s. Gujarat Fluorochemicals Limited, Plot No. 

12/A, GIDC Dahej, Tal Vagra, District Bharuch.” 
 
The other conditions of the Environment Clearance order no. SEIAA/GUJ/EC/1(d)/17/2010 
dated 12/10/2010 shall remain unchanged. 

 

The Environment Clearance is subject to the conditions as may be specified in the rules 

from time to time under the Environmental Impact Assessment (ElA) Notification, 2006 and 

Environment (Protection) Rules, 1986. 

 
 
With regards,  
 
Yours sincerely, 
  
 
(R.G.SHAH) 
Member Secretary  
 
Issued to: 
To, 
M/s. Gujarat Fluorochemicals Limited,  
Plot No. 12/A, GIDC Dahej,  
Tal Vagra,  
District Bharuch. 
CCooppyy  ttoo::--  
11..  TThhee  SSeeccrreettaarryy,,  DDeeppaarrttmmeenntt  ooff  EEnnvviirroonnmmeenntt  aanndd  FFoorreessttss,,  GGoovvtt..  ooff  GGuujjaarraatt,,  SSeeccrreettaarriiaatt,,  GGaannddhhiinnaaggaarr--

338822001100..  
22..  TThhee  CChhaaiirrmmaann,,  CCPPCCBB  ,,  PPaarriivveesshh  BBhhaavvaann,,  CCBBDD  --ccuumm--OOffffiiccee  CCoommpplleexx,,  EEaasstt  AArrjjuunn  NNaaggaarr,,  NNeeww  DDeellhhii--

111100003322  
33..  TThhee  CChhiieeff  CCoonnsseerrvvaattoorr  ooff  FFoorreessttss  ((CCeennttrraall)),,  MMiinniissttrryy  ooff  EEnnvviirroonnmmeenntt  &&  FFoorreessttss,,  RReeggiioonnaall  OOffffiiccee  ((WWZZ)),,  EE--

55,,  AArreerraa  CCoolloonnyy,,  LLiinnkk  RRooaadd--33,,  BBhhooppaall--446622001166,,  MMPP  
44..  MMoonniittoorriinngg  CCeellll,,  MMiinniissttrryy  ooff  EEnnvviirroonnmmeenntt  aanndd  FFoorreessttss,,  PPaarryyaavvaarraann  BBhhaavvaann,,  CCGGOO  CCoommpplleexx,,  NNeeww  DDeellhhii--

111100000033..    
55..  TThhee  MMeemmbbeerr  SSeeccrreettaarryy,,  GGuujjaarraatt  PPoolllluuttiioonn  CCoonnttrrooll  BBooaarrdd,,  PPaarryyaavvaarraann  BBhhaavvaann,,  SSeeccttoorr--1100  AA,,  GGaannddhhiinnaaggaarr--

338822001100..  
6. SSeelleecctt  FFiillee.. 

 

 

     (R.G.SHAH) 
     Member Secretary 
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Office : Gujarat Pollution Control Board, “Paryavaran Bhavan”  Sector-10 A, Gandhinagar-382010 

Phone No.:- (079) 232-32152,232-41514  Fax No.:-(079) 232-22784 
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                                                      STATE LEVEL ENVIROONMENT 
                  R.G.SHAH                                                     IMPACT ASSESSMENT  
       MEMBER SECRETARY                                                    AUTHOORITY 
          SEIAA (GUJARAT)                                                                                    GUJARAT 
                                                                                        Government of Gujarat                       

                                                                                                                           
                                                                                                                                     

              No. SEIAA/GUJ/EC/4(d)/        /2010                                                                             Date:  
                                                                                                                         Time Limit

Sub : Environment clearance for expansion in production capacities as well as manufacturing of new 
additional products within the existing premises by M/s. Gujarat Fluorochemicals Limited at Plot 
No. 12/A, GIDC Estate, Dahej, Ta:Vagra, Dist :Bharuch,…..in Category 4(d) of Schedule annexed 
with EIA Notification dated 14/9/2006. 

 

Dear Sir, 
 

             This has reference to your application made along with Form-I, Pre - feasibility study report, REIA report 
and Risk Assessment Study submitted to SEAC, seeking Environmental Clearance under Environment Impact 
Assessment Notification, 2006.  
 

            The proposal is for Environmental Clearance for expansion in production capacities as well as 
manufacturing of new additional products within the existing premises by M/s. Gujarat Fluorochemicals Limited, 
Plot No. 12/A, GIDC Dahej, Tal Vagra, District Bharuch. The unit is located in notified industrial estate of GIDC-
Dahej.  The proposed project will be commissioned within the existing premises of 367462.21 m2. The total cost 
of the project would be Rs. Rs 475 Crores 
 

       The unit has applied for expansion in existing production capacities and the manufacturing of new additional 
products as under : 

Products: 
Sr. 
No. 

Product Existing capacity 
MT/Month  

Proposed capacity 
MT/Month  

Total capacity 
MT/Month  

Chlor-Alkali Plant 
1 Chlorine(dry basis)  3750 9417 13167 
2 Caustic Soda(dry basis)  4083 12812 16895 
3 Hydrogen (dry basis) 105 (1143240 Nm3) 359 (2636760 Nm3) 464 (3780000 Nm3) 

4 Hydrochloric Acid (100 %)  27  92  119 
5 Sodium hypo chloride 

(in terms of 10 % chlorine) 
30  102  132 

Poly Tetra Fluoro Ethylene (PTFE) Plant 
1 Poly Tetra Fluoro Ethylene 

(PTFE)# 
500 670 1170 

2 HCF 134a Refrigerant Gas* 833 -833 0 
3 HCF 32 Refrigerant Gas* 750 -750 0 
4 Chloroform 2000 4700 6700 
10 Sulphuric Acid (88%) 285 190 475 
11 Gypsum* 4666 -4666 0 
12 Hydrochloric Acid (100 %) 2008 4242 6250 
13 Carbon Tetrachloride 

(99.5%) @ 
167 433 600 

14 Methylene Dichloride 1302 5398 6700 
Additional New Products 
15 Calcium Chloride 0 4750 4750 
16 Tetra Fluoroethylene (TFE) 0 170 170 
17 Hexa Fluoro Propylene (HFP) 0 150 150 
18 Hexa Fluoro Propylene Oxide 

(HFPO) 
0 75 75 
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19 Hepta Fluoro Propane (HFPP) 0 75 75 
20 1,1,2,2 – Tetrafluoro N-N 

Dimethylamine (TFE DMA) 
0 45 45 

21 2,2,3,3 Tetrafluro Propanol 
(TFP) 

0 75 75 

22 Telomer Iodide 0 100 100 
23 Telomer Alcohol 0 100 100 
24 High Boiler of Chloromethane 0 100 100 
#  PTFE by suspension and dispersion grades, including virgin or compounded will be manufactured. 
*  After the said expansion, HCF 134a Refrigerant Gas, HCF 32 Refrigerant Gas and Gypsum will not be 

manufactured. 
@  CTC and related phase-out program : All the CTC will be used for house consumption as well as for sale for use in 

approved end use applications. In case, any excess CTC is still left, the same shall be destroyed in own Thermal 
Oxidizer Set-up or shall be sent outside for incineration.  CTC can be converted into chloroform or Methyl 
Dichloride as required. 

 
             The project activity is covered in 4(d) and is of ‘B’ Category. Since the proposed project is located n the 
notified industrial estate of GIDC-Dahej, it does not need Public Consultation as per Para 7(i) III. Stage (3) (b) – 
Public Consultation of EIA Notification, 2006.              
 

               The SEAC, Gujarat had recommended to the SEIAA, Gujarat, to grant the Environment Clearance to 
this project for the above-mentioned products. The proposal was considered by SEIAA, Gujarat in its meeting 
held on 29.11.2010 at Gandhinagar. Since the EIA/ EMP Report was found to be adequate and complete and the 
public consultation is not required for the project, the SEIAA hereby accords Environmental Clearance to above 
project under the provisions of EIA Notification dated 14th September, 2006 subject to the compliance of the 
following Specific, General conditions.: 
 

A.    SPECIFIC CONDITIONS: 
 

A.1    WATER:  
 
1. No ground water shall be used for the project. Water requirement of 10277 KLD after the proposed expansion 

shall be met with the GIDC water supply only. 
2. The industrial wastewater generation from the project shall not exceed 2640 KLD after the proposed 

expansion.  
3. The effluent shall be treated efficiently in the ETP consisting of primary, secondary and tertiary treatment 

facilities so as to achieve the GPCB norms. The domestic wastewater generation shall not exceed 31 KLD, 
which shall be treated along with the industrial effluent in the ETP. 

4. Treated waste water conforming to the GPCB norms shall be discharged into the GIDC underground drain for 
its final disposal into the deep sea.   

5. The unit shall provide metering facility at the inlet and outlet of the ETP and maintain the records of the same.  
The unit shall also provide on line pH meter and TDS meter for online monitoring of the treated effluent. 

6. A proper logbook of ETP operation and also showing the quantity of effluent generated, utilized for plantation 
/ gardening etc. shall be maintained and furnished to the GPCB from time to time.  

7. Regular performance evaluation of the ETP shall be undertaken every year to check its adequacy, through 
credible institutes like L.D. College of Engineering, NPC, ATMIYA and other such other institutes of similar 
repute, and its records shall be maintained.  

8. The unit shall join and participate financially and technically for any common environmental facility / 
infrastructure as and when the same is taken up either by the GIDC or GPCB or any such authority created 
for this purpose by the Government / GIDC. 

 
A.2    AIR:  
 
9. Process emission like Cl2, HCl, SOx, NOx,PM etc. shall be controlled with the air pollution control equipments 

(APCE) as proposed in the EIA Report of the project. These APCE shall be operated efficiently and 
effectively to achieve the norms prescribed by the GPCB at stack outlet. 
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10. Natural gas shall be used as a fuel in the new High Boiler and Caustic Soda Flaker and adequate stack 
height as per the prevailing norms shall be provided.  The natural gas consumption after the proposed 
expansion shall not increase 1,19,04,000 cubic meter per month. 

11. All the vessels used in the manufacturing process shall be closed to reduce the fugitive emission.   
12. The fugitive emission in the work zone environment shall be monitored. The emission shall conform to the 

standards prescribed by the concerned authorities from time to time. 
13. Regular performance evaluation of the air pollution control systems shall be undertaken every year to check 

its adequacy, through credible institutes like L.D. College of Engineering, NPC, ATMIYA and other such other 
institutes of similar repute, and its records shall be maintained.  

14. Regular monitoring of ground level concentration of SO2, NOx, Cl2, HCl, HF, CO, PM10 and PM2.5 shall be 
carried out in the impact zone and its records shall be maintained.  Ambient air quality levels shall not exceed 
the standards stipulated by Gujarat Pollution Control Board.  If at any stage these levels are found to exceed 
the prescribed limits, necessary additional control measures shall be provided immediately.  The location of 
the monitoring stations and frequency of monitoring shall be decided in consultation with GPCB. 

 

A.3    HAZARDOUS WASTE: 
 
15. The company must strictly comply with the rules and regulations with regards to handling and disposal of 

Hazardous waste in accordance with the Hazardous Waste (Management, Handing and Transboundary 
Movement) Rules 2008, as may be amended from time to time. Authorization from the GPCB must be 
obtained for collection / treatment / storage / disposal of hazardous wastes. 

16. ETP sludge, brine sludge, wet scrubber sludge, and spent catalyst sludge shall be stored in separate 
designated hazardous waste storage facility with pucca bottom and leachate collection facility, before its 
disposal.  

17. Unit shall dispose its ETP sludge, brine sludge, wet scrubber sludge, and spent catalyst sludge at secured 
landfill facility GEPIL, Surat. 

18. Discarded containers / barrels / bags / liners shall be either reused or sold only to the authorized recyclers 
after decontamination. 

19. Used oil shall be either reused as a lubricant or sold only to the registered recycler. 
20. Process waste / distillation residue shall be sent to Common Incineration Facility developed by GEPIL - 

Surat. 
 

A.4    SAFETY:  
 
21. Provisions of the Manufacture, Storage &Import of Hazardous Chemicals Rules, 1986 & Factories Act, 1948 

shall be strictly complied with. 
22. Recommendations made in the Risk Assessment Study Report submitted by the project proponent shall be 

implemented. 
23. All necessary precautionary measures shall be taken to avoid any kind of accident during storage and 

handling of toxic / hazardous chemicals, especially chlorine, hydrogen, methanol, ethanol etc. 
24. All the materials especially chlorine, hydrogen etc. shall be stored in optimum quantity and all necessary 

permissions in this regard shall be obtained before commencing the expansion activities. 
25. Storage and use of hazardous chemicals shall be minimized to the extent possible and all necessary 

precautions shall be taken to mitigate the risk generated out of it. Storage of hazardous chemicals shall be in 
multiple small capacity tanks / containers instead of one single large capacity tank for safety purpose. 

26. During material transfer, spillages shall be avoided and garland drain be constructed to avoid mixing of 
accidental spillages with domestic wastewater or storm water. 

27. All the storage tanks shall be fitted with appropriate controls to avoid any leakages. Bund/dyke walls shall be 
provided for storage tanks for Hazardous Chemicals. Close handling system for chemicals shall be provided. 

28. Tie up shall be done with nearby health care unit for seeking immediate medical attention in the case of 
emergency, regular medical check up of the workers and keeping its record etc. 

29. Personal Protective Equipments shall be provided to workers and its usage shall be ensured and supervised. 
30. First Aid Box and required antidotes for the chemicals used in the unit shall be made readily available in 

adequate quantity. 
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31. Training shall be imparted to all the workers on safety and health aspects of chemicals handling. 
32. Occupational health surveillance of the workers shall be done and its records shall be maintained. Pre-

employment and periodical medical examination for all the workers shall be undertaken as per the Factories 
Act & Rules. 

33.  Handling and charging of the chemicals shall be done in such a manner that minimal human exposure 
occurs. 

34. Transportation of hazardous chemicals shall be done as per the provisions of the Motor Vehicle Act & Rules. 
 

A.5    NOISE:  
 

35. To minimize the noise pollution the following noise control measures shall be implemented: 
 Selection of any new plant equipment shall be made with specification of low noise levels. 
 Manufacturers / suppliers of major noise generating machines / equipments like air compressors, feeder 

pumps, turbine generators, etc. shall be instructed to make required design modifications wherever 
possible before supply and installation to mitigate the noise generation and to comply with the national / 
international regulatory norms with respect to noise generation for individual units 

 Regular maintenance of machinery and vehicles shall be undertaken to reduce the noise impact. 
 Noise suppression measures such as enclosures, buffers and / or protective measures shall be provided. 
 Employees shall be provided with ear protection measures like earplugs or earmuffs. 
 Proper oiling, lubrication and preventive maintenance shall be carried out of the machineries and 

equipments to reduce noise generation. 
 Construction equipment generating minimum noise and vibration shall be chosen. 
 Ear plugs and/muffs shall be made compulsory for the construction workers working near the noise 

generating activities / machines / equipment. 
 Vehicles and construction equipment with internal combustion engines without proper silencer shall not 

be allowed to operate. 
 Construction equipment meeting the norms specified by EP Act, 1986 shall only be used. 
 Noise control equipment and baffling shall be employed on generators especially when they are operated 

near the residential and sensitive areas. 
 Noise levels shall be reduced by the use of adequate mufflers on all motorized equipment. 

36. The overall noise level in and around the plant area shall be kept well within the prescribed standards by 
providing noise control measures including acoustic insulation, hoods, silencers, enclosures, vibration 
dampers etc. on all sources of noise generation. The ambient noise levels shall confirm to the standards 
prescribed under the Environment (Protection) Act and Rules. Workplace noise levels for workers shall be 
as per the Factories Act and Rules. 
 

A.6   ENERGY CONSERVATION:  
 

37. The project proponent shall install energy efficient devices and appliances conforming to the Bureau of 
Energy Efficiency norms. 

38. The energy audit shall be conducted at regular intervals and the recommendations of the audit report shall 
be implemented. 

39. The project proponent shall implement the application of solar energy which shall be utilized as solar 
lighting for illumination of common areas, lighting of internal roads and passages in addition to utilization of 
solar water heating systems. 

40. The transformers and motors shall have minimum efficiency of 85 %. 
41. Variable frequency drives shall be installed. 
42. Energy conservation measures shall include use of electronic lighting system, use of CFL tubes to 

minimize energy use, use of programmable timers for pumping system and lighting, water level controllers 
for water pumps, centralized cooling etc.  

43. Energy saving practices as follows shall be practiced:- 
 Constant monitoring of energy consumption and defining targets for energy conservation. 
 Adjusting the settings and illumination levels to ensure minimum energy used for desired comfort level. 
 Use of solar cells for lighting. 
 Use of solar water heater for canteen & washing area. 
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 Proper load factor shall be maintained by the unit. 
 Provision of day light roof to utilize maximum natural light in the production plant instead of electrical 

lighting. 
 Use of electronic ballast to save energy. 
 Automatic switching system for lighting & water tank pumping shall be used. 
 To the maximum extent possible and technically feasible, energy efficient equipment like motors, 

pumps, air conditioning systems shall be selected. 
 Gravity flow shall be preferred wherever possible to save pumping energy. 
 Promoting awareness on energy conservation. 
 Training to the staff on methods of energy conservation and to be vigilant for this. 
 

A.7    WASTE MINIMIZATION AND CLEANER PRODUCTION: 
 

44. The unit shall undertake the Cleaner Production Assessment study through a reputed institute / 
organization and shall form a CP team in the company. The recommendations thereof along with the 
compliance shall be furnished to the GPCB. 

45. The company shall undertake following waste minimization measures: 
a) Metering and control of quantities of active ingredients to minimize waste. 
b) Reuse of by-products from the process as raw materials or raw materials substitutes in other 

process. 
c) Use of automated and enclosed filling to minimize spillages. 
d) Use of close feed system into batch reactors. 
e) Dry cleaning / mopping of floor instead of floor washing 
f) Use of high pressure hoses for cleaning to reduce wastewater generation 
g) Regular preventive maintenance for avoiding leakage, spillage etc.  

 
A.8    GREEN BELT AND OTHER PLANTATION: 
 
46. The unit shall develop green belt within premises as per the CPCB guidelines. However, if the adequate land 

is not available within the premises, the unit shall take up adequate plantation on road sides and suitable 
open areas in the GIDC estate, nearby schools, gram panchayat areas and any other open areas in 
consultation with the GIDC / local bodies / GPCB and submit an action plan of plantation for next three years 
to the GPCB. 

 

B.   ADDITIONAL CONDITION: 
 
47. The unit shall provide online monitoring system on process vent for HCL, Cl2 SO2, NOx parameters. 

 
C.  GENERAL CONDITIONS: 
 
48. In the event of failure of any pollution control system adopted by the unit, the unit shall be safely closed 

down and shall not be restarted until the desired efficiency of the control equipment has been achieved. 
49. The company shall strictly follow all the recommendations mentioned in the Charter on Corporate 

Responsibility for Environment Protection (CREP) published by the Central Pollution Control Board, as may 
be applicable. 

50. Pucca flooring / impervious layer shall be provided in the work areas, chemical storage areas and chemical 
handling areas to minimize soil contamination. 

51. Leakages from the pipes, pumps, shall be minimal and if occurs, shall be arrested promptly.  
52.  All the recommendations made in the EIA/EMP and other documents submitted by the project proponent 

shall be strictly implemented.  
53. The project proponent shall also comply with any additional condition that may be imposed by the SEAC or 

the SEIAA or any other competent authority for the purpose of the environmental protection and 
management.  

54. No further expansion or modifications in the plant likely to cause environmental impacts shall be carried out 
without obtaining prior Environment Clearance from the concerned authority. 

55. The above conditions will be enforced, inter-alia under the provisions of the Water (Prevention & Control of 
Pollution) Act,1974, Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, 
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Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008 and the Public 
Liability Insurance Act, 1991 along with their amendments and rules. 

56. A separate Environment Management Cell equipped with full fledged laboratory facilities shall be set up to 
carry out the Environment Management and Monitoring functions. 

57. The applicant shall assign specific budget for socio-economic upliftment of the surrounding villages and shall 
undertake eco-developmental measures including community welfare program most useful in the project area 
for the overall improvement of the environment in consultation with the District Development Officer / District 
Collector. 

58. At no time, the emissions shall exceed the prescribed limits. In the event of failure of any pollution control 
system adopted by the unit, the unit shall be immediately put out of operation and shall not be restarted until 
the desired efficiency has been achieved.  

59. The project management shall also comply with all the environment protection measures, risk mitigation 
measures and safeguards recommended in the EIA / EMP report as well as other proposals and the 
undertaking submitted by them.  

60. The applicant shall also comply with any additional condition that may be imposed by the SEAC or the SEIAA 
or any other competent authority for the purpose of the environmental protection and management. 

61. The project authorities shall earmark adequate funds to implement the conditions stipulated by SEIAA as well 
as GPCB along with the implementation schedule for all the conditions stipulated herein. The funds so 
provided shall not be diverted for any other purpose.  

62. The applicant shall inform the public that the project has been accorded environmental clearance by the 
SEIAA and that the copies of the clearance letter are available with the GPCB and may also be seen at the 
Website of SEIAA/ SEAC/ GPCB. This shall be advertised within seven days from the date of the clearance 
letter, in at least two local newspapers that are widely circulated in the region one of which shall be in the 
Gujarati language and the other in English. A copy each of the same shall be forwarded to the concerned 
Regional Office of the Ministry.  

63. It shall be mandatory for the project management to submit half-yearly compliance report in respect of the 
stipulated prior environmental clearance terms and conditions in hard and soft copies to the regulatory 
authority concerned, on 1st June and 1st December of each calendar year.  

64. The project authorities shall also adhere to the stipulations made by the Gujarat Pollution Control Board. 
65. The project authorities shall inform the GPCB, Regional Office of MoEF and SEIAA about the date of financial 

closure and final approval of the project by the concerned authorities and the date of start of the project.  
66. The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditions is not 

found satisfactory. 
67. The six monthly compliance reports on the conditions mentioned hereinabove shall be furnished regularly to 

the GPCB, SEIAA and the Ministry of Environment and Forests, Government of India at their Regional Office 
in Bhopal. 

68. The company in a time bound manner shall implement these conditions. The above conditions will be 
enforced, inter-alia under the provisions of the Water (Prevention & Control of Pollution) Act, 1974, Air 
(Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act 1986, Hazardous Wastes 
(Management and Handling) Rules, 2003 and the Public Liability Insurance Act, 1991 along with their 
amendments and rules. 

69. This Environmental Clearance is valid for five years from the date of issue. 
 
 

(R.G.SHAH) 
Member Secretary  
 

Issued to: 
 
To, 
M/s. Gujarat Fluorochemicals Limited,  
Plot No. 12/A, GIDC Dahej,  
Tal Vagra,  
District Bharuch. 
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CCooppyy  ttoo::--  
11..  TThhee  SSeeccrreettaarryy,,  DDeeppaarrttmmeenntt  ooff  EEnnvviirroonnmmeenntt  aanndd  FFoorreessttss,,  GGoovvtt..  ooff  GGuujjaarraatt,,  SSeeccrreettaarriiaatt,,    
            GGaannddhhiinnaaggaarr--338822001100..  
22..  TThhee  CChhaaiirrmmaann,,  CCeennttrraall  PPoolllluuttiioonn  CCoonnttrrooll  BBooaarrdd  ,,  PPaarriivveesshh  BBhhaavvaann,,  CCBBDD  --ccuumm--OOffffiiccee  CCoommpplleexx,,    
              EEaasstt  AArrjjuunn  NNaaggaarr,,  NNeeww  DDeellhhii--111100003322  
33..  TThhee  CChhiieeff  CCoonnsseerrvvaattoorr  ooff  FFoorreessttss  ((CCeennttrraall)),,  MMiinniissttrryy  ooff  EEnnvviirroonnmmeenntt  &&  FFoorreessttss,,    
            RReeggiioonnaall  OOffffiiccee  ((WWZZ)),,  EE--55,,  AArreerraa  CCoolloonnyy,,  LLiinnkk  RRooaadd--33,,  BBhhooppaall--446622001166,,  MMPP  
44..  MMoonniittoorriinngg  CCeellll,,  MMiinniissttrryy  ooff  EEnnvviirroonnmmeenntt  aanndd  FFoorreessttss,,  PPaarryyaavvaarraann  BBhhaavvaann,,    
            CCGGOO  CCoommpplleexx,,  NNeeww  DDeellhhii--111100000033..    
55..  TThhee  MMeemmbbeerr  SSeeccrreettaarryy,,  GGuujjaarraatt  PPoolllluuttiioonn  CCoonnttrrooll  BBooaarrdd,,  PPaarryyaavvaarraann  BBhhaavvaann,,    
              SSeeccttoorr--1100  AA,,  GGaannddhhiinnaaggaarr--338822001100..  
6. SSeelleecctt  FFiillee.. 

 

  

(R.G.SHAH) 
Member Secretary 
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भारत सरकार/Government of India
वािण� और उ�ोग मं�ालय/Ministry of Commerce & Industry

पेट� ोिलयम तथा िव�ोटक सुर�ा संगठन (पैसो) /Petroleum & Explosives Safety Organisation (PESO)
9वी ंमंिजल, पाक�  पैराडाइज, वडसर,

वडोदरा- 390012
9th Floor, Park Paradise,

Vadsar,
Vadodara - 390012

ई-मेल:/E-mail :
jtcce.vadodara@explosives.gov.in

फोन / फ़ै� नंबर:/Phone/Fax No : 0265 - 2361035
अनु��� सं./No : S/HO/GJ/03/1823(S73090) िदनांक/Dated : 20/07/2024
सेवा म�/To,

M/s. M/s. Gujarat Fluorochemicals Ltd.,
12/A GIDC Dahej Industrial Estate,
Vagra,
Taluka: Vagra,
District: BHARUCH,
State: Gujarat
PIN: 392130

िवषय :/Sub : Plot No, 12/A (Installation -II), GIDC Industrial Estate, GIDC Industrial Estate, Dahej Vagra, Vagra,
Taluka: Vagra, District: BHARUCH, State: Gujarat, PIN: 391230 ��थत R 142b, गैस के संपीिडत पा� / पा�ो ंम�
भंडारण के िलए ��थर एवं गितशील दाब पा� (अ�िलत) िनयम, 2016 के अधीन �ीकृत अनु��� सं�ा
S/HO/GJ/03/1823 के नवीनीकरण संबंध म� /Storage of NR 142b gas in pressure vessels at Plot No, 12/A
(Installation -II), GIDC Industrial Estate, GIDC Industrial Estate, Dahej Vagra, Vagra, Taluka: Vagra,
District: BHARUCH, State: Gujarat, PIN: 391230 - Licence No : S/HO/GJ/03/1823 grant in form LS-1A of
SMPV(U) Rules, 2016-Renewal of Licence Regarding 

महोदय/Sir(s),
कृपया आपके िदनांक : 04/07/2024 के प� सं�ा: OIN1665453 का संदभ� �हण कर�  ।/Please refer to your application
No.OIN1665453 dated 04/07/2024 .
अनु��� सं�ा : S/HO/GJ/03/1823 का नवीकरण िदनांक 30th िसतंबर 2029 तक कर इसके साथ अ�ेिषत की जा रही ह� ।
Licence Number: S/HO/GJ/03/1823 is renewed and is valid upto 30th September 2029 is forwarded herwith.

िदनांक 30/09/2029 . से आगे अनु��� नवीनीकरण हेतु उपरो� िनयम के िनयम 55 के �ावधानो ंका पालन िकया जाएं । िवलंब
शु� से बचने हेतु शु� के साथ मूल अनु��� तथा अ� द�ावेज अिधकतम िदनांक : 30 िसतंबर, 2029 तक The Jt. Chief
Controller of Explosives, Vadodara Circle, Vadodara म� ज�र प�ंच जाने चािहए ।
The provisions of the Rule 55 of the above said rules shall be followed for further renewal of the licence
beyond 30/9/2029. The renewal application along with fees, Original licence and other documents shall reach
in the Office of The Jt. Chief Controller of Explosives, Vadodara Circle, Vadodara, latest by 30th
September,2029  to avoid late fee.
कृपया अनु��� �ा�� की पावती द�  ।/Please acknowledge the receipt of the licence.

भवदीय/Yours faithfully,

 

((के.पी.शमा�)
(K. P. SHARMA))

उप मु� िव�ोटक िनयं�क
Dy. Chief Controller of Explosives
कृते संयु� मु� िव�ोटक िनयं�क

For Jt. Chief Controller of Explosives
वडोदरा/Vadodara

 
 
 

(अिधक जानकारी जैसे आवेदन की ��थित, शु� तथा अ� िववरण के िलए हमारी वेबसाइट : http://peso.gov.in देख�)
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(For more information regarding status,fees and other details please visit our website http://peso.gov.in)

Note:-This is system generated document does not require signature.
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भारत सरकार/Government of India
वािण� और उ�ोग मं�ालय/Ministry of Commerce & Industry

पेट� ोिलयम तथा िव�ोटक सुर�ा संगठन (पैसो) /Petroleum & Explosives Safety Organisation (PESO)
9वी ंमंिजल, पाक�  पैराडाइज, वडसर

वडोदरा- 390012
9th Floor, Park Paradise,

Vadsar,
Vadodara - 390012

ईमेल/E-mail :
jtcce.vadodara@explosives.gov.in

फोन / फ़ै� नंबर:/Phone/Fax No : 0265 - 2361035
सं�ा/No : S/HO/GJ/03/2528(S104643) िदनांक/Dated : 01/04/2024

To,
M/s. Gujarat Fluorochmicals Limited,
12/A, GIDC Dahej Industrial Estate, Taluka Vagra,,
12/A, GIDC Dahej Industrial Estate, Taluka Vagra,,
Ambheta,
Bharuch,
Taluka: Vagra,
District: BHARUCH,
State: Gujarat
PIN: 392130

िवषय/Sub : Plot No, 12/A, GIDC Dahej Industrial Estate,, Ambheta, Vagra, Taluka: Vagra, District: BHARUCH,
State: Gujarat, PIN: 392130 ��थत R-125, गैस के संपीिडत पा� / पा�ो ंम� भंडारण के िलए ��थर एवं गितशील दाब
पा� (अ�िलत) िनयम, 2016 के अधीन �ीकृत अनु��� सं�ा S/HO/GJ/03/2528 अनु��� िनरी�ण एवं पृ�ांकन के
बारे म�/Storage of R-125 gas in pressure vessels at Plot No, 12/A, GIDC Dahej Industrial Estate,,
Ambheta, Vagra, Taluka: Vagra, District: BHARUCH, State: Gujarat, PIN: 392130 - Licence No :
S/HO/GJ/03/2528 grant in form LS-1A of SMPV(U) Rules, 2016-Endorsement of Licence Regarding 

महोदय/Sir(s),
कृपया Chief Controller of Explosives Nagpur's के �ापन सं S/HO/GJ/03/2528 (S104643) िदनांक 14/07/2023
का संदभ� और अधोह�ा�कता�/ काया�लय के अिधकारी �ारा उपरो� प�रसरो ं के िकए गए िनरी�ण िदनांक 19/09/2023 का
संदभ� �हण कर� /  Please refer to the Chief Controller of Explosives Nagpur's  Memo No. S/HO/GJ/03/2528
(S104643) Dated 14/07/2023  and inspection of the above premises by an officer of this Department on
19/09/2023 .
इस िवषय लाइस�स के साथ इसे पृ�ांकन िकया जाता है। लाइस�स की �ा�� कृपया �ीकार कर ल�।/The subject licence is
forwarded herewith duly endorsed. The receipt of the licence may please be acknowledged.
देर शु� से बचने के िलए एसएमपीवी (यू) िनयम, 2016 के िनयम 55 के अंतग�त अनु��� के पुनः नवीकरण हेतु आवेदन, इस
काया�लय को इस अनु��� की वैधता समा� होने के पूव� (िदनांक 30 िसत�र 2028 को या इससे पूव�) जमा कर द�  |/ Please
note that your application for further renewal shall reach this office on or before 30th September, 2028 along
with all the documents required under Rule 55 of the SMPV(U) Rules, 2016 to avoid late fee.

भवदीय/Yours faithfully,

((आर.वेणुगोपाल)
(Dr. R.Venugopal))

 संयु� मु� िव�ोटक िनयं�क
Jt. Chief Controller of Explosives

वडोदरा/Vadodara

(For more information regarding status,fees and other details please visit our website http://peso.gov.in)

Note:-This is system generated document does not require physical signature.
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.. :j

8iltEl 6ffiIT/Govcrnment of lndia
dnnl;q 3lk nqt4 a;rTor{UMinistry of Commercc & lndustry

Bftq-q arn fuerrtcr q-{6{T Ti?rdd (h) /Petroteum & Explosives Safety Organisation (PESO)
3{i6e }ifril, qQr r+ra M}"T, sqrcft ?iil

d-da{I - 390020
8th Floor, Yash Kamal Buildlng, Saya.jigunj,

Vadodara - 390020

$-a)u./E -mail dyccebaroda@ex plosives. gov. irr

rn).I i q)..r{1 ;i"l't,/Phone/Fax No 0265 - 222515'J

r,]-f,fr ri./No : S/HO/GJ/03/1 778(573093)

tar *lro,

i-aiotoateo . 2s I o9 I 2o2o

M/s. Gujarat Fluorochemicals Ltd.,
1UA GIDC Dahej lndustrial Estate,

agrat 0 1 ocT 2020Bharuch,
Taluka: Vagra,
District: BHARUCH,
State: Gujarat
PIN:392130

ftqq :/Sub. PIot No, 12lA, GIDG INDUSTRIAL ESTATE, DAHEJ, VAGRA, District: BHARUCH, State: Gujarat, PIN:392130 Rra VtruyLtOfrvE

FLUoRTDE(vDF),+s *" d*fad crd /crJi if sisR"r * fuq'trlr{ qri ?Tfrehf, (Ior qFr (3rmfuOB-{fl,2016*- 3Tti-d T-a-f-fr r{nfr
tirs-cr StxOlC.lto3l1778 t' a-&ff-6{sr diiq * /Storage of NVINYLIDENE FLUORIDE'1vor1 gas in pressure vessels at PIot No, 12lA,

GIDC INDUSTRIAL ESTATE, DAHEJ, VAGRA, District: BHARUGH, Stlte: Gujarat, PIN: 392130 - Licence No: S/HO/GJ/03/1778 grant
in form LS-1A of SMPV(U) Rulcs, 2016-Renewal of Licence Regarding

IrSA,rr.JSi.

(s),

Tuut :rvi. q4io : o3/09/2C2J fr q* +js{ir: OlN558o63 6l qd}t JrdE .Ft l/Please ref,:r' to your application No.olN55B063 dated

c3/09t2020

3r.lsf8 ris{n : S/HO/G Jto3t1778 s6r ;{46{4 Baro eotn fu.rarr zozs ift6 6{ $tri}' T{rq 3r,r{iar 6I sr r& t f

I icence Number: S/HO/GJ/03/1778 is renewed and is valid upto 30th Se@mber 2025 is forwarded herwith.

Q;rio sotoglzozs d :na) 3r.Infr ;rfi-#+-irrr tE rqtm flrra i; f.?qa' ss i, qrqqr"i eFr srFr;r l6er at(' I faeio qa t ou-"t f4
gc.r fr TrrE {eT 3r{"fA' aaJI 3r.a"I A+.aris :rf,Q-+;141 fu4iq, : 30 f.I(,i"r{, 2025 i1,h The Dy, Chief Controller of Explosives, Vadodara ;)
s{"{ q(u JIl"} -.nFd\r 

I

The pr6visions of the Rule 55 of the above said rules shall be followed fior further renewal of the licence beyond 30/9/2025. The renewal
application along with {ees, Original licence and other documents shall reach in the Office cf The Dy. Chief Controller of Explosivcs,
Vadodara, latest by 30th September,2025 to avoid late fee.

tqqr 3cffll8 qrfB .ft qTE+ I l/Please acknowledge the receipt of the llcence

sr4dIq/You rs faithf u Ily,

v(L_-,u _L*
(Mohanlal Jana)) \

Dv. Controller of Exolosives
ql lv 5uo ffie# h-.ir-+

For Dy. Chief Controller of Explosives
{gtciflA/adodara

(For more information regarding status,fees and otirer details pl8ase visit our websrlc http.//peso.gov.rn)
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afl M/s. Gularat Fluorochemicals Ltd.,12lA GIDC Dahej lndustrial Estate,Vagra,Bharuch, Taluka: Vagra, BHARUC-H , Stat*

ic*i,.SSft,Bdd
rat PIN: 392130 d *i dftrrd

iGrT(' zrq fut alrl n€'3I{dfarrlaa vRsrt { 3t{ tui6i {i€qr s/Ho/GJ/03/1778(s73093) dated2stogt2ozo tr rrrrfiq fa-Fntrsi grfuI}ffi, t
dt lr;{r rrd c_{- 1.il{ crd lcrji f iftEd zts *' er-snur t ftr, gr-{frfA dW fi srs tt
r.ltl :ll"lvlfP SOli,i"lr 2025\1,t1 uq.r rf'fi1
The Licence shall remain in force till the 30th September2o2s.

,/cssel No.lt-rd d<{ lame of Gasr*g q;r

drr
itate ofGaslts ff
FrfA

lVater Capacity in
:ubic metcrEef 8I,IiII
q.Ift.)

l/lax. working Pre.
kg/cm2)/:rft-orr:r
rf4'r ftn

)uantity Granted in
rgs(Liq uified

;asllffadra tr art
rrxr fa@s ihrry

10116?200311
/INYLIDENE
:LUORIDE (VDF) iq uified 39. C( 2.24 3668(

Total Water capacitv 39.0(

March 22,2017

\\
For Chief Controller of Exp osi'ves

HQ, NagPur

t(l e1&q fll,i,'lt+ f"lrj;+,
"ilJIrl{

DEscRrprcN a.ND LocATroN oF THE LtcENSED eREMtsES/r{iH qfllrr or tr-arur 3it-{ rqRrfi

<?fl( rrv t onHel,vAGRAq{ flrr,r t silt glru) 't t)*ra rrf}arf},r tt
a) Flammable/Corrosive/ToxicGases:/oclct.fQllei /{iSII{4. /fid,{l irf: VINYLIDENEFLUORIDE(VDF)
b) Non-Toxic Gases :/:tii&c{l i'ftrJ 

r

and is situated at PlotNo : 12lA Village/Town :DAHEJ, VAGRA Police Station : DAHEJ District : BHAttUCll, State: Gujarat , Pin : 39.
A.errcr .iir'rrr PlotNo : 12lA ari.r r.ll .Jul{ :DAHEJ, VAGRA ({cflit 2.il.il DAHEJ f:ldr BHARUCH {Tsr.r Gujarat , pin : sg al f}2r,r t t

SpAcE FoR ENDoRSEMENT oF RENEWALS/rdfryor & yEr6? A fiq €rrd

Date of Renewaltlql4,{sr 6l
alt{{

Date of Expiry/3l"JvlfP .SI

{rrri} {,1 itrt{c

Signature and stamp of the licensing

ruthority/3T"Jlrrrr"T !rrfq+r0 ;. 6'rillEl{ 3il{
hl.q1c{rl .fil eldl

this Iicence shall be renewable
vithout any concession in fee for
hree years in the absence of
)ontravention of the provision of the
ndian Explosives Act, 1 884. or the
;tatic and Mobile Pressure Vessles
Unfired) Rules,201 6, framed
hereunder or of the conditions of thr

cence /3r.JvrfB, arrr,llq fli q.le+

nfQf"lq,r, 1Bs4 rrr :,uh 3NJl"i

r$"i 6r"t( rru f*-pti u.i rrfilehct

It"t uH 1:t".lfd,t) f;lqrr, 2016 qr

;ir 3r"JrilB 6l qt,r'f +r icdLr"r ;i
).) 6t <qrr ,i, $'trr at fi.rr li,ll)
fe ,)r 1f1"1 qd .t+ i,tdl*',r 6l

'IIUJfJ I

2510912020 301o912025

Ytr|41*4 )
Mohanlal Jana \

DCE
For Dy. Chief Controller of Explosives

qqwr
v. Ct iliiontroriur o{ Explosives' Vuuoti

"1;t1") l, "t) ,l'l"t il"tt.t tqr) ito +r 6) .tri,rrr, J.rr c,1.il ,ti dug;fiq sfi 6Jrnt

(

3r..{irfd .ii/Licence No. : S/HO/GJ/03/1778(S73093)

Licence is hereby granted to M/s. Gujarat Fluorochemicals Lld., 12lA GIDC Dahej lndustrial Estate
392130 valid only for the storage of compressed gas in 1 Number(s) of pressure vessels as indic
plan No.S/HO/GJ/03/1 778(S730931 dated 2510912020 subject to the provisions of the lndian Explosives
conditions of this licence.

-g:.T{?T

50000/- per yearlvf) au{

ICH , State: Gu.iarat PIN:
below and shown in the

and to thc further

Licence to Store Compressed gas in pressur
(rE cr{ qr qrjl * Ti.ftf3-d ff{ errsl{6{sr
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ilt : :,i-'
\ {:\ i

--1. 
I i.-.

STrtEr S{n6R/Government ot India
intdrcq 3fr{ ,stJt JI{Tilq/Ministry of Conrmcrcc & lndustry

dfuqa a:n Frqlza qlan gzraa (h) /Petroleum & Explosives Safety Orc;anisation (PESO)
3ri6e *ift-f,, qrr iiirrcr ffizr, I{qrs ,ia

ddlT{I 39oo2o
8th Floor, Yash Kamal Euilding, Sayaligunj,

Vadodara - 390020

$-,i)o./E-maii . dyccebaroda@explosives. gov. i n

ri-j;f / Q,q.{t ;i.I{:iPhone/Fax No 0265 - 2225159

rq-dF {i./No : S/HO/GJ/03/953(S31 1 I 4)

$-ar *lro,

furq :/Sub:

rfr6<'rsir
(s),

iearq,loateo . 25t o9 I 2o2c

T FLUOROCHEMICALS LIMITED,,
GIDC DAHEJ INDUSTRIAL AREA,,

TAL VAGRA,

0 1 0c1 2020Bharuch,
Taluka: Bharuch,
District: BHARUCH,
State: Gujarat
PIN:392130
PIot No, Plot No. 12A, GIDC Estate Area,, DAHEJ TAL VAGRA, District: 'iIHARUCH, State: Gujarat, PIN: 392130 Frrd
Hexafluoropropylene(HFP),R-125,R-22(Chlorodifluoromethane),llg h dqBd cre /qrii fr lisn"r *. fr( ftfi n'ii ?Tftthd aIGr qrr

1rcaft-a1 B-{ff, 2016 *. 3rti-d Fe1,r rrg-dfr riu{rl slHoleJ/o3/gs3 *' ad]**-rur Eiirr t /Storage of NHexafluoropropylene
(Htre),R-125,R-22(Chlorc,lif!,.rorcmethanc) gas in pressure vesscls ntirloi llc, Plot i.i,.r. 12A, GIDC Estate Area,, DAI-tEJ TA:-
VAGRA, Llisirict: BHARUCI{, State: Gujarat, PIN: 392'130 - l-;cence lJo , .i/',^r^ '/03/353 grant in forrn LS-lA of SMPV(U) t'tulr:s,
2016-Renewal of Licence Regarding

trrqr 3rrrh fiaitn : o4logt2ozo h q{ dqr: o1N554597 .Fr iriEst u'Fr'r il,i l/Please refei to your application No.olN554597 daleo
04t09t2020 .

s;liit uuw SrrOrOJ/03/953 or rdFortrr kaio SOth R-a-<rc ZOZS aE .h{ $,{{ih {rE lnil\a frt ar r& t t

Licence Number: S/HO/GJ/03/953 is renewed and is valid upto 30th September 2025 is forwarded herwith.

fiaio gologlzozs c) 3rr.i 3E-{rfA ;r.fifrqt{q tg rot, fl+{fr } liqa ss } qrEtrre} .nT rrTFG{ f+qr "{rq t lilaia q-- *} arui f,1
tga -.h TIQI {f, 3rg.dfe aln 3rFq rcar}a :ilqrdir fdaio : 30 lkiE{, 2o2s (16' The Dy. Chief Controtler of Explosives, Vadodara ..'i

GI${ q({ ."lr} urfrr., I

The priivisions of the Rule 55 of the above said rules shall be followed for further renewal of the licence beyond 30/9/2025 The renewal
application along with fees, Original licence and other documents shall reach in the Office of The Dy. Chief Controller of Explosivcs.
Vadodara, latest by 30th Septenrber,2025 to avoid late fee.

trr.iT 3r{trF qrf$ 6} qrqfi e l/Please acknowledge the receipt of the ricence.

slqdIs/You rs fa ithf u lly,

f4,llrp^A"l
(0

(Mohanlal Jana))

Dy. Controller of Explosives
f-i rq q-6q ffi.6 fr{i?-6

For Dy. Chief Controller of Explosives
aEtilIA/adodara

(For more inforrnation regardrng status,fees and cther details please visit our website http://peso.gov.in)

agra,
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FORM LS-1A/[5q - (rd(r{-16
(Sce Rules 50, 51, 54 and ssy(fi{ff 50 , s'l , 54 rilr ss td)

Licence to Store Compressed gas in prcssure vessel or vessels
arir crd qr cdi i dmftd'?ts srusf,{r{sr + ft(' rr{nfl8

i' ;.'

,lr"lilf & ,ti/L icence No. : S/HO/GJ/03/953(S31 1 1 4)

Licencc is hereby granted to M/S. GUJARAT FLUOROCHEMICALS L|M|TED,, 12lA- GIOC OAHEJ INDUSTRIAL ARE
Bharuch, District: BHARUCH , State: Gujarat PIN: 392130 valid only for the storage of comprcssed gas in 4
licensed premises described below and shown in the plan No.S/HO/GJ/03/953(S31114) dated 0210'6/2017 subject to the
1 884) and the rules made thereunder and to the further conditions of this licence.
4 M/s. GUJARAT FLUoRocHEtMtcALS LtMtrED,. 12lA- ctDc DAHEJ |NDUSTRIAL AREA,, DAHEJ TAL VAGRA , Tiluka: Bharuch, District: BHARUcH ,

state: Gujarat prN: 392'r3o 6t il-n dFfd riffrE cfus{t d 3itT tEi6d ssqr stxotc..Uo3/953(s31114) datedo2to6t2o17 t srrfiti'A+dz4. srfuA-rs, 1884 (1884 Er 4) 3it{

r{rfi 3rti'{ .ral(r zrrr Mi aqr ae r5ffi ff r;q rr$ ${ 4Er* crd /crJt f {Ar.Ed rls t cr-dr"r *. t}s r{dtr rW ff sr$ tt
:.rtr 3r"JrrfF 30fI(i"r{ 2025ir.t uclrr 1f,{f1
Ihe Licence shall remain in force till the 30th September2o2s.

/essel No.Iiga irt r{ame of Gasdk ot
ir{

State of GasIts ff
trfa

/Vater Capucity in

:ubic meter,/Bcf EffaIf
q.Tft.)

Max. working Pre.

ikg/cm2)lrrftirrr
rf&zr irn

f,uantity Granted in
(9s(Liq u ified

lasllFratir tr artt
rr* 1ffis z)*9

1 (V 632 A)
1-22

iqu ified BO, C( 12 8040(

2 (V 632 B)
?-22
Chlorodifl uoromethane

,iquified 80.0( 2 804 0(

/-632
-lexafluorcpropylene
HFPI iquified 80.0t 1.1 8648 t

)F-497 (V-6847 -125 d 40.0r 21.0 361 0(
TotalWater capacitv 28 0.0(

May 25,2007

\
tI
\

For Chief Controller of Explosives
HQ, Nagpur

t(l {{e{ fitlr,)c+ I"-lri*+
"rrrrrli

1 ). Amendment daled - 1310712011
2). Amcndment daled - 1211A/2O12
3). Amencment daled - A210612017

DEScRtprtoN AND LocATIoN oF THE LtcENsEo pREMtsEs/ir4;rg qft{I{ srr h-{{ur ril-r :rafPr$

(?r1{ Jr( r\, DAHEJ TAI-vAGRAui fPrl,r f, :ilt .i.{r, 4i{ror irf},rrf},t tt
a) i-:lam,rable/Corrosive/Toxic Cases :/..Id"tQIIc{ I liern+ I fidc{l itil:
o) Non loxic Gases :/3tfltlcfi "llr'i n-zz(Chlorodifluoromethane), R-125, Hexafluoropro

andissitratedatPlotNo PlotNo. l24Village/Town DAHEJTAtVAGRAPoliceStation:VagraDistrict:BHARUCll,State: Gujarat,Pin:39.
/i.cllc iiie{ll PlotNo: Plot No. 124 Jii.r ql "lrl{ :DAHE.l l-AL VAGRAqefi{I qkil Vagraf}crr EHARUCIl {I"q cujarat, Pin : :s al flrr,r Bl

"i;r1") r',l, "t) ill"t 1r"ttt {q+ cr.h .hI ri rt}.an, qr d"fi * iluc"ll{ sfl 6)rr|

spAcE FoR ENooRSEMENT oF RENEWALS/rdorqr t' Wrrd *- filq Fna

Date of Renewal/"I.i4'{ul 6l I oate ot Expiry/3r"ltifP 6l
(rl{.i I lrarrfP 6t rrri)rc

trrre and stamp of the licensing
qrfu+,rtl h- tqirqr{ 3il{

This licence shall be renewable
thout any concession in fee for

years rn the absence of
'avention of the provision of the

ian Explosives Act, 1 BB4, or the
tatic and l\4obile Pressure Vessles

) Rules,2016, framed
or of the conditions of

./3t"Jvti&, ert{(fi q fa{ q,)ca

)q,ri. i 8aa :;1 -i1;.). 3i{r"1

,t c.t"ilrJ rt\r filqt (,.i rrfilqftcr

urJ (3roqfa(r) f,.]qar, 201o qr

ii 3r"lvtfB 4il lt.f +t lcciu"t "t
) 6l d,crr ;),.fillr al Ii.n f),rlt

.). ill"r .rd ir4r ;rdltir &

M /l-*_rt-a

For Dy. Chief Controller of Explosives
Vadoda ra

ffi*--.t{hr,iksft{m,r'S'
Sy. 0hi,:i irnircii*i ci Lilii*sir'as,
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भारत सरकार /Government of India

वािण� और उ�ोग मं�ालय/Ministry of Commerce & Industry
पेट� ोिलयम तथा िव�ोटक सुर�ा संगठन /Petroleum & Explosives Safety Organisation (PESO)

आंठवी मंिजल, यश कमल िब�ीगं,सयाजी गंज
 वडोदरा - 390020 

 8th Floor, Yash Kamal Building, Sayajigunj, Vadodara - 390020
 

इमेल /E-mail : dyccebaroda@explosives.gov.in
दूरभाष /Phone/Fax No : 0265 - 2225159

सं/No : G/HO/GJ/05/688 & G/HO/GJ/06/678(G27680) िद/Dated : 12/11/2020
सेवा म� /To,

M/s Gujarat Fluorochemicals Ltd,
 12/A, G I D C Dehaj Bharuch,,

 BHARUCH
 Bharuch, 

 Taluka: Vagra, 
 District: BHARUCH

 State: Gujarat
 Pin : 392130

िवषय/Sub :   Plot No, 12A, GIDC Estate, BHARUCH, , District: BHARUCH, State: Gujarat, Pin : 999999म� िसल�ररो ंम�   Hexafluropropene(R-1216) गैस का भरण-एवं
भ�ा5रण गोडाउन- गैस िसले�,स� िनयम, 2016 के अंतग�त फाम� ‘इ’ एवं ‘एफ’ म� जारी अनु��� सं.  G/HO/GJ/05/688 & G/HO/GJ/06/678(G27680) नवीकरण के बारे म� /
Filling of  Hexafluropropene(R-1216) and Storage of Hexafluropropene(R-1216)  at  Plot No, 12A, GIDC Estate, BHARUCH, , District: BHARUCH, State:
Gujarat, Pin : 999999  Licence No. G/HO/GJ/05/688 & G/HO/GJ/06/678(G27680) granted in Form E & F of Gas Cylinders Rules, 2016 - Renewal regarding

महोदय/Sir(s),
कृपया आपके िद. 19/10/2020 के प� सं. nil का संदभ� �हण कर� / Please refer to your application No.nil dated 19/10/2020 .
अनु��� सं�ा G/HO/GJ/05/688 & G/HO/GJ/06/678  30th Septemebr, 2030 तक नवीनीकृत कर भेजी जा रही है / Licence Number: G/HO/GJ/05/688 &
G/HO/GJ/06/678 is renewed and valid upto 30th Septemebr, 2030 is forwarded herewith.
कृपया नोट कर�  िक गैस िसले�र िनयम, 2016 के िनयम 55(5) के अनुसार, अनु��� के पुनः नवीकरण हेतु आवेदन The Dy. Chief Controller of Explosives, Vadodara  इस
काया�लय को इस अनु��� की वैधता समा� होने के पूव� (िदनांक 30 िसत�र2030 को या इससे पूव�) जमा कर द�  । िदनांक 30 िसत�र 2030 के प�ात परंतु िदनांक 30 िसत�र 2031  से
पूव� �ा� नवीनीकरण आवेदन, गैस िसले�र िनयम, 2016 के िनयम 55(7) के अनुसार िवलंब शु� के साथ ही िवचाराधीन होगा । िदनांक 30 िसत�र 2031 तक कोई नवीनीकरण आवेदन
�ा� नही होने की ��थित म� यह अनु��� �तः िनर� हो जाएगी । /Please note that application for renewal of the licence should be submitted so as to reach the The Dy.
Chief Controller of Explosives, Vadodara  before the licence expires (i.e. on or before 30th Septemebr, 2030) as required under Rule 55(5) of Gas Cylinders
Rules, 2016. Application for renewal of licence received after 30th Septemebr, 2030 but not later than 30th September, 2031  shall be considered only with late
fee applicable vide Rule 55(7) (a)(b) of said Rules. The licence will automatically expire if no application is received upto 30th Septemebr, 2031 .
कृपया इस प� की �ा��l की पावती दे/ Please acknowledge the receipt of the same. 
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भवदीय /Yours faithfully,

(()
 (Mohanlal Jana))

  
Dy. Controller of Explosives

 कृते उप मु� िव�ोटक िनयं�क
 For Dy. Chief Controller of Explosives

 वडोदरा/Vadodara
[अिधक जानकारी जैसे आवेदन की ��थित, शु�f तथा अ�e िववरण के िलए कृपया हमारी वेबसाइट http://peso.gov.in देख� ।]

 (For more information regarding status,fees and other details please visit our website http://peso.gov.in)
 
 
Disclaimer : This page gives the latest action taken by this organization on your application. This page is made available for the information of concerned
applicant/licensee only. All efforts have been made to secure this information. However, PESO will not be responsible for any misuse of the information by
unauthorized persons including the hackers.
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भारत सरकार/Government of India
वािण� और उ�ोग मं�ालय/Ministry of Commerce & Industry

पेट� ोिलयम तथा िव�ोटक सुर�ा संगठन (पैसो) /Petroleum & Explosives Safety Organisation (PESO)
9वी ंमंिजल, पाक�  पैराडाइज, वडसर,

वडोदरा- 390012
9th Floor, Park Paradise,

Vadsar,
Vadodara - 390012

ई-मेल:/E-mail :
jtcce.vadodara@explosives.gov.in

फोन / फ़ै� नंबर:/Phone/Fax No : 0265 - 2361035
अनु��� सं./No : S/HO/GJ/03/1165(S35006) िदनांक/Dated : 22/07/2024
सेवा म�/To,

M/s. Gujrat Fluorochemicals Limited,
12/A ,GIDC Industrial Estate,
Dahej,
Bharuch,
Bharuch,
Taluka: Vagra,
District: BHARUCH,
State: Gujarat
PIN: 392130

िवषय :/Sub : Plot No, Plot No. 12A ,GIDC, Bharuch-Dahej Road to Ambetta Vill. Road, Dahej (Taluka Vagra), Vagra,
Taluka: Vagra, District: BHARUCH, State: Gujarat, PIN: 391230 ��थत LIQUID NITROGEN, गैस के संपीिडत
पा� / पा�ो ंम� भंडारण के िलए ��थर एवं गितशील दाब पा� (अ�िलत) िनयम, 2016 के अधीन �ीकृत अनु��� सं�ा
S/HO/GJ/03/1165 के नवीनीकरण संबंध म� /Storage of NLIQUID NITROGEN gas in pressure vessels at Plot
No, Plot No. 12A ,GIDC, Bharuch-Dahej Road to Ambetta Vill. Road, Dahej (Taluka Vagra), Vagra,
Taluka: Vagra, District: BHARUCH, State: Gujarat, PIN: 391230 - Licence No : S/HO/GJ/03/1165 grant in
form LS-1A of SMPV(U) Rules, 2016-Renewal of Licence Regarding 

महोदय/Sir(s),
कृपया आपके िदनांक : 04/07/2024 के प� सं�ा: OIN1665448 का संदभ� �हण कर�  ।/Please refer to your application
No.OIN1665448 dated 04/07/2024 .
अनु��� सं�ा : S/HO/GJ/03/1165 का नवीकरण िदनांक 30th िसतंबर 2029 तक कर इसके साथ अ�ेिषत की जा रही ह� ।
Licence Number: S/HO/GJ/03/1165 is renewed and is valid upto 30th September 2029 is forwarded herwith.

िदनांक 30/09/2029 . से आगे अनु��� नवीनीकरण हेतु उपरो� िनयम के िनयम 55 के �ावधानो ंका पालन िकया जाएं । िवलंब
शु� से बचने हेतु शु� के साथ मूल अनु��� तथा अ� द�ावेज अिधकतम िदनांक : 30 िसतंबर, 2029 तक The Jt. Chief
Controller of Explosives, Vadodara Circle, Vadodara म� ज�र प�ंच जाने चािहए ।
The provisions of the Rule 55 of the above said rules shall be followed for further renewal of the licence
beyond 30/9/2029. The renewal application along with fees, Original licence and other documents shall reach
in the Office of The Jt. Chief Controller of Explosives, Vadodara Circle, Vadodara, latest by 30th
September,2029  to avoid late fee.
कृपया अनु��� �ा�� की पावती द�  ।/Please acknowledge the receipt of the licence.

भवदीय/Yours faithfully,

 

((के.पी.शमा�)
(K. P. SHARMA))

उप मु� िव�ोटक िनयं�क
Dy. Chief Controller of Explosives
कृते संयु� मु� िव�ोटक िनयं�क

For Jt. Chief Controller of Explosives
वडोदरा/Vadodara

 
 
 

ि ी ै े े ी � ि ि े ि ी े े �
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(अिधक जानकारी जैसे आवेदन की ��थित, शु� तथा अ� िववरण के िलए हमारी वेबसाइट : http://peso.gov.in देख�)
(For more information regarding status,fees and other details please visit our website http://peso.gov.in)

Note:-This is system generated document does not require signature.
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फाम� फ /FORM F
िनयम 50,51 और 54 देख� /(See Rules 50, 51 and 54)

Licence to store compressed gas in cylinders
अनु��� सं�ा/् Licence No. : G/WB/GJ/06/205(G47478) वािष�क शु�I �/Fee Rs. 2000/- per year
M/s. M/s. GUJARAT FLUOROCHEMICALS LIMITED, 12/A, GIDC DAHEJ INDUSTRIAL ESTATE, TAL- VAGRA, Village/Town: VAGRA, City: Vagra, Taluka:
Vagra, District: BHARUCH, State: Gujarat, Pin: 392130 को नीचे विण�त और रेखांक सं�ा G/WB/GJ/06/205(G47478) dated 26/04/2018 म� दिश�त िकए गए अनु�� प�रसर म�,
भारतीय िव�ोटक अिधिनयम, 1884 (1884 का 4) और उसके अधीन बनाए गए िनयमो ंके उपबंधो ंतथा इस अनु��� की अ� शत� के अधीन रहते �ए, केवल संपीिड़त गैस से भरे िसले�रो ंको
रखने के िलए ही िविधमा� अनु��� दी जाती है। /
Licence is hereby granted to M/s. M/s. GUJARAT FLUOROCHEMICALS LIMITED, 12/A, GIDC DAHEJ INDUSTRIAL ESTATE, TAL- VAGRA, Village/Town:
VAGRA, City: Vagra, Taluka: Vagra, District: BHARUCH, State: Gujarat, Pin: 392130 valid only for the possession of cylinders filled with compressed gas in the
licensed premises described below and shown in the plan No G/WB/GJ/06/205(G47478) dated 26/04/2018 subject to the provisions of the Explosives Act, 1884(4 of
1884) and the Rules made thereunder and to the further conditions of this licence.
यह अनु��� 30 िसत�र 2027 तक �वृ� रहेगी । / The Licence shall remain in force till the 30th September 2027.

April 26, 2018

For Jt. Chief Controller of Explosives
Vadodara

कृते संयु� मु� िव�ोटक िनयं�क
वडोदरा

1)Amendment dated - 26/11/2024
अनु�� प�रसर का िववरण और अव��थित / DESCRIPTION AND LOCATION OF THE LICENSED PREMISES

िन�िल�खत िववरण के अनुसार िसले�रो ंम� भरी गैस रखने के िलए अनु�� प�रसर, िजसकी अिभ�ास सीमाओ ंऔर अ� िविशि�यो ंको संल� अनुमोिदत रेखांक सं G/WB/GJ/06/205 dated
April 26, 2018  म� िदखाया गया है, म� अव��थत है और िजसम� एक भ�ारण शेड है। / The licensed premises, the layout boundaries and other particulars of which are shown in
the attached approved plan No. G/WB/GJ/06/205 dated April 26, 2018  are situated at AMBHETHA  and consists of a storage shed for possession of the gas
contained in cylinders as described here under:

गैस का �कार /Type of Gas मा�ा /Quantity
a) िवषैले/ Toxic AMMONIA - 50 Nos.

b) गैर िवषैले और गैर �लनशील /Non-Toxic and Non
Flammable --NIL--

c) गैर िवषैले और �लनशील /Non-Toxic and Flammable --NIL--
d) घुिलत एिसिटलीन गैस /Dissolved Acetylene Gas --NIL--

e)
एलपीजी के अलावा गैर िवषैले और �लनशील �िवत गैस
/Non-Toxic & Flammable liquefiable gas other than
LPG

--NIL--

f) एलपीजी/ Liquefied Pertoleum Gas --NIL--
और �ाट सं�ा PlotNo : 12/A, गली का नाम गांव : AMBHETHA या नगर पुिलस थाना : DAHEJ िजला : BHARUCH,रा�ा : Gujarat.
/ and is situated at PlotNo : 12/A, Village/Town :AMBHETHA Police Station : DAHEJ District : BHARUCH, State: Gujarat.

नवीकरण के पृ�ांकन के िलए �थान / SPACE FOR ENDORSEMENT OF RENEWALS
नवीकरण की तारीख/Date of

Renewal
समा�� की तारीख/Date of

Expiry
अनु��� �ािधकारी के ह�ाञ�र/Signature
and stamp of the licensing authority

इस अनु��� को, िव�ोटक
अिधिनयम, 1884 या उसके अधीन
बनाए गए गैस िसले�र िनयम, 2016
के उपबंधो ंया इस अनु��� की शत�
का उ�ंघन न होने की दशा म�, फीस
म� कोई छूट िदए िबना दस वष� तक
नवीकृत िकया जाएगा ।/This licence
shall be renewable without any
concession in fee for ten years in
the absence of contravention of
the provision of the Explosives
Act,1884 or Gas Cylinders
Rules, 2016, framed thereunder
or of the conditions of the licence

यिद अनु�� प�रसर इससे उपाब� िववरण और शत� के अनु�प नही ंपाया जाता है और िजन िनयमो ंऔर शत� के अधीन यह अनु��� दी गई है, उनमे से िकसी का उ�ंघन होता है तो यह अनु���
र� की जा सकती है और अनु��� का धारक कारावास से, िजसकी अविध दो वष� तक की हो सकेगी, या जुमा�ने से, जो तीन हजार �पये तक का हो सकेगा, या दोनो ंसे, द�नीय भी होगा । / This
licence is liable to be cancelled if the licenced premises are not found conforming to the description and conditions attached hereto and contravention of any of the
rules and conditions under which this licence is granted and the holder of this licence is also punishable with imprisonment for the term which may extend to two years
or with fine which may extend to three thousand rupees or with both.
 

गैस िसल�डर िनयम, 2016 के अधीन िवषा� गैस कंटेनरो ं/ िसल�डर के भरण एवं भंडारण के िलए अित�र� शत�/ADDITIONAL CONDITIONS FOR FILLING AND OR
STORAGE OF TOXIC GASES CONTAINERS/CYLINDERS UNDER GAS CYLINDEDRS RULES, 2016.

1.
प�रसर म� प�रचालन ��च के साथ एक �भावशाली अलाम� �णाली की �व�था की जाएगी। आपात ��थित म�, प�रसर म� ��च ऑपरेट करने पर िनयं�ण क� म�
अलाम� सुना जा सकेगा।/An efficient alarm system with operating switch in the premises shall be provided. In case of emergency, the
alarm can be heard in the control room by operating the switch in the premises.

2.
िवषा� गैस के �रसाव की आपात ��थित के िलए एक आपदा �बंधन योजना तैयार की जाएगी। योजना �ारा संबंिधत अिधकारी की िज�ेपदारी तय की जाएगी,
िज��t �रसाव की ��थित म� िवषा� गैस उपकरणो ंको संचािलत करने के िविभ� पहलुओ ंके बारे म� �िशि�त िकया जाएगा।/A Disaster Management Plan
for operation in case of emergency of leakage of toxic gas shall be prepared. The plan shall fix responsibility on the concerned
officers who shall be trained in the different aspects of handling toxic gas equipments in case of leakage.

3. आपात ��थित म� उपयोग के िलए प�रसर म� या इसके पास एक या अिधक पया�� दबाव के हायड� ंट पॉइंट्स उपल� कराए जाएंगे।/One or more hydrant
point(s) with adequate pressure shall be provided in or near the premises for use in emergency.
प�रसर म� कम से कम दो आ� िनिहत �ास तं� (से� कंट�ड �ीिदंग अ◌ॅपरेटस) और दो कन�र �कार के गैस मा� सहज सुलभ �थान म� रखे जाएंगे ।/At
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least two numbers self contained breathing apparatus and two Canister type Gas Masks shall be kept in the premises in a readily
accessible location.

5. प�रसर म� या इसके पास िवषा� गैस के �रसाव का पता लगाने के िलए पोट�बल उपकरण उपल� कराया जाएगा।/Portable devices for detection of toxic
gas leakage shall be made available in or near the premises.

6.
हवा की िदशा िनधा��रत करने के िलए उपयु� �थान पर एक वातिद�श�क-मुग� उपल� कराया जाएगा िजससे िवषा� गैस के �रसाव की ��थित म� �िमको ंको
हवा के िव�� िदशा म� �थानांत�रत िकया जा सक� |/A weathercock shall be provided at a suitable location for determining wind direction so
that in case of leakage of toxic gas, the workers can move against wind direction.

7.
अनु���धारी के पास िविभ�ए उपकरण और औजार, जैसे िसल�डर और टनरो ंके िलए वा�n �ड, िसल�डर वा� �रसाव के िलए �� प और टनरो ंके वॉ�े के
�रसाव के िलए चेन और योक अस�बिल सिहत उपकरणो ंसे िमलकर बनी आपातकालीन िकट उपल� होनी चािहए ।/Emergency kit consisting of various
appliances and tools including valve hood assembly for cylinders and tonners, clamp for cylinder valve leaks and chain and yoke
assembly for tonner valve leaks shall be available with the licensee.

8. संयं� के बंद होने/ लॉक-अप के मामले म�, प�रसर म� कोई िवषा� गैस यु� िसल�डर नही रखा जाएगा।/In case of closure/cock-up of the filling plant,
no cylinder containing toxic gas shall be retained in the premises.

9. �रसाव के मामले म� िवषा� गैस के िन�भावीकरण के िलए पया�� सुिवधाएं �दान की जाएगी।/Adequate facilities for neutralization of toxic gas shall
be provided in case of leakage.

10. िवषा� गैस प�रसर म� उिचत िसल�डर लदान (लोिडंग)/माल उतराई (अनलोिडंग) और हथलाई (ह�डिलंग) की �व�था की जाएगी।/Proper cylinder
loading/unloading and handling arrangements shall be made in the toxic gas premises.

for Jt. Chief Controller of Explosives
Vadodara

कृते संयु� मु� िव�ोटक िनयं�क
वडोदरा

Note:-This is system generated document does not require physical signature.
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Government of India

Ministry of Commerce & Industry
Petroleum & Explosives Safety Organisation (PESO)

9th Floor, Park Paradise,
Vadsar,

Vadodara - 390012
E-mail : jtcce.vadodara@explosives.gov.in

Phone/Fax No : 0265 - 2361035
No : A/G/WB/GJ/GCT/101(G128288) Dated : 29/05/2024
To,

M/s. GUJARAT FLUOROCHEMICALS LIMITED,
12/A, GIDC, DAHEJ, INDUSTRIAL ESTATE, TALUKA VAGRA, DISTT. BHARUCH-392130 12/A, GIDC, DAHEJ,
INDUSTRIAL ESTATE, TALUKA VAGR,
DAHEJ,
Vagra,
Taluka: Vagra,
District: BHARUCH
State: Gujarat
Pin : 392130

Sub : Periodical Examination and testing of CHLORINE , Seamless,Welded,Seamless,Seamless  cylinders at  Plot No,
12-A, Dahej Industrial area, AMBHTA, Vagra, Taluka: Vagra, District: BHARUCH, State: Gujarat, Pin :
392130.Amendment under Gas Cylinders Rules, 2016  regarding.

Sir(s),
Please refer to the inspection of your works by an office of the office of  the on .
There is no objection to your carrying out periodic examination and testing of CHLORINE ,
Seamless,Welded,Seamless,Seamless cyliners in your above mentioned container testing station subject to the
obsevance of the following conditions:
1.The degassing of the contents shall be done at the place approved by this office.The cylinders shall be fully
degassed till they show  zero reading for the absence of the flammable gas when tested with Explosives meter
before subjecting the cylinders for testing. 
2.Not more than five cylinders shall be degassed at a time.
3.The degassing and testing of cylinders shall be carried out only during daylight hours.
4.The examination and testing of cylinders shall be carried out only under continuous supervision of qualified and
experinaced pesonnel.
5.The Cylinders,which are approved for filling in writing by CCE office ,shall only be undertaken for periodic
examination/Testing.
6.All provisions of the relevant Indian standard code of practice for cylinders inclusive visual inspection shall ebe
observed.
7.CNG-ONB cylinders shall be subjected to Ultrasonic flaw detection test as per Annex D to IS:15490:2004.
8.The cylinders passed in the periodical examination and testing shall be marked with the code mark of the testing
station and other relevant information as required under rule 6 of the Gas cylinders Rules,2016.The due date for
next test or the the date of expiry of service life of the cylinder, as the case may be,shall be clerly marked on the
stainless steel ring inserted between the valve and the neck of the cylinders. 
9.The quality management system of the testing station shall be covered under ISO:9001 certification from BIS or
any other internationally reputed certifying agency with the accrediation with NABCB(Indian Acrediation Body)with in
six months.
10.The requirements of Provisions of Rule 35 of the said rules shall be followed and records of test and examination
of Cylinders shall be maintained for the service life of the Cylinders.The data record maintainanace system shall be
fully computerised .
11.The cylinders found unserviceable (Service life expired and failed in tests) shall be condemned as required under
rule 36 of the said rules,and records there of shall be furnished to this office on the 1st of January,April,July and
October every year. 
12.No change in the organisational set up and machinery of testing station shall be effected without obtaining
approval of this office.
13.The other relevant provisions of the said rules are complied with.
The approval may be reviewed,ammended or withdrawn at any time.if considered necessary in the intrest of safety
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or if any of the conditions mentioned above is violated or not complied with. 
This permission is valid for the period upto  30/09/2034 date which may be extended further on submission of
performance report, Renewal fee and ISO Certificate on or before the expiry of this approval.
The approval Accorded under rule 35 of the gas Cylinders Rule,2016 does not absolve you from obtaining necessary
permission/clearance under other statutes/local Regulations,if any applicable for setting up and operation of a
cylinder testing Station,which please be noted.
A Copy of Lay out drawing is returned here with duly endorsed in token of approval
Amendment Details
1). Amendment dated - 29/05/2024

Yours faithfully,

(Dr. R.Venugopal)
Jt. Chief Controller of Explosives

Vadodara
Copy together with a copy of approved drawing is forwarded to .With
referance to his Memo Number:______________________

Note:-This is system generated document does not require physical signature.
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भारत सरकार/Government of India
वाणिज्य और उद्योग मंत्रालय/Ministry of Commerce & Industry

पेट्रो लियम तथा विस्फोटक सुरक्षा संगठन (पैसो) /Petroleum & Explosives Safety Organisation (PESO)
9वीं  मंजिल, पार्क  पैराडाइज, वडसर,

वडोदरा- 390012
9th Floor, Park Paradise,

Vadsar,
Vadodara - 390012

ई-मेल:/E-mail :
jtcce.vadodara@explosives.gov.in

फोन / फ़ै क्स नंबर:/Phone/Fax No : 0265 -
2361035

अनुज्ञप्ति सं./No : S/HO/GJ/03/915(S30612) दिनांक/Dated : 27/09/2024
सेवा में/To,

M/S. GUJARAT FLUOROCHEMICALS LTD,,
GUJARAT FLUOROCHEMICALS LIMITED,
12/A, DAHEJ GIDC INDUSTRIAL AREA,
AMBHETA,
Vagra,
Taluka: Vagra,
District: BHARUCH,
State: Gujarat
PIN: 391230

विषय :/Sub : Plot No, Plot No. 12A, GIDC EState Area, Tal. Vagra, DAHEJ, Vagra, Taluka: Bharuch, District:
BHARUCH, State: Gujarat, PIN: 391230 स्थित CHLORINE, गैस के  संपीडित पात्र / पात्रों  में भंडारण के  लिए
स्थिर एवं गतिशील दाब पात्र (अज्वलित) नियम, 2016 के  अधीन स्वीकृ त अनुज्ञप्ति संख्या S/HO/GJ/03/915 के
नवीनीकरण संबंध में /Storage of NCHLORINE gas in pressure vessels at  Plot No, Plot No. 12A,
GIDC EState Area, Tal. Vagra, DAHEJ, Vagra, Taluka: Bharuch, District: BHARUCH, State:
Gujarat, PIN: 391230 - Licence No : S/HO/GJ/03/915 grant in form LS-1A of SMPV(U) Rules, 2016-
Renewal of Licence Regarding 

महोदय/Sir(s),
कृ पया आपके  दिनांक : 27/09/2024 के  पत्र संख्या: OIN1779271 का संदर्भ ग्रहण करें  ।/Please refer to your
application No.OIN1779271 dated 27/09/2024 .
अनुज्ञप्ति संख्या : S/HO/GJ/03/915 का नवीकरण दिनांक 30th सितंबर 2029 तक कर इसके  साथ अग्रेषित की जा रही हैं
।
Licence Number: S/HO/GJ/03/915 is renewed and is valid upto  30th September 2029 is forwarded
herwith.

दिनांक 30/09/2029 . से आगे अनुज्ञप्ति नवीनीकरण हेतु उपरोक्त नियम के  नियम 55 के  प्रावधानों का पालन किया जाएं  ।
विलंब शुल्क से बचने हेतु शुल्क के  साथ मूल अनुज्ञप्ति तथा अन्य दस्तावेज अधिकतम दिनांक : 30 सितंबर, 2029 तक The
Jt. Chief Controller of Explosives, Vadodara Circle, Vadodara में जरूर पहुंच जाने चाहिए ।
The provisions of the Rule 55 of the above said rules shall be followed for further renewal of the licence
beyond 30/9/2029. The renewal application along with fees, Original licence and other documents shall
reach in the Office of The Jt. Chief Controller of Explosives, Vadodara Circle, Vadodara, latest by
30th September,2029  to avoid late fee.
कृ पया अनुज्ञप्ति प्राप्ति की पावती दें  ।/Please acknowledge the receipt of the licence.

भवदीय/Yours faithfully,

 

((के .पी.शर्मा)
(K. P. SHARMA))

उप मुख्य विस्फोटक नियंत्रक
Dy. Chief Controller of Explosives
कृ ते संयुक्त मुख्य विस्फोटक नियंत्रक

For Jt. Chief Controller of Explosives
वडोदरा/Vadodara
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(अधिक जानकारी जैसे आवेदन की स्थिति, शुल्क तथा अन्य विवरण के  लिए हमारी वेबसाइट : http://peso.gov.in देखें)
(For more information regarding status,fees and other details please visit our website http://peso.gov.in)

Note:-This is system generated document does not require signature.

Disclaimer : This page gives the latest action taken by this organization on your application. This page is made
available for the information of concerned applicant/licensee only. All efforts have been made to secure this
information. However, PESO will not be responsible for any misuse of the information by unauthorized
persons including the hackers.
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License is herebY granted to

Mr. SANATH KUMAR MUPPIRAL6 +11 DIRECTORES

For the Premises known as

GUJARAT FLUOROCHEMICALS LIMITED

situated at

PLoTNo.12lAGIDCDAHEJTAL.VAGRADIST-BHARUCH

Ta.: Vagra Dist.: Bharuch

for use as a factory within the limits specified in the plan approved by the

JointDirectorlndustrialsafetyandHealth,suratRegion

videNo'l5Datel5Jan.200Tsubjecttoprovisionsofthe

Factories Act, 1948 and the Rules made thereunder'

The license is issued for:

. Maximum Number of workers to be employed on any day during the Year:**5'000**

. Maximum installed power in B.l1.P. on any day during the year :**Above 5000**

The license is valid up to 31st December 2025'

Fees paid Rs. 330,350'00

Fees due Rs. 330,000.00

Excess Rs. 350.00

Place : Bharuch
Date : 01-Feb'2021

Location

DePutY Directcr
lndustria! SafetY and Health

Bharuch
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Annexure-6719














               
               
                


                  


               






 

 





































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


                   





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

                     


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










              
               
               


                  


               






 

 

































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


                   







                     


                      


                  


                   


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
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
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



















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                    



                     


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Sample ID:479204 - Analysis Completion:17/03/2025

Chlor Alkali / LAB Inward : 59756

ANALYSIS  REPORT   FOR   AIR

TYPE : Stack-Process

Gujarat Pollution Control Board

Bharuch

C-1/119/3, GIDC Phase-2

Narmadanagar

Bharuch-392015

Tele:(0264)2246333

ResultRange of TestingTest MethodUnitParameterSr

:  Gujarat Fluorochemicals  Limited - 15136

:  Plot No. 12 / A,E-50/1 Dahej GIDC Industrial Estate,,

    -Dahej - -392130,Taluka : Vagra, District : Bharuch, GIDC : Dahej

3. Nature of Sample

4. Sample Collected By 

5. Date & Time of Collection & Receipt

6. Date of Start & Completion of Analysis

7. Sampling Point

8. Fuel

9. APCM

10. Thimble & Weight (gm)

11. Temperature on Collection

12. Volume-Gas Passed 

13. Parameters

:  REP-Representative/Grab , (Insp Type : OTH-Others/Higher Authority)

:  K.N. Vaghamshi, EE 

:  05/03/2025, (1705 to 1720)

:  06/03/2025 & 17/03/2025

:   Stack attach to ...  Any Other ~ Vent attached with HCL/waste gas scrubber of CMS-1 Plant

:  --

:  Two stage water scrubber followed by caustic scrubber

:  --

:          & Volume-Absord Media :  50 ml

:  30 lts      

:  1        & Oper Time(Min)  : 15

1. Name &

2. Address of  the Unit 

 1 HCL-Stack MG/NM3 Argentometric - 3.4

Laboratory Remarks : Approved By:558-r.o_558 Dt.: 17/03/2025

Field Observation :

Riddhi N.Kiri, SSO

Note : 

1. The results relate only to the items sampled and tested.    

2. Samples will be destroyed after 10 days from the date of issue of test report unless otherwise specified.

3. The report shall not be reproduced except in full  or part  without approval of the laboratory.

4. The Board is not responsible for the authenticity for the samples not collected by the Board’s officials. 

5. Total liability of our laboratory is limited to the invoiced amount.  Any dispute arising out of this report is subject to 

    Gujarat Jurisdiction only.

6. Permissible Limits: as per Schedule VI of EPA Rules, 1986 as ammended by Second and Third ammendment 1993 for Effluents 

7. Physicochemical and microbiological parameters, Std.Methods for Water and Waste Water- 23nd Edition by APHA. 

8. Bioassay test (for toxicity) -IS:6582:Part-2:2001; Reaffirmed 2007.

*** END OF TEST REPORT ***

BE84DABF-BC9F-4C7B-832B-06D4CECB641928/05/2025 19:11:01 Page 1 of 1
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Normal operating Process Parameters of Recycle column (T2202)

Parameters Units Values
Feed rate (m3/hr) 16 - 20
Bottom rate (Kg/hr) 7000 - 8000
Top Feed rate (Nm3/hr) 4000 - 4500
Top Pressure (Kg/cm2g) 9 - 9.5
Bottom Pressure (Kg/cm2g) 10-Sep
Top Temperature (Deg C) 82 - 87
Bottom Temperature (Deg C) 132 - 140

738



ORDER 
START 
DATE Order Plant 

Order 
Type Order Description 

Equipment 
Tag No 

Equipment 
Description 

Functional 
loc. 

Functional loc. 
Description 

System 
status 

Order 
status 

Plant 
section 

Planner 
group 

Main 
WorkCtr Notification 

Order 
finish 
date 

ABC 
indic. 

Created 
on 

Actual 
start 

Actual 
Finish 

22-04-
2024 20000143268 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCV2201 ID04XCV2201 

ON-OFF VALVE ON V-
2206 TO R2201 D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000155014 

28-
04-

2024 A 
16-03-

2024 

18-
04-

2024 

17-
09-

2024 

22-04-
2024 20000143271 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCV2205 ID04XCV2205 

ON-OFF VALVE ON V-
2202 D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000155017 

28-
04-

2024 A 
16-03-

2024 

21-
04-

2024 

17-
09-

2024 

01-04-
2024 20000143955 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2831 ID04LV2831 

CV ON V-2833 
OUTLET TO V-2831 D-04-830 830 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000155781 

07-
04-

2024 C 
23-03-

2024 

01-
04-

2024 

16-
09-

2024 

01-04-
2024 20000143956 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2832 ID04LV2832 

CV ON P-2831A/B TO 
CU D-04-830 830 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000155782 

07-
04-

2024 C 
23-03-

2024 

01-
04-

2024 

16-
09-

2024 

01-04-
2024 20000143960 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2901A ID04LV2901A 

CV ON FW HEADER 
TO CT SUMP COMP - 
1 D-04-600 600 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000155786 

07-
04-

2024 C 
23-03-

2024 

01-
04-

2024 

17-
09-

2024 

08-04-
2024 20000144454 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCV2801 ID04XCV2801 

ON-OFF VALVE ON 
CH2CL2 TANKER 
UNLD O/L D-04-800 800 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000156309 

14-
04-

2024 C 
30-03-

2024 

08-
04-

2024 

16-
09-

2024 

08-04-
2024 20000144455 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCV2802 ID04XCV2802 

ON-OFF VALVE ON 
CHCL3 TANKER 
UNLDING O/L D-04-800 800 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000156310 

14-
04-

2024 C 
30-03-

2024 

08-
04-

2024 

17-
09-

2024 

15-04-
2024 20000144992 2001 PM02 

PM OF CONTROL 
VALVE ID04FV2356 ID04FV2356 CV ON T-2306-3 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000156876 

21-
04-

2024 C 
06-04-

2024 

13-
04-

2024 

16-
09-

2024 

15-04-
2024 20000144993 2001 PM02 

PM OF CONTROL 
VALVE ID04FV2357 ID04FV2357 CV ON T-2306-1 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000156877 

21-
04-

2024 C 
06-04-

2024 

13-
04-

2024 

16-
09-

2024 

22-04-
2024 20000145670 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2356 ID04LV2356 CV ON T-2306-1 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157606 

28-
04-

2024 C 
13-04-

2024 

19-
04-

2024 

17-
09-

2024 

22-04-
2024 20000145685 2001 PM02 

PM OF CONTROL 
VALVE ID04FV2218 ID04FV2218 

CV ON FROM 
P2203A/B TO T-2202 D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157621 

28-
04-

2024 C 
13-04-

2024 

19-
04-

2024 

17-
09-

2024 

22-04-
2024 20000145688 2001 PM02 

PM OF CONTROL 
VALVE ID04FV2309 ID04FV2309 

CV ON P-2307A/B TO 
T-2303-2 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157624 

28-
04-

2024 C 
13-04-

2024 

22-
04-

2024 

17-
09-

2024 

22-04-
2024 20000145706 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCV2204 ID04XCV2204 

ON-OFF VALVE ON V-
2202 D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157642 

28-
04-

2024 A 
13-04-

2024 

21-
04-

2024 

16-
09-

2024 

22-04-
2024 20000145707 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCV2208 ID04XCV2208 

ON-OFF VALVE ON V-
2204 D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157643 

28-
04-

2024 A 
13-04-

2024 

21-
04-

2024 

17-
09-

2024 

22-04-
2024 20000145713 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2902 ID04LV2902 

CV ON FILTER 
WATER SUPPLY TO V 
- 2904 D-04-600 600 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157649 

28-
04-

2024 C 
13-04-

2024 

22-
04-

2024 

17-
09-

2024 

22-04-
2024 20000145720 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCV2210 ID04XCV2210 

ON-OFF VALVE ON V-
2204 O/L D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157656 

28-
04-

2024 A 
13-04-

2024 

22-
04-

2024 

16-
09-

2024 

22-04-
2024 20000145734 2001 PM02 

PM OF CONTROL 
VALVE ID04TV2318 ID04TV2318 

CV ON E-2308 COND 
O/L D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157670 

28-
04-

2024 C 
13-04-

2024 

22-
04-

2024 

17-
09-

2024 

22-04-
2024 20000145740 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2204 ID04PV2204 

CV ON ST3 HEADER 
TO E-2201 D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157676 

28-
04-

2024 A 
13-04-

2024 

22-
04-

2024 

17-
09-

2024 

22-04-
2024 20000145751 2001 PM02 

PM OF CONTROL 
VALVE ID04FV2219 ID04FV2219 

CV ON P-2204A/B 
DISCHARGE TO T-
2202 D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157687 

28-
04-

2024 C 
13-04-

2024 

22-
04-

2024 

17-
09-

2024 

22-04-
2024 20000145755 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCV2103 ID04XCV2103 

ON-OFF VALVE ON 
CONDE& HEADER TO 
T-2101 D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157691 

28-
04-

2024 A 
13-04-

2024 

22-
04-

2024 

17-
09-

2024 

22-04-
2024 20000145766 2001 PM02 

PM OF CONTROL 
VALVE ID04FV2303 ID04FV2303 

CV ON P-2302A/B TO 
T-2301-2 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157702 

28-
04-

2024 C 
13-04-

2024 

22-
04-

2024 

17-
09-

2024 

22-04-
2024 20000145767 2001 PM02 

PM OF CONTROL 
VALVE ID04FV2306 ID04FV2306 

CV ON T-2302 I/L 
TOP D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157703 

28-
04-

2024 C 
13-04-

2024 

22-
04-

2024 

16-
09-

2024 

22-04-
2024 20000145794 2001 PM02 

PM OF CONTROL 
VALVE ID04TV2337 ID04TV2337 

CV ON E-2320 COND 
RETURN… D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157730 

28-
04- C 

13-04-
2024 

22-
04-

17-
09-
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SETC 2024 2024 2024 

22-04-
2024 20000145812 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCV2102 ID04XCV2102 

ON-OFF VALVE ON 
COMP O/L TO VG4 
HEADER D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157748 

28-
04-

2024 C 
13-04-

2024 

22-
04-

2024 

17-
09-

2024 

22-04-
2024 20000145844 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCV2202 ID04XCV2202 

ON-OFF VALVE ON 
ST3 HEADER TO E-
2201 D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157780 

28-
04-

2024 A 
13-04-

2024 

22-
04-

2024 

16-
09-

2024 

22-04-
2024 20000145863 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCV2206 ID04XCV2206 

ON-OFF VALVE ON V-
2203 D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157799 

28-
04-

2024 C 
13-04-

2024 

22-
04-

2024 

17-
09-

2024 

22-04-
2024 20000145864 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCV2207 ID04XCV2207 

ON-OFF VALVE ON V-
2203 D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157800 

28-
04-

2024 A 
13-04-

2024 

22-
04-

2024 

27-
04-

2024 

22-04-
2024 20000145868 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2823A ID04LV2823A 

CV ON OUTLET OF E-
2821-3 TO E-2821-1 D-04-821 821 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157804 

28-
04-

2024 C 
13-04-

2024 

22-
04-

2024 

16-
09-

2024 

22-04-
2024 20000145869 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2381B ID04PV2381B CV ON S-2311 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157805 

28-
04-

2024 C 
13-04-

2024 

22-
04-

2024 

17-
09-

2024 

22-04-
2024 20000145870 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2393 ID04PV2393 

CV ON FROM CPP TO 
CFM COLUMN T-
2303-1 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157806 

28-
04-

2024 A 
13-04-

2024 

22-
04-

2024 

16-
09-

2024 

22-04-
2024 20000145892 2001 PM02 

PM OF CONTROL 
VALVE 
ID04PV2381A ID04PV2381A CV ON S-2311 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157828 

28-
04-

2024 C 
13-04-

2024 

22-
04-

2024 

17-
09-

2024 

22-04-
2024 20000145896 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCV2209 ID04XCV2209 

ON-OFF VALVE ON V-
2204 D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157832 

28-
04-

2024 A 
13-04-

2024 

22-
04-

2024 

17-
09-

2024 

22-04-
2024 20000145897 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCV2401 ID04XCV2401 

ON-OFF VALVE ON 
WS HEADER TO T-
2404 D-04-400 400 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000157833 

28-
04-

2024 C 
13-04-

2024 

22-
04-

2024 

16-
09-

2024 

29-04-
2024 20000146558 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2106B ID04PV2106B CV ON S-2101 D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000158524 

05-
05-

2024 C 
20-04-

2024 

29-
04-

2024 

17-
09-

2024 

29-04-
2024 20000146573 2001 PM02 

PM OF CONTROL 
VALVE 
ID04PV2106A ID04PV2106A CV ON N2 HEADER D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000158539 

05-
05-

2024 C 
20-04-

2024 

29-
04-

2024 

17-
09-

2024 

03-06-
2024 20000150247 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2101B ID04PV2101B CV ON E-2101 D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000162497 

09-
06-

2024 C 
25-05-

2024 

03-
06-

2024 

16-
09-

2024 

03-06-
2024 20000150267 2001 PM02 

PM OF CONTROL 
VALVE 
ID04PV2101A ID04PV2101A CV ON E-2101 D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000162517 

09-
06-

2024 C 
25-05-

2024 

03-
06-

2024 

16-
09-

2024 

01-07-
2024 20000152657 2001 PM02 

PM OF CONTROL 
VALVE 
ID04PV2303A ID04PV2303A 

CV ON E-2305 TO 
VG4 HEADER D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000165091 

07-
07-

2024 C 
22-06-

2024 

01-
07-

2024 

16-
09-

2024 

01-07-
2024 20000152658 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2303B ID04PV2303B 

CV ON N3 HEADER 
TO E-2305 AND 
V2301 D-04-300 300 SECTION 

TECO PCNF 
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000165092 

07-
07-

2024 C 
22-06-

2024 

01-
07-

2024   

08-07-
2024 20000153277 2001 PM02 

PM OF CONTROL 
VALVE 
ID04PV2308A ID04PV2308A 

CV ON N3 HEADER 
TO E-2318 AND V-
2304 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000165772 

14-
07-

2024 C 
29-06-

2024 

08-
07-

2024 

17-
09-

2024 

08-07-
2024 20000153278 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2310 ID04PV2310 

CV ON E-2322 O/L 
TO VG4 HEADER D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000165773 

14-
07-

2024 C 
29-06-

2024 

08-
07-

2024 

16-
09-

2024 

08-07-
2024 20000153286 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2305 ID04PV2305 

CV ON E-2311 TO 
VG4 HEADER D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000165781 

14-
07-

2024 C 
29-06-

2024 

08-
07-

2024 

16-
09-

2024 

08-07-
2024 20000153287 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2308B ID04PV2308B 

CV ON E-2318 TO 
VG4 HEADER D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000165782 

14-
07-

2024 C 
29-06-

2024 

08-
07-

2024 

16-
09-

2024 

08-07-
2024 20000153290 2001 PM02 

PM OF CONTROL 
VALVE 
ID04PV2311A ID04PV2311A 

CV ON N2 HEADER 
TO E-2310 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000165785 

14-
07-

2024 C 
29-06-

2024 

08-
07-

2024 

16-
09-

2024 

29-07-
2024 20000155479 2001 PM02 

PM OF CONTROL 
VALVE 
ID04PV2312A ID04PV2312A 

CV ON E-2323 N2 
HEADER D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000168280 

04-
08-

2024 C 
20-07-

2024 

27-
07-

2024 

17-
09-

2024 

29-07-
2024 20000155482 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2312B ID04PV2312B CV ON E-2323 VENT D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000168283 

04-
08-

2024 C 
20-07-

2024 

27-
07-

2024 

17-
09-

2024 

740



29-07-
2024 20000155486 2001 PM02 

PM OF CONTROL 
VALVE 
ID04PV2317A ID04PV2317A CV ON N2 TO S-2305 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000168287 

04-
08-

2024 C 
20-07-

2024 

27-
07-

2024 

17-
09-

2024 

29-07-
2024 20000155499 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2311B ID04PV2311B CV ON E-2310 VENT D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000168300 

04-
08-

2024 C 
20-07-

2024 

27-
07-

2024 

17-
09-

2024 

23-05-
2024 20000158086 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDPSV2351A MDPSV2351A 

SAFETY VALVE ON 
TOP OF V-2312 D-04-300 300 SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171139 

23-
05-

2024   
13-08-

2024 

13-
08-

2024 

09-
09-

2024 

21-05-
2024 20000158087 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDPSV2352A MDPSV2352A 

SAFETY VALVE ON T-
2306-3 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171140 

21-
05-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

21-05-
2024 20000158088 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDPSV2352B MDPSV2352B 

SAFETY VALVE ON T-
2306-3 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171141 

21-
05-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

20-05-
2024 20000158089 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDPSV2354B MDPSV2354B 

SAFETY VALVE ON T-
2306-1  TOP D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171142 

20-
05-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

18-09-
2024 20000158095 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2102 MDRV2102 

SAFETY VALVE ON E-
2103 TUBESIDE EXIT D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171148 

18-
09-

2024   
13-08-

2024 

18-
09-

2024 

19-
09-

2024 

17-05-
2024 20000158096 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2106 MDRV2106 

SAFETY VALVE ON 
TOP OF T-2104 D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171149 

17-
05-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

17-05-
2024 20000158098 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2108B MDRV2108B 

SAFETY VALVE ON 
V2107 TO VG4 
HEADER D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171151 

17-
05-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

17-09-
2024 20000158099 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2109A MDRV2109A 

SAFETY VALVE ON 
TOP OF V-2106A D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171152 

17-
09-

2024   
13-08-

2024 

17-
09-

2024 

19-
09-

2024 

17-09-
2024 20000158100 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2109B MDRV2109B 

SAFETY VALVE ON 
TOP OF V-2106B D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171153 

17-
09-

2024   
13-08-

2024 

17-
09-

2024 

19-
09-

2024 

17-05-
2024 20000158101 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2112 MDRV2112 

SAFETY VALVE ON 
CW1/2 to S-2103+T-
2101 D-04-100 100 SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171154 

17-
05-

2024   
13-08-

2024 

13-
08-

2024 

09-
09-

2024 

18-09-
2024 20000158107 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2209 MDRV2209 

SAFETY VALVE ON 
TOP OF V-2203 D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171160 

18-
09-

2024   
13-08-

2024 

18-
09-

2024 

19-
09-

2024 

17-09-
2024 20000158109 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2213 MDRV2213 

SAFETY VALVE ON 
TOP OF V-2206 D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171162 

17-
09-

2024   
13-08-

2024 

17-
09-

2024 

19-
09-

2024 

21-05-
2024 20000158220 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2306 MDRV2306 

SAFETY VALVE ON T-
2304 TO VG4 
HEADER D-04-300 300 SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171273 

21-
05-

2024   
13-08-

2024 

13-
08-

2024 

09-
09-

2024 

17-05-
2024 20000158221 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2309B MDRV2309B 

SAFETY VALVE ON 
TOP OF S-2309B D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171274 

17-
05-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

04-06-
2024 20000158227 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDSV104C MDSV104C 

SAFETY VALVE ON 
COLL. TANK-1 REF. 
COMP-C D-04-REF 

REFRIGERATION 
SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171280 

04-
06-

2024 A 
13-08-

2024 

13-
08-

2024 

16-
09-

2024 

23-05-
2024 20000158276 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2214B MDRV2214B 

SAFETY VALVE ON 
TOP OF V-2205B D-04-200 200 SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171329 

23-
05-

2024   
13-08-

2024 

13-
08-

2024 

09-
09-

2024 

21-05-
2024 20000158277 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2301 MDRV2301 

SAFETY VALVE ON 
TOP OF V-2301 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171330 

21-
05-

2024   
13-08-

2024 

13-
08-

2024 

16-
09-

2024 

17-05-
2024 20000158278 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2302 MDRV2302 

SAFETY VALVE  ON 
T2301-2 TO E2301 D-04-300 300 SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171331 

17-
05-

2024   
13-08-

2024 

13-
08-

2024 

09-
09-

2024 

21-05-
2024 20000158279 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2304A MDRV2304A 

SAFETY VALVE ON 
TOP OF V-2304 D-04-300 300 SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171332 

21-
05-

2024   
13-08-

2024 

13-
08-

2024 

09-
09-

2024 

23-05-
2024 20000158281 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2307B MDRV2307B 

SAFETY VALVE  ON 
V2302B TO 
COMMON HEADER D-04-300 300 SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171334 

23-
05-

2024   
13-08-

2024 

13-
08-

2024 

09-
09-

2024 

21-05-
2024 20000158615 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2308B MDRV2308B 

SAFETY VALVE ON 
V2310B TO VG4 
HEADER D-04-300 300 SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171668 

21-
05-

2024   
13-08-

2024 

13-
08-

2024 

09-
09-

2024 

17-05-
2024 20000158616 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE MDRV2309A 

SAFETY VALVE ON 
TOP OF S-2309A D-04-300 300 SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171669 

17-
05-   

13-08-
2024 

13-
08-

09-
09-

741



MDRV2309A 2024 2024 2024 

23-05-
2024 20000158934 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDPSV2351B MDPSV2351B 

SAFETY VALVE ON 
TOP OF V-2312 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171987 

23-
05-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

20-05-
2024 20000158935 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDPSV2354A MDPSV2354A 

SAFETY VALVE ON T-
2306-1  TOP D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171988 

20-
05-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

17-05-
2024 20000158938 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2103 MDRV2103 

SAFETY VALVE ON 
TOP OF S-2101 D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171991 

17-
05-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

17-05-
2024 20000158939 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2108A MDRV2108A 

SAFETY VALVE ON 
V2105 TO VG4 
HEADER D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171992 

17-
05-

2024   
13-08-

2024 

13-
08-

2024 

16-
09-

2024 

17-09-
2024 20000158942 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2212 MDRV2212 

SAFETY VALVE ON 
TOP OF V-2204 D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171995 

17-
09-

2024   
13-08-

2024 

17-
09-

2024 

19-
09-

2024 

17-05-
2024 20000158943 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2214A MDRV2214A 

SAFETY VALVE ON 
TOP OF V-2205A D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171996 

17-
05-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

21-05-
2024 20000158944 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2303 MDRV2303 

SAFETY VALVE ON 
T2302 TO VG4 
HEADER D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171997 

21-
05-

2024   
13-08-

2024 

13-
08-

2024 

16-
09-

2024 

23-05-
2024 20000158945 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2307A MDRV2307A 

SAFETY VALVE  ON 
V2302A TO 
COMMON HEADER D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000171998 

23-
05-

2024   
13-08-

2024 

13-
08-

2024 

16-
09-

2024 

21-05-
2024 20000158980 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2308A MDRV2308A 

SAFETY VALVE ON 
V2310A TO VG4 
HEADER D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000172033 

21-
05-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

21-05-
2024 20000158982 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2314A MDRV2314A 

SAFETY VALVE ON 
E2314A TOP TO VGA 
HEADER D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000172035 

21-
05-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

22-05-
2024 20000158983 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2502A MDRV2502A 

SAFETY VALVE ON 
TOP OF S-2503A D-04-500 500 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000172036 

22-
05-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

04-06-
2024 20000158984 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2821A MDRV2821A 

SAFETY VALVE ON 
TOP OF V-2821( New 
KOD) D-04-REF 

REFRIGERATION 
SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000172037 

04-
06-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

21-05-
2024 20000158986 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2825 MDRV2825 

SAFETY VALVE ON 
TOP OF V-2822 D-04-821 821 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000172039 

21-
05-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

28-05-
2024 20000158988 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDRV2903 MDRV2903 

SAFETY VALVE ON V-
2903 N2 BUFFER 
TANK D-04-600 600 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000172041 

28-
05-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

04-06-
2024 20000158990 2001 PM02 

TEST,OH,CAL OF 
SFTY VALVE 
MDSV105C MDSV105C 

SAFETY VALVE ON 
COLL. TANK-2 REF. 
COMP-C D-04-REF 

REFRIGERATION 
SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000172043 

04-
06-

2024 A 
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

10-04-
2024 20000159043 2001 PM02 

TEST,OH, CAL OF 
SAFETY VALVE 
MDRV2108A MDRV2108A 

SAFETY VALVE ON 
V2105 TO VG4 
HEADER D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000172096 

23-
04-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

10-04-
2024 20000159044 2001 PM02 

TEST,OH, CAL OF 
SAFETY VALVE 
MDRV2314B MDRV2314B 

SAFETY VALVE ON 
E2314B TOP TO VGA 
HEADER D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000172097 

23-
04-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

10-04-
2024 20000159079 2001 PM02 

TEST,OH, CAL OF 
SAFETY VALVE 
MDRV2108B MDRV2108B 

SAFETY VALVE ON 
V2107 TO VG4 
HEADER D-04-100 100 SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000172132 

23-
04-

2024   
13-08-

2024 

13-
08-

2024 

09-
09-

2024 

10-04-
2024 20000159138 2001 PM02 

TEST,OH, CAL OF 
SAFETY VALVE 
MDRV2102 MDRV2102 

SAFETY VALVE ON E-
2103 TUBESIDE EXIT D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000172191 

23-
04-

2024   
13-08-

2024 

13-
08-

2024 

19-
09-

2024 

10-04-
2024 20000159139 2001 PM02 

TEST,OH, CAL OF 
SAFETY VALVE 
MDRV2106 MDRV2106 

SAFETY VALVE ON 
TOP OF T-2104 D-04-100 100 SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000172192 

23-
04-

2024   
13-08-

2024 

13-
08-

2024 

09-
09-

2024 

10-04-
2024 20000159140 2001 PM02 

TEST,OH, CAL OF 
SAFETY VALVE 
MDRV2302 MDRV2302 

SAFETY VALVE  ON 
T2301-2 TO E2301 D-04-300 300 SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000172193 

23-
04-

2024   
13-08-

2024 

13-
08-

2024 

09-
09-

2024 

10-04-
2024 20000159141 2001 PM02 

TEST,OH, CAL OF 
SAFETY VALVE 
MDRV2314A MDRV2314A 

SAFETY VALVE ON 
E2314A TOP TO VGA 
HEADER D-04-300 300 SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 MECHANICAL 

DMEC-
CMS 3000172194 

23-
04-

2024   
13-08-

2024 

13-
08-

2024 

09-
09-

2024 

26-08-
2024 20000160676 2001 PM02 

PM OF CONTROL 
VALVE 
ID04PV2501A ID04PV2501A 

CV ON N2 HEADER 
TO V-2502 D-04-500 500 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000173740 

01-
09-

2024 C 
17-08-

2024 

22-
08-

2024 

16-
09-

2024 
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26-08-
2024 20000160708 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2317B ID04PV2317B 

CV ON N2 TO S-2305 
VENT D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000173772 

01-
09-

2024 C 
17-08-

2024 

22-
08-

2024 

16-
09-

2024 

26-08-
2024 20000160714 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2801 ID04PV2801 

CV ON N2 
BLANKETING LINE D-04-800 800 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000173778 

01-
09-

2024 C 
17-08-

2024 

22-
08-

2024 

16-
09-

2024 

26-08-
2024 20000160715 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2802 ID04PV2802 

CV ON N2 
BLANKETING LINE D-04-800 800 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000173779 

01-
09-

2024 C 
17-08-

2024 

22-
08-

2024 

16-
09-

2024 

26-08-
2024 20000160754 2001 PM02 

PM OF CONTROL 
VALVE 
ID04PV2319A ID04PV2319A 

CV ON N2 HEADER 
TO E-2332 D-04-300 300 SECTION 

TECO PCNF 
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000173818 

01-
09-

2024 C 
17-08-

2024 

22-
08-

2024   

26-08-
2024 20000160755 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2319B ID04PV2319B 

CV ON E-2332 O/L 
VENT D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000173819 

01-
09-

2024 C 
17-08-

2024 

22-
08-

2024 

16-
09-

2024 

26-08-
2024 20000160757 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2501B ID04PV2501B CV ON V-2502 VENT D-04-500 500 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000173821 

01-
09-

2024 C 
17-08-

2024 

22-
08-

2024 

16-
09-

2024 

02-09-
2024 20000161346 2001 PM02 

PM OF CONTROL 
VALVE 
ID04PV2824A ID04PV2824A CV ON V-2822 D-04-821 821 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000174571 

08-
09-

2024 C 
24-08-

2024 

02-
09-

2024 

16-
09-

2024 

02-09-
2024 20000161372 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2824B ID04PV2824B CV ON V-2822 D-04-821 821 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000174597 

08-
09-

2024 C 
24-08-

2024 

02-
09-

2024 

16-
09-

2024 

02-09-
2024 20000161376 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2107 ID04PV2107 CV ON S-2102 D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000174601 

08-
09-

2024 C 
24-08-

2024 

02-
09-

2024 

16-
09-

2024 

09-09-
2024 20000161966 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2114 ID04PV2114 CV ON S-2104 D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000175281 

15-
09-

2024 C 
31-08-

2024 

08-
09-

2024 

16-
09-

2024 

23-09-
2024 20000163219 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2836 ID04PV2836 

CV ON OUTLET OF V-
2832 D-04-830 830 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000176698 

29-
09-

2024 C 
14-09-

2024 

20-
09-

2024 

03-
10-

2024 

21-10-
2024 20000165559 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2302 ID04LV2302 

CV ON P-2302A/B TO 
T-2301-1 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000179384 

27-
10-

2024 C 
12-10-

2024 

15-
10-

2024 

28-
10-

2024 

28-10-
2024 20000166092 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2851 ID04PV2851 

CV ON ISBL TO CMS 
PLANT D-04-800 800 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000179997 

03-
11-

2024 C 
19-10-

2024 

23-
10-

2024 

28-
10-

2024 

28-10-
2024 20000166098 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2104 ID04LV2104 CV ON T-2104 D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000180003 

03-
11-

2024 C 
19-10-

2024 

21-
10-

2024 

28-
10-

2024 

28-10-
2024 20000166099 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2312 ID04LV2312 

CV ON FROM CFM 
AZEO BOTT TO V-
2306A D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000180004 

03-
11-

2024 C 
19-10-

2024 

22-
10-

2024 

28-
10-

2024 

28-10-
2024 20000166116 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2402 ID04PV2402 CV ON E-2401 D-04-400 400 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000180021 

03-
11-

2024 C 
19-10-

2024 

23-
10-

2024 

28-
10-

2024 

04-11-
2024 20000166759 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2309 ID04LV2309 

CV ON CHCL3 
RECYCLE FEED TO T-
2303-1 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000180709 

10-
11-

2024 C 
26-10-

2024 

04-
11-

2024 

06-
11-

2024 

04-11-
2024 20000166760 2001 PM02 

PM OF CONTROL 
VALVE ID04TV2109 ID04TV2109 CV ON E-2107 D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000180710 

10-
11-

2024 A 
26-10-

2024 

04-
11-

2024 

06-
11-

2024 

25-11-
2024 20000168482 2001 PM02 

PM OF CONTROL 
VALVE ID04TV2833 ID04TV2833 

CV ON E-2832 
OUTLET D-04-830 830 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000182611 

01-
12-

2024 C 
16-11-

2024 

19-
11-

2024 

01-
12-

2024 

23-12-
2024 20000171055 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2351B ID04PV2351B CV ON E-2329 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000185533 

29-
12-

2024 C 
14-12-

2024 

17-
12-

2024 

09-
02-

2025 

23-12-
2024 20000171066 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2352 ID04LV2352 CV ON T-2306-3 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000185544 

29-
12-

2024 C 
14-12-

2024 

18-
12-

2024 

09-
02-

2025 

23-12-
2024 20000171074 2001 PM02 

PM OF CONTROL 
VALVE 
ID04PV2351A ID04PV2351A CV ON E-2329 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000185552 

29-
12-

2024 C 
14-12-

2024 

17-
12-

2024 

09-
02-

2025 

23-12-
2024 20000171075 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2353 ID04LV2353 CV ON T-2306-2 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000185553 

29-
12-

2024 C 
14-12-

2024 

17-
12-

2024 

09-
02-

2025 

30-12-
2024 20000171782 2001 PM02 

PM OF CONTROL 
VALVE ID04FV2304 ID04FV2304 

CV ON E-2304 TO P-
2303A/B D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000186369 

05-
01- C 

21-12-
2024 

26-
12-

09-
02-
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SETC 2025 2024 2025 

30-12-
2024 20000171789 2001 PM02 

PM OF CONTROL 
VALVE ID04FV2308 ID04FV2308 

CV ON T-2303 CHCL3 
FEED D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000186376 

05-
01-

2025 C 
21-12-

2024 

26-
12-

2024 

09-
02-

2025 

20-01-
2025 20000173847 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCV2101 ID04XCV2101 

ON-OFF VALVE ON 
S2102 N2 BLANKET D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000188755 

26-
01-

2025 C 
11-01-

2025 

19-
01-

2025 

09-
02-

2025 

27-01-
2025 20000174482 2001 PM02 

PM OF CONTROL 
VALVE ID04FV2310 ID04FV2310 

CV ON E-2316 O/L 
TO P2308A/B D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000189466 

02-
02-

2025 C 
18-01-

2025 

19-
01-

2025 

09-
02-

2025 

27-01-
2025 20000174490 2001 PM02 

PM OF CONTROL 
VALVE ID04FV2321 ID04FV2321 

CV ON P-2314A/B TO 
T-2305 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000189474 

02-
02-

2025 C 
18-01-

2025 

19-
01-

2025 

09-
02-

2025 

27-01-
2025 20000174492 2001 PM02 

PM OF CONTROL 
VALVE ID04FV2322 ID04FV2322 

CV ON E-2328 TO P-
2318A/B D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000189476 

02-
02-

2025 C 
18-01-

2025 

19-
01-

2025 

09-
02-

2025 

27-01-
2025 20000174504 2001 PM02 

PM OF CONTROL 
VALVE ID04FV2312 ID04FV2312 

CV ON P-2309A/B TO 
T-2304 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000189488 

02-
02-

2025 C 
18-01-

2025 

19-
01-

2025 

09-
02-

2025 

27-01-
2025 20000174506 2001 PM02 

PM OF CONTROL 
VALVE ID04FV2320 ID04FV2320 

CV ON P-2311A/B TO 
T-2305 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000189490 

02-
02-

2025 C 
18-01-

2025 

19-
01-

2025 

09-
02-

2025 

03-03-
2025 20000177900 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2105 ID04LV2105 

CV ON S-2102 TO T-
2101 D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000193189 

09-
03-

2025 C 
22-02-

2025 

03-
03-

2025 

11-
03-

2025 

03-03-
2025 20000177922 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2107 ID04LV2107 

CV ON OUTLET OF T-
2102 D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000193211 

09-
03-

2025 C 
22-02-

2025 

03-
03-

2025 

11-
03-

2025 

10-03-
2025 20000178472 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2306 ID04LV2306 

CV ON E-2309 O/L 
TO V2302A/B D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000193803 

16-
03-

2025 C 
01-03-

2025 

05-
03-

2025 

11-
03-

2025 

10-03-
2025 20000178473 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2308 ID04LV2308 CV ON T-2303-1 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000193804 

16-
03-

2025 C 
01-03-

2025 

05-
03-

2025 

11-
03-

2025 

10-03-
2025 20000178476 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2212 ID04LV2212 

CV ON E-2209 TO V-
2301 D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000193807 

16-
03-

2025 A 
01-03-

2025 

05-
03-

2025 

11-
03-

2025 

10-03-
2025 20000178495 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2204 ID04LV2204 

CV ON E-2204 TO V-
2202 D-04-200 200 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000193826 

16-
03-

2025 A 
01-03-

2025 

05-
03-

2025 

11-
03-

2025 

10-03-
2025 20000178497 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2301 ID04LV2301 

CV ON E-2303 
OUTLET D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000193828 

16-
03-

2025 C 
01-03-

2025 

07-
03-

2025 

11-
03-

2025 

24-03-
2025 20000178537 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCVC ID04XCVC 

ON-OFF VALVE ON 
NV-2101C BOTTOM 
LINE D-15-100 

HYDRO 
CHLORIANTION 
SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000193868 

30-
03-

2025 B 
01-03-

2025 

19-
03-

2025 

26-
03-

2025 

24-03-
2025 20000178538 2001 PM02 

PM OF ON/OFF 
VALVE 
ID04XCV2101A ID04XCV2101A 

ON-OFF VALVE ON 
MEOH LINE T/F TO 
DPTFE D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000193869 

30-
03-

2025 B 
01-03-

2025 

20-
03-

2025 

26-
03-

2025 

24-03-
2025 20000178544 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCVA ID04XCVA 

ON-OFF VALVE ON V-
2101A BOTTOM LINE D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000193875 

30-
03-

2025 B 
01-03-

2025 

19-
03-

2025 

26-
03-

2025 

24-03-
2025 20000178545 2001 PM02 

PM OF ON/OFF 
VALVE ID04XCVB ID04XCVB 

ON-OFF VALVE ON V-
2101B BOTTOM LINE D-04-100 100 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000193876 

30-
03-

2025 B 
01-03-

2025 

19-
03-

2025 

26-
03-

2025 

17-03-
2025 20000179213 2001 PM02 

PM OF CONTROL 
VALVE ID04FV2351 ID04FV2351 CV ON T-2306-2 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000194582 

23-
03-

2025 C 
08-03-

2025 

13-
03-

2025 

19-
03-

2025 

17-03-
2025 20000179229 2001 PM02 

PM OF CONTROL 
VALVE ID04FV2301 ID04FV2301 

CV ON P-2301A/B TO 
T-2301-1 D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000194598 

23-
03-

2025 C 
08-03-

2025 

16-
03-

2025 

19-
03-

2025 

17-03-
2025 20000179241 2001 PM02 

PM OF CONTROL 
VALVE ID04PV2831 ID04PV2831 

CV ON FROM CPP TO 
V-2832 D-04-830 830 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000194610 

23-
03-

2025 A 
08-03-

2025 

17-
03-

2025 

19-
03-

2025 

24-03-
2025 20000180120 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2320A ID04LV2320A 

CV ON P-2319A/B TO 
S-2309A D-04-300 300 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000195504 

30-
03-

2025 C 
15-03-

2025 

20-
03-

2025 

26-
03-

2025 

24-03-
2025 20000180121 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2401 ID04LV2401 

CV ON P-2401A/B TO 
T-2403 D-04-400 400 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000195505 

30-
03-

2025 C 
15-03-

2025 

20-
03-

2025 

26-
03-

2025 
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31-03-
2025 20000180842 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2831 ID04LV2831 

CV ON V-2833 
OUTLET TO V-2831 D-04-830 830 SECTION 

TECO CNF  
NMAT PRC  
SETC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000196377 

06-
04-

2025 C 
22-03-

2025 

31-
03-

2025 

04-
04-

2025 

31-03-
2025 20000180843 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2832 ID04LV2832 

CV ON P-2831A/B TO 
CU D-04-830 830 SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000196378 

06-
04-

2025 C 
22-03-

2025 

31-
03-

2025 

01-
04-

2025 

31-03-
2025 20000180847 2001 PM02 

PM OF CONTROL 
VALVE ID04LV2901A ID04LV2901A 

CV ON FW HEADER 
TO CT SUMP COMP - 
1 D-04-600 600 SECTION 

REL  CNF  
NMAT PRC 

Order 
Completed CM1 INSTRUMENT 

DINS-
CMS 3000196382 

06-
04-

2025 C 
22-03-

2025 

31-
03-

2025 

01-
04-

2025 
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PCB Id: 15136
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

10

3

1

2

5

6

7

8

11

Plot No. 12 / A,E-50/1 Dahej GIDC Industrial Estate,
, ,
 -Dahej - -392130
DIST : Bharuch ,  TAL : Vagra               ,  SIDC : Dahej

Industry Details

Email :

Telephone :

samir.parikh@gfl.co.in

02641618090

Type / Scale / Sector / Status : RED / LARGE / Chlor Alkali / In Operation
 Inspection Dt & Time : 29/12/2024 11:30 / Air  

Water Consumption in Kilo Lts Per Day 16216.000

Consumer No.(Electric Meter):
 Disposal Mode of Industrial / Domestic :

 Status of water consent Under the Water Act,1974:

Effluent Treatement plant (ETP) : Units, if provided and status :

831640 ( Routine Visit )Inspection Id :

12 Whether Industry is a member of CETP ?
13

 Discharge Pt / Final  Receiving Body (Ultimate):9
Underground Drainage System / Irrigation
Own pipeline conveyed into the sea / Sea

Ind : Dom : 57.500
5966.220Ind : Dom : 49.000 Waste Water generation / Discharge (klpd) :

AWH-129478-15/02/2027  Last Inward:318346-26/09/2024[PRO]

No

 TSDF Name : Safe Enviro Private Limited

 Person Contacted : Maulik Shah - Chief Manager 
HSEF

4

17

Gujarat Fluorochemicals  Limited

Ro Name : Bharuch

Last 3 Legal Action :

Source of Water Supply: SIDC

 Commissioned Dt :  
   

 Production Start Dt : 
    

10/09/2009 12/10/2009

Borewells: 0
Tubewells: 0

Boilers=11 , DG Sets=6 , Flue Gas =31, Process =56 , ETP Cap = 8494 , Capacity of All = 0

 Env Audit Detail : Sch : 1 , Birla Vishvakarma Mahavidyalaya Engineering College, , Year : 2017 , On Dt : 

Applicability of CRZ Rules : No

Outward No: 32424-30/12/2024

14

15
16

Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
14/12/2022 SCN 07/02/2023 697088 SCN APP 702935
26/10/2021 DIR 05/03/2022 33A,OTH, 625457 DIR OTH 624731
17/09/2021 SCN 21/10/2021 620458 SCN AIA 604056

Lab Charges Pending : NIL Water Cess Charges Pending : NIL

Last Env. Form V : 2023-2024 Water Cess Return : 2017-2018 HW Monthly Return : 2024-99

Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month 
Production - 53631837, ETP - 269122, APCM - 0 Meter Reading  - 14803010, Kilo Litre  - 

363785
Meter Reading  - 2446267, Kilo Litre  - 

76653

Monthly Patrak Data : Last Return : 202411 HAZD Waste Disposal : 563.770 (294 Trucks)

ETP Details : P-Chemical Dousing Tank,P-Collection Cum Equalization,P-Collection Tank,P-Decanter,P-Equalization 
Tank,P-Flash Mixer,P-Holding Tank,S-Aeration Tank,S-Settling Tank,S-Sludge Dry Beds,S-Sludge Holding Tank

APCM Details : Alkali Scrubber,Bag Filter,Cyclone ,Dust Collector,E.S.P,Heater/Furnace-Low Sulphur Fuel,Hood 
Cover,Low Nox Burner ,Scrubber,Water Scrubber

Fuel Used : Coal,L.N. Gas,ldo,Natural Gas

Stack Attached to : .... Any Other,Boiler,D.G. Sets,Furnace

1/15 ( Through XGN )30/12/2024
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PCB Id: 15136
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

PCB-ID: ( 15136 )

Remarks :

-

Site  Observations  during  Inspection ,

One Time Updations
k  - Recycler Registration Valid ?? N.A

General Observation
a  - Is the Industry in Operation ?? Yes Visited wrt Gas Leakage Incident

a  - R.O File No ID-15136

b  - Industry Operating without CCA No.

c  - Has Production exceeded (last 3 MTHs) than CCA-Qty No.

d  - Any products-NOT in CCA, manufactured-Last 3 
MTHs No.

e  - Foul Odour/Fugitive Emission/Bye Pass  in Premises ?? No. Visited wrt Gas Leakage Incident

f  - Industry Name CHANGED in recent times ?? No.

g  - Has Regn with CETP or TSDF expired ?? No.

h  - Seperate Energy Meter for  A.P.C.M ? No.

h  - Provision of any STAND-BY Pump ?? No.

Air Related
a  - Fuel Type confirmitive with CCA ? Yes

b  - Av. Fuel Consumption EXCEEDING CCA limits No.

c  - APC Measures confirmitive with CCA conditions ?? Yes

d  - ALL  APCMs are in operation Yes

e  - SMF availability Provided

f  - Thick Smoke observed in Flue Gas/Processes ?? No.

g  - ph of Scrubbing Media as per requirement ?? Yes

h  - Ultimate Disposal of Scrubbing Media ETP

i  - Nos of  Samples :  Stack & Ambient 0, 0

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes

2/15 ( Through XGN )30/12/2024
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PCB Id: 15136
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

1. Submit Accident/Incident report with detail cause and details of the affected person with status.
3. Take all necessary corrective and preventive measures to avoid reoccurrence of such incident.
4. Submit CCTV footage of the CMS-1 plant covering the gas leakage incident.
5. During visit, the details of the incident at CMS-1 plant is observed mentioned in the logbook of CMS-2 Plant. 
Clarify.
2. Submit action taken by DISH.

Inspection Crux:

Water Observation:

Air Observation:

Hazard Observation:

General Observation:
This unit is visited w.r.t. the gas leakage incident occurred at the CMS-1 Plant. The detailed IR of the gas leakage 
incident in format is attached herewith with photographs. [4756]-30/12/2024
~ RO Comments/Reply :Considering the gas lekaged incident as mentioned in the Inspection report stickt action 
may be taken, DISH report is await-30/12/2024

Specific Instructions given to Industry at the time of visit , for Pt to Pt Compliance

W.C Notings: 

I recommend : g. Recommend Strict Action

Point to point reason of recommendation for this action
This unit is visited w.r.t. the gas leakage incident occurred at the CMS-1 Plant. The gas leakage incident 
occurred in the CMS-1 Plant. As per primary information provided by the unit, leakage occurred from isolation 
valve near auto valve XCV-2209 of CMS-1 plant leading to leakage of Crude CMS (Chloro Methane 
Substance). The Crude CMS contains the mixture of Chloroform, Methylene Dichloride and Carbon 
Tetrachloride. During visit, the isolation valve (near auto valve XCV2209) is found damaged and bonnet is 
found displaced (Photograph attached). Actual reason of this valve leakage and the displacement of the valve 
bonnet is yet not known. Crude CMS was emitted into atmoshere due to this incident. As informed and as per 
the CCTV footages gaseous cloud was seen for 15 Minutes Approx. between 07:40 PM to 07:55 PM on 
28.12.2024. No leakage is observed during visit in the CMS-1 plant. Exact Area in which gas leak spread out is 
not known. However as informed by the contacted person, the cloud of the gas was formed in the entire CMS-1 
plant area, Control Room area and further dispersed in the plant area. It is informed that the affected persons in 
the plant area were taken into OHC of the unit and further referred to the hospital in Bharuch. As per the details 
provided by the unit, total four persons were deceased due to this incident: 

3/15 ( Through XGN )30/12/2024
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PCB Id: 15136
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Compliance Observed in this Inspections.
Instructions in Previous Visits and Reply Insp Det Instruction Status

1. આપની products ની Qty વધે છે પરંતુ તેની સાથેની by product ની Qty વધતી 
નથી. ƨપƧટતા Dરવી� New application is done on based on EC & CTE received. 

Here, we have made groups of our finished products to address market 
dynamism. It is to be noted that none of the byproducts will increase as per 
proposed consent quantity of EC as the raw materials for finished products 
will be a limiting factor. Moreover, we will be procuring fresh R-22 from the 
market for manufacturing the additional quantum of products due to which the 
existing by product quantities will not increase. (22/11/2024)

824286(22/10/24) ---

3. Last 3 months ના production, wastewater generation & disposal, haz waste 

generation & disposal ની માહિતી આપવી.� Details of production, wastewater 

generation & disposal, hazardous waste generation & disposal for the last 3 
months has been uploaded in extra documents tag along with the reply letter. 
(22/11/2024)

824286(22/10/24) ---

�. આપના Ďારા spent silica gel ને Haz waste માં mentioned Dર°_ નથી. ƨપƧટતા 
Dરવી.� Please note that the quantum of spent silica gel has been considered 

under Process Waste, Schedule-I and Category 36.1 due to which a separate 
category of spent silica gel has not been considered. (22/11/2024)

824286(22/10/24) ---

Clarify regarding the CRZ permission for the proposed alternate treated 
industrial w.w. conveyance pipeline up to deep sea.

767295(05/01/24) Pending !! Reminded AGAIN

You have started construction activity at the adjoining plot no. E-50/1. Clarify 
regarding its EC & CTE permission.

767295(05/01/24) Pending !! Reminded AGAIN

4/15 ( Through XGN )30/12/2024
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PCB Id: 15136
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

B  Process Stacks

Sample DetailsA

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (15136)

5/15 ( Through XGN )30/12/2024
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PCB Id: 15136
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Sr Stack attached to Mts Remark Details of APCM Probable Pollutants.
1 ...  Any Other 0 central scrubber system-2 ASC HCL-35,HF-06,
2 ...  Any Other 30 dust collec. sys. spar DUS PM-150,
3 ...  Any Other 0 hcl wgs-ptfe plant SCR HCL-35,
4 Driers 15 ptfe induced draft fan c-752 a/b CYC PM-150,
5 Driers 0 ptfe id fan c-752 b CYC PM-150,
6 Driers 15 ptfe induced draft fan c-752 a/b CYC PM-150,
7 Driers 0 ptfe id fan c-752 d CYC PM-150,
8 Driers 0 ptfe induced draft fan c-753 a/b FIL PM-150,
9 Driers 0 ptfe id fan c-753 b FIL PM-150,
10 ...  Any Other 0 emergency thermal oxidation SCR PM-150,HCL-35,CO-150,
11 ...  Any Other 0 absorbtion tower-ptfe N.A HF-06,
12 ...  Any Other 0 id fan a/b CYC PM-150,
13 ...  Any Other 15 back end scrubber-emerge SCR PM-150,
14 ...  Any Other 0 ptfe nitrogen purging reactor N.A NOX-25,
15 ...  Any Other 0 gypsum scrubber SCR PM-150,

16 ...  Any Other 45 absorption tower  (4f msu) (tfe-
2) N.A HF-06,

17 ...  Any Other 15 induced draft fan c-752 a/b CYC PM-150,
18 ...  Any Other 0 hcl scrubber system-tfe SCR HCL-35,CHI-15,
19 Caustic Chlorine Plant 21 ccp-hypo unit SCR HCL-35,CHI-15,
20 ...  Any Other 30 scrubber system central ASC HCL-35,HF-06,

21 ...  Any Other 40 absorption tower  (4f msu) (tfe-
1) N.A HF-06,

22 ...  Any Other 34 hcl waste gas scrubber  (cms-2) SCR HCL-35,
23 ...  Any Other 15 induced draft fan c-752 a/b CYC PM-150,
24 Caustic Chlorine Plant 0 cap-hcl scruber system-1 SCR HCL-35,CHI-15,
25 ...  Any Other 0 hcl scrubber system-emergency SCR HCL-35,CHI-15,
26 ...  Any Other 0 induced draft fan c-753 a/b FIL PM-150,
27 ...  Any Other 0 tail gas scrubber h2sif6 ASC HF-06,

28 ...  Any Other 0 scrubber system for central 
system SCR,WSC CHI-35,

29 ...  Any Other 0 dust collector attached to the 
spray dryer DUS PM-150,NOX-50,

30 Reaction Vessels 0 hcl scrubber ptfe plant SCR HCL-35,CHI-15,
31 ...  Any Other 0 no2 purging reactor-ptfe N.A NOX-25,HF-06,
32 ...  Any Other 0 absorption tower-ptfe N.A HF-06,
33 ...  Any Other 34 hcl waste gas scrubber (cms)- SCR HCL-35,

34 ...  Any Other 0 cap-hcl scrubber system (2 
nos.) SCR HCL-35,CHI-15,HF-06,

35 ...  Any Other 21 hcl scrubber system chlor alkali 
plant SCR HCL-35,CHI-15,

36 Reaction Vessels 0 reaction vessel SCR PM-150,NOX-25,HCL-
35,CHI-15,

37 ...  Any Other 15 scrubber system-emergency SCR PM-150,
38 Spray Dyer 0 spray dryer DUS PM-150,NOX-25,
39 ...  Any Other 15 induced draft fan-4 nos (c,d,e,f) CYC PM-150,
40 ...  Any Other 30 emergency vent ASC HF-6,
41 ...  Any Other 20 ptfe reactor- nitrogen purging N.A NOX-25,

42 ...  Any Other 21 caustic chlorine plant +hypo 
unit SCR

43 ...  Any Other 0 hcl scrubber - other plant SCR
44 ...  Any Other 0 hf control system-other plant ASC
45 ...  Any Other 30 central scrubber system ASC HCL-35,HF-06,
46 ...  Any Other 0  hcl wgs-ptfe plant SCR HCL-35,
47 ...  Any Other 30 dust collection spar silo DUS PM-150,
48 ...  Any Other 0 gypsum scrubber SCR PM-150,
49 ...  Any Other 30 tail gas scrubber-i ASC SO2-40,HF-06,
50 ...  Any Other 0 induced draft fan(x) CYC PM-150,HF-06,
51 ...  Any Other 0 induced draft fan(y) CYC PM-150,HF-06,
52 ...  Any Other 20 ptfe reactor- nitrogen purging N.A NOX-25,
53 ...  Any Other 20 ptfe reactor- nitrogen purging N.A NOX-25,
54 ...  Any Other 30 tail gas scrubber ASC,WSC SO2-40,HF-06,
55 ...  Any Other 0 induced draft fan(z) CYC PM-150,HF-06,
56 ...  Any Other 0 hcl scrubber system-ptfe SCR HCL-35,CHI-15,HF-00,

6/15 ( Through XGN )30/12/2024
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PCB Id: 15136
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

C Flue gases Stacks
Sr Stack attached to Mts Remark SMF  APCM Fuel  Consp-Unit Insp Remk
1 .... Any Other 42 Rotary Kiln-2 YES LNB L.N. Gas 500 Cubic meter
2 Boiler 0 Waste Heat Boiler GT3 N.A LNB Natural Gas as per GT1
3 D.G. Sets 0 Gas Engine GE-2 N.A LNB Natural Gas As per GT 1
4 .... Any Other 30 Thermal Oxidiser NO ASC,WSC Not Used/N.A
5 Boiler 0 Waste Heat Boiler GT2 N.A LNB Natural Gas As per GT1
6 Boiler 71 Stack attached Boiler 

ESP
YES ESP Coal 21 Tones/hr

7 Furnace 0 Steam Heater Furnace -
1 PTFE-1

N.A LNB Natural Gas 196800nm3/hr

8 Furnace 0 Steam Heater Furnace -
2 PTFE-1

N.A LNB Natural Gas 196800 m3/hr

9 Boiler 0 Bunker House Dust 
Collector-Coal Boiler

N.A FIL,HLS Not Used/N.A

10 Boiler 0 Waste Heat Boiler GT 
1

N.A LNB Natural Gas Total for all 196800 
NM3/Hr

11 .... Any Other 0 Gas Engine(GE-1) N.A LNB Natural Gas As per GT1
12 D.G. Sets 11 1010KVA/on 

emergency 
N.A N.A ldo

13 Boiler 70 AFBC boiler-90 TPH YES ESP Coal 21 Tones/Hr
14 D.G. Sets 11 1010KVA/on 

emergency
N.A N.A ldo

15 D.G. Sets 11 1010KVA/on 
emergency

N.A N.A ldo

16 D.G. Sets 11 500KVA/Only on 
emrgncy

N.A HDC ldo

17 D.G. Sets 11 500KVA/Only on 
emrgncy

N.A HDC ldo

18 Boiler 0 Proposed stack of 60 
TPH boiler

YES ESP Coal 12.13 MT/Hour

19 Boiler 140 150 TPH Boiler 
(Stand-By)

YES ESP,SCR Coal 1279.34 MT/day

20 .... Any Other 0 Crusher House Dust 
Collector

NO FIL Not Used/N.A

21 Boiler 30 Waste Heat Recovery 
Boiler-A

YES LNB Natural Gas 480000smc total for 
all GT

22 Boiler 30 Waste Heat Recovery 
Boiler-B

YES LNB Natural Gas ---

23 Furnace 30 Steam Heater Furnace  
-1 TFE-1

YES LNB Natural Gas ---

24 .... Any Other 30 Caustic soda flaker N.A N.A Not Used/N.A ----
25 Furnace 30 Steam Heater Furnace -

2 TFE-2
YES LNB Natural Gas ---

26 .... Any Other 0 Bunker House Dust 
Collector

N.A FIL Not Used/N.A

27 Boiler 30 Stack attached to boiler YES LNB L.N. Gas 250 Cubic meter
28 Furnace 0 Steam heater Furnace 

A
YES LNB L.N. Gas 567 Cubic meter

29 Furnace 0 Steam heater furnace B YES LNB L.N. Gas 567 Cubic Meter
30 .... Any Other 42 Rotary Kiln-1 YES LNB L.N. Gas 500 Cubic meter
31 .... Any Other 0 Diesel Generator(2 

nos)
YES N.A Not Used/N.A

Details about Hazardous Waste Management :D

7/15 ( Through XGN )30/12/2024
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PCB Id: 15136
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board
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Sr Source of Hazardous Waste Catg Qty/Year HW Disposal Management
1 Used or Spent Oil I  -5.1 235.400-M.T COL,DEC,CYC,REU,STO,TRA
2 Empty barrels/containers/liners contaminated  with  hazardous  

chemicals /wastes
I  -33.1 37.000-M.T COL,DSS,CYC,STO,TRA

3 Chemical    sludge    from    waste    water treatment I  -35.3 6312.000-M.T COL,DSS,DEC,STO,TRA,DST
4 Residue or Sludges And Filter Cakes I  -16.2 3.000-M.T CIW,COL,DSS,DEC,DSI,STO,TRA
5 Organic Residues I  -1.4 299.000-M.T CIW,COL,DSS,DEC,DSI,STO,TRA,DST
6 Not Applicable. I  -N.A 10734.000-M.T COL,DSS,OTH,STO,TRA
7 Not Applicable. I  -N.A 150.000-M.T COL,DSS,STO,TRA
8 Not Applicable. I  -N.A 23725.000-M.T COL,OTH,CYC,STO,TRA
9 Any process or distillation residue I  -36.1 4859.420-M.T CIW,COL,DSS,DEC,DSI,CYC,STO,TRA
10 Not Applicable. I  -N.A 0.000-M.T COL,DSS
11 Not Applicable. I  -N.A 0.000-M.T COL
12 Spent ion exchange resin containing toxic metals I  -35.2 32.000-M.T CIW,COL,DSS,DEC,DSI,STO,TRA
13 Not Applicable. I  -N.A 0.000-M.T COL,OTH
14 Distillation Residues I  -20.3 2.400-M.T CIW,COL,DSI,STO,TRA,DST
15 Spent Catalyst I  -17.2 1334.000-M.T CIW,COL,DSS,DEC,DSI,STO,TRA,DST
16 Not Applicable. I  -N.A 22834.100-M.T COL,REU,STO
17 Not Applicable. I  -N.A 98.480-M.T COL,STO,DST
18 Not Applicable. I  -N.A 0.000-M.T COL,OTH
19 Not Applicable. I  -N.A 0.000-M.T COL,DSS,OTH

Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 1,1,3 trichloro tetrafluoro propanol (hcfc224ca) 0.000 0.000 - M.T 0.000
2 1,1,3 trichlorotetrafluoropropane (hchc 224ca) 0.000 25.000 - M.T 0.000 Applying for CCA Amendment
3 1,1,3 trichlorotetrafluoropropane (hchc 224ca) 0.000 0.000 - M.T 0.000
4 1,1,3-trichloro 2,3,3- trifluoropropene (cfo1213ya) (p-

200)
0.000 0.000 - M.T 0.000 Applying For CTE-Change in 

product mix
5 1,1,3trichlorotetrafluoropropane  (hcfc 224ca) and/ or 3050.000 0.000 - M.T 3050.000 Applying for CCA Amendment.
6 1,3 dfb 0.000 0.000 - M.T 0.000 Applying For CTE-Change in 

product mix
7 1,6-divinylperfluorohexane (c6dv) 100.000 0.000 - M.T 0.000
8 2, 6- Dichloro-4-Trifluoro Methyl Aniline (DCTFMA) 0.000 65.000 - M.T 0.000 Applying for CCA Amendment
9 2,5-Dichloro-4-(1,1,2,3,3,3-hexa fluoropropoxy) 

aniline (DHA)
0.000 0.000 - M.T 0.000

10 2,6-dichloro -4-trifluoro methyl aniline (dctfma) 0.000 0.000 - M.T 0.000
11 2,6-Dichloro-4-(trifluoromethyl) aniline (DCTFMA) 0.000 0.000 - M.T 0.000
12 2-Methyl-4-(1,1,1,2,3,3,3-hepta fluoro-2-propyl) 

aniline (RFA)
0.000 0.000 - M.T 0.000

13 25% HBr solution 0.000 0.000 - M.T 0.000
14 25% HF solution 0.000 0.000 - M.T 0.000
15 3,5-Difluoroaniline (DFA) 0.000 0.000 - M.T 0.000
16 40 % dma solution 0.000 0.000 - M.T 0.000
17 anhydrous potassium fluoride (apf) 0.000 0.000 - M.T 0.000 Applying For CTE-Change in 

product mix
18 br ethylene difluoraacetate 0.000 0.000 - M.T 0.000
19 Bromo Trifluoromethane 0.000 0.000 - M.T 0.000
20 C4 to C34 Surfactant (Non-fluorinated) 0.000 10.000 - M.T 0.000 Applying for CCA Amendment
21 c4 to c34 surfactant (non-fluorinated) 0.000 0.000 - M.T 0.000
22 Calcium Chloride 0.000 4750.000 - M.T 0.000 Applying for CCA Amendment
23 calcium chloride 0.000 0.000 - M.T 0.000
24 carbon dioxide -food grade gas 0.000 0.000 - M.T 0.000 Applying For CCA Amendment
25 carbon dioxide-dry ice 0.000 0.000 - M.T 0.000 Applying for CCA Amendment
26 carbon tetra chloride (99.5 %) 0.000 0.000 - M.T 0.000
27 Carbon Tetrachloride (CTC) 0.000 1440.000 - M.T 0.000 Applying for CCA Amendment
28 caustic soda ( dry basis) 0.000 15500.000 - M.T 0.000 Applying for CCA Amendment
29 caustic soda ( dry basis) 0.000 15500.000 - M.T 0.000 Applying For CTE-Change in 

product mix
30 chlorine (dry basis) 0.000 13167.000 - M.T 0.000 Applying for CCA Amendment
31 chlorine (dry basis) 0.000 0.000 - M.T 0.000
32 chloroform 0.000 0.000 - M.T 0.000
33 chloroform 0.000 0.000 - M.T 0.000 Applying for EC to CTE.
34 chloroform 10090.000 10090.000 - M.T 0.000 Applying for CCA Amendment
35 coal based plant cogen 26.000 130.000 - MWH 26.000

Products :E
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36 coal based proces steam boiler 0.000 0.000 - M.T 0.000
37 cpp coal based and gas based 0.000 0.000 - MWH 0.000 --
38 di chloro tetra fluoroethoxy aniline 0.000 0.000 - M.T 0.000 Applying for CCA Amendment
39 di chloro tetra fluoroethoxy aniline and/ or 3050.000 0.000 - M.T 3050.000 Applying for CCA Amendment
40 di chlorofluoromethane 0.000 0.000 - M.T 0.000
41 Di-fluoro acetic acid (DFAA) 0.000 0.000 - M.T 0.000
42 dichioropentafluoro propane (hfc-225) 0.000 0.000 - M.T 0.000
43 dichloro fluoro chloromethane (hcfc-21) 0.000 0.000 - M.T 0.000
44 DichloroFluoromethane (HCFC-21/R-21) 0.000 230.000 - M.T 0.000 Applying for CCA Amendment
45 dichloropentafluoro propane (hcfc-225) 0.000 410.000 - M.T 0.000 Applying for CCA Amendment
46 dichloropentafluoro propane (hcfc-225) 3050.000 0.000 - M.T 3050.000 Applying for CCA Amendment
47 difluoro methane sulfonyl chloride (dfmsc) 0.000 0.000 - M.T 0.000 Applying For CTE-Change in 

product mix
48 difluoromethane (hfc-32) 0.000 0.000 - M.T 0.000
49 Dilute HF (20 % ) 0.000 1000.000 - M.T 0.000 Applying for CCA Amendment
50 dilute hf (20%) 0.000 0.000 - M.T 0.000
51 Ethanol 0.000 0.000 - M.T 0.000
52 Ethyl bromo difluoro acetate 0.000 0.000 - M.T 0.000
53 Ethyl difluoro aceto acetate (EDFAA) 0.000 0.000 - M.T 0.000
54 Ethyl difluro acetate (EDFA) 0.000 0.000 - M.T 0.000
55 ethyl tetra fluoro ethyl ether (etfee) 0.000 80.000 - M.T 0.000 Aplying for CTE-Change in 

Product Mix.
56 ethyl tetra fluoro ethyl ether (etfee) 0.000 200.000 - M.T 0.000 Applying For CCA Amendment
57 ethyl tetra fluoro ethyl ether (etfee) and/ or 3050.000 0.000 - M.T 3050.000 Applying for CCA Amendment
58 fkm 26/246 0.000 0.000 - M.T 0.000 no product
59 fluorinated ethylene propylene (fep) 0.000 0.000 - M.T 0.000
60 fluorinated ethylene propylene (fep) 0.000 175.000 - M.T 0.000 Applying for CCA Amendment
61 fluorinated ethylene propylene (fep) and/ or 3050.000 0.000 - M.T 3050.000 Applying for CCA Amendment
62 fluoro elastomers (fkm) 0.000 0.000 - M.T 0.000
63 fluoro elastomers (fkm) 0.000 400.000 - M.T 0.000 Applying for CCA Amendment
64 fluoro elastomers (fkm)/ ffkm and/ or 735.000 0.000 - M.T 735.000 Applying for CCA Amendment
65 gas based plant ccgt 37.000 185.000 - MWH 37.000
66 gas based plant cogen 28.500 142.000 - MWH 28.500
67 Gypsum 0.000 12768.000 - M.T 0.000 Applying for CCA Amendment
68 gypsum 0.000 0.000 - M.T 0.000
69 hepta fluoro propane(hfpp) 0.000 0.000 - M.T 0.000 Aplying for CTE-Change in 

Product Mix.
70 hexa fluoro ethelene (hfe) 0.000 0.000 - M.T 0.000 --
71 hexa fluoro propelene oxide (hfpo) 0.000 0.000 - M.T 0.000 Applying For CTE-Change in 

product mix
72 hexa fluoro propylene (hfp) 0.000 0.000 - M.T 0.000
73 hexa fluoro propylene oxide (hfpo) and/ or 200.000 0.000 - M.T 200.000 Applying for CCA Amendment
74 HexaFluoro Propylene (HFP) 0.000 300.000 - M.T 0.000 Applying for CCA Amendment
75 hexafluoro propylene (hfp) and/ or 3050.000 0.000 - M.T 3050.000 Applying for CCA Amendment
76 hfc-32 (refrigerant gas) 0.000 0.000 - M.T 0.000 --
77 high boiler chloro methene 0.000 0.000 - M.T 0.000 --
78 high boiler of chloromethane 200.000 0.000 - M.T 200.000
79 hydro chloric acid (100 %) 0.000 0.000 - M.T 0.000 -
80 hydro chloric acid (100%) 0.000 0.000 - M.T 0.000 -
81 Hydrochloric Acid  (31% + 1 %) CA 0.000 357.000 - M.T 0.000 Applying for CCA Amendment
82 hydrochloric acid (12 % ± 1 %)-ptfe 0.000 0.000 - M.T 0.000
83 hydrochloric acid (31 % ± 1 %) 0.000 37992.000 - M.T 0.000 Applying for CCA Amendment
84 hydrochloric acid (31 % ± 1 %)-ptfe 0.000 0.000 - M.T 0.000
85 hydrochloric acid (31% ± 1 %)-chlor alkali 0.000 0.000 - M.T 0.000
86 hydrofluorosilicic acid 0.000 0.000 - M.T 0.000
87 Hydrofluosilicic Acid (20%) 0.000 200.000 - M.T 0.000 Applying for CCA Amendment
88 hydrofluosilicic acid (20%) 0.000 0.000 - M.T 0.000
89 Hydrogen 0.000 464.000 - M.T 0.000 Applying for CCA Amendment
90 hydrogen bromide 0.000 0.000 - M.T 0.000
91 hydrogen(dry basis) 0.000 0.000 - M.T 0.000
92 I-SAN 0.000 20.000 - M.T 0.000 Applying for CCA Amendment
93 i-san 0.000 0.000 - M.T 0.000
94 Intermediate Vinylidene Fluoride (VDF) 0.000 84.000 - M.T 0.000 Applying for CCA Amendment
95 intermediate vinylidene fluoride (vdf) 0.000 0.000 - M.T 0.000
96 intermediate vinylidene fluoride (vdf) 735.000 0.000 - M.T 735.000 Applying for CCA Amendment
97 Iodurate 0.000 1.000 - M.T 0.000 Applying for CCA Amendment
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98 iodurate 0.000 0.000 - M.T 0.000
99 iodurate and/ or 3050.000 0.000 - M.T 3050.000 Applying for CCA Amendment
100 lithium ferrous phosphate-lifepo4 (lfp) 500.000 0.000 - M.T 0.000 Applying for EC to CTE.
101 methyl tetra fluoro ethyl ether (mtfee) 0.000 0.000 - M.T 0.000
102 methyl tetra fluoro ethyl ether (mtfee) 0.000 10.000 - M.T 0.000 Applying for CCA Amendment
103 methyl tetra fluoro ethyl ether (mtfee) and/ or 3050.000 0.000 - M.T 3050.000 Applying for CCA Amendment
104 methylene dichloride 10090.000 0.000 - M.T 10090.000
105 mono chloro difluoro methane (hcfc - 22) 0.000 0.000 - M.T 0.000
106 monochloro difluoro methane (hcfc-22) 0.000 0.000 - M.T 0.000
107 monochlorodifluoro methane ( r22) 0.000 1100.000 - M.T 0.000 Applying for CCA Amendment
108 Other reaction by additives 0.000 0.000 - M.T 0.000
109 pctfe 0.000 0.000 - M.T 0.000
110 pentafluoroethane 0.000 0.000 - M.T 0.000 0
111 pentafluoroethane (hfc -125) 0.000 650.000 - M.T 0.000 Applying for CCA Amendment
112 pentafluoroethane (hfc -125) and/ or 3050.000 0.000 - M.T 3050.000 Applying for CCA Amendment
113 perfluoro alkoxy (pfa) 0.000 0.000 - M.T 0.000
114 perfluoro alkoxy (pfa) and/ or 3050.000 0.000 - M.T 3050.000 Applying for CCA Amendment
115 perfluoro propyl vinyl ether (ppve) and/ or 200.000 0.000 - M.T 0.000
116 perfluoroalkoxy (pfa) 0.000 325.000 - M.T 0.000 Applying for CCA Amendment
117 Poly Chloro Tri Fluoro Ethylene (PCTFE) 0.000 4.000 - M.T 0.000 Applying for CCA Amendment
118 poly tetra fluoro ethelene (ptfe) 0.000 0.000 - M.T 0.000
119 polytetra fluoro ethylene (ptfe) 0.000 1800.000 - M.T 0.000 Applying For CCA Amendment
120 polytetra fluoro ethylene (ptfe) and/ or 3050.000 0.000 - M.T 3050.000 Applying for CCA Amendment
121 polyvenylene fluoride (pvdf) 0.000 0.000 - M.T 0.000
122 polyvenylidene fluoride (pvdf) 0.000 0.000 - M.T 0.000
123 polyvenylidene fluoride (pvdf) 0.000 150.000 - M.T 0.000 Applying for CCA Amendment
124 polyvenylidene fluoride (pvdf) and/ or 735.000 0.000 - M.T 735.000 Applying for CCA Amendment
125 Potassium Bromide 0.000 0.000 - M.T 0.000
126 Potassium Fluoride 0.000 0.000 - M.T 0.000
127 potassium fluoride 872.000 0.000 - M.T 0.000
128 potassium iodide 150.000 0.000 - M.T 0.000
129 proton exchange membrane incl monomer 0.000 10.000 - M.T 0.000 Applying for CCA Amendment
130 proton exchange membrane incl monomer and/ or 3050.000 0.000 - M.T 3050.000 Applying for CCA Amendment
131 R&D Products 0.000 10.000 - M.T 0.000 Applying for CCA Amendment
132 r&d products 0.000 0.000 - M.T 0.000
133 r-410 blends 0.000 0.000 - M.T 0.000
134 Sodium hypochlorite (10% chlorine) 0.000 132.000 - M.T 0.000 Applying for CCA Amendment
135 sodium hypochlorite in terms of 10% chlorine) 0.000 0.000 - M.T 0.000
136 sulphuric acid (88 %) 0.000 0.000 - M.T 0.000
137 sulphuric acid 70% to 88 % 0.000 713.000 - M.T 0.000 Applying for CCA Amendment
138 sulphuric acid 70% to 88 % 0.000 0.000 - M.T 0.000
139 telome alcohol 0.000 0.000 - M.T 0.000 Applying For CTE-Change in 

product mix
140 telomer iodide 0.000 0.000 - M.T 0.000 Applying For CTE-Change in 

product mix
141 tetra fluoro beta sulfone 0.000 0.000 - M.T 0.000 Applying for CCA Amendment
142 tetra fluoro beta sulfone and/ or 3050.000 0.000 - M.T 3050.000 Applying for CCA Amendment
143 tetra fluoro dimethyle amine 0.000 0.000 - M.T 0.000
144 tetra fluoro ethelene (tfe) 0.000 0.000 - M.T 0.000 Applying For CTE-Change in 

product mix
145 tetra fluoro ethyl ether ( propyl, butyl, tf propyl) 0.000 25.000 - M.T 0.000 Applying for CCA Amendment
146 tetra fluoro ethyl ether ( propyl, butyl, tf propyl) and/ or 3050.000 0.000 - M.T 3050.000 Applying for CCA Amendment
147 tetra fluoro propanol 0.000 0.000 - M.T 0.000 --
148 tetrafluoro benzyl alcohol (tfba) 0.000 0.000 - M.T 0.000 Applying For CTE-Change in 

product mix
149 tetrafluoro dimethyl amine (tfe dma) 0.000 0.000 - M.T 0.000 0
150 tetrafluoro dimethyl amine (tfe dma) 0.000 45.000 - M.T 0.000 Applying for CCA Amendment
151 tetrafluoro dimethyl amine (tfe dma) and/ or 3050.000 0.000 - M.T 3050.000 Applying for CCA Amendment
152 tetrafluoro ethylene tetramer 0.000 0.000 - M.T 0.000 Applying For CTE-Change in 

product mix
153 tfma 0.000 0.000 - M.T 0.000
154 tfma 0.000 1.000 - M.T 0.000 Applying for CCA Amendment
155 Tri fluoromethane 0.000 21.000 - M.T 0.000 Applying for CCA Amendment
156 trifluoro methane 0.000 0.000 - M.T 0.000

Raw material :F
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Sr Raw Material Name Capacity - Unit / Month
1 0.5% naoh 0.000 - M.T
2 1,2,3-tcb 0.000 - M.T
3 1,2-dibromo-1,1,2,3, 3,3-hexafluoropropane 0.000 - KGS
4 1,2-dichloroethane (chloroform) 1363.100 - M.T
5 1,2-dimethoxyethane 0.000 - KGS
6 1,3,5-trichlorobenzene 0.000 - KGS
7 1,6-diiodoperfluorohexane 250.000 - M.T
8 10 % NaOH Solution For Hypo 0.000 - M.T
9 10% naoh solution for hypo 11.510 - M.T
10 10% sulfuric acid 1.000 - M.T
11 118% naoh 0.000 - KLT
12 2,?2,?3,?3-?Tetrafluoro-?1-?propanol 0.000 - M.T
13 2,2,3,3-tetrafluoro-1-propanol 5075.170 - M.T
14 2,5-dichloro-4-aminophenol 0.000 - KGS
15 2,5-dichloronitrobenzene 0.000 - KGS
16 2,6-dichlorophenol 1857.620 - M.T
17 30% hcl 0.000 - KLT
18 31% hcl 356.500 - M.T
19 32% hcl for caustic soda 0.000 - M.T
20 32% naoh for caustic soda 325.500 - M.T
21 32% naoh solution 22.050 - M.T
22 4-amino-2,6-dichlorophenol(stage-ii) 2028.800 - M.T
23 4-chloro benzotrifluoride 0.000 - M.T
24 4-nitro2,6-dichlorophenol (stage-1) 2371.160 - M.T
25 50 wt% naoh 0.000 - KGS
26 70% hno3 1027.080 - M.T
27 98% fuming hno3 0.000 - M.T
28 acetone 2.426 - M.T
29 acetonitrile 292.000 - M.T
30 acn 10144.000 - M.T
31 ahf for ptfe 0.000 - M.T
32 air for dhf 396.250 - M.T
33 alcl3 0.000 - M.T
34 alpha cellulose for caustic soda 387.500 - M.T
35 ammonia 60.900 - M.T
36 ammonia 0.000 - KGS
37 ammonia solution 10.017 - M.T
38 anhydrous hydrogen fluoride (ahf) 551.580 - M.T
39 aps 0.130 - M.T
40 aps-initiator for fep 2.013 - M.T
41 aq ptfe(20%) 50.000 - M.T
42 aq. koh 6.340 - M.T
43 baco3 solution for caustic soda 0.000 - M.T
44 barium carbonate solution 1.550 - M.T
45 benzyl chloride 0.000 - M.T
46 bromine 0.000 - M.T
47 buffer for ptfe 0.000 - M.T
48 buffer for pvdf 0.000 - M.T
49 butanol 1775.200 - M.T
50 carbon dioxide ( gas) co2 (g) 2800.000 - M.T
51 catalyst 2.500 - M.T
52 catalyst 0.000 - M.T
53 catalyst aluminium chloride 253.600 - M.T
54 catalyst for hcfc-225 0.000 - M.T
55 caustic (32% naoh) 0.000 - M.T
56 caustic for hfc-32 0.000 - M.T
57 caustic for ptfe 0.000 - M.T
58 caustic solution 31.700 - M.T
59 chlorine 43245.410 - M.T
60 chlorine 0.000 - KGS
61 chlorine for catalyst activation 0.000 - M.T
62 chlorine for dfmsc 0.000 - M.T
63 chlorine for hfc-32 0.000 - M.T
64 chlorine for ptfe 0.000 - M.T
65 chlorine gas for chloroform 0.000 - M.T
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66 chlorine gas for mdc 0.000 - M.T
67 chloro acetic acid 3.550 - M.T
68 chlorodifluoromethane 0.000 - M.T
69 chloroform 23232.690 - M.T
70 chloroform for hcfc-224ca 0.000 - M.T
71 chloroform for hfc-32 0.000 - M.T
72 chloroform for ptfe 0.000 - M.T
73 cl2 42.120 - M.T
74 coal 0.000 - M.T
75 coal 0.000 - M.T
76 conc. h2so4 43.240 - M.T
77 conc. hcl 0.000 - M.T
78 conc. hcl 0.000 - KGS
79 conc. hcl for tfba 0.000 - M.T
80 copper acetate 15.340 - M.T
81 copper powder 3.650 - M.T
82 ctfe 4.000 - M.T
83 ctfe for Br EDFA 0.000 - M.T
84 cu2o 0.000 - M.T
85 CuO for Br EDFA 0.000 - M.T
86 Cyclofluorobutane 0.000 - M.T
87 cyclofluorobutane for hfp 2114.390 - M.T
88 d.m. water 0.000 - KLT
89 DI Water 0.000 - M.T
90 DI Water fep 0.000 - M.T
91 DI Water for pfa 0.000 - M.T
92 di water pvdf 0.000 - M.T
93 dichloromethane 0.000 - KGS
94 diethyl glycol dimethyl ether 554.800 - M.T
95 dimer 277.400 - M.T
96 dimethyl amine (dma) 2190.470 - M.T
97 dispersant 0.000 - M.T
98 dispersant for fep 0.000 - M.T
99 dispersant for pfa 0.000 - M.T
100 dmf 0.000 - M.T
101 dvp solvent 24.320 - M.T
102 ethane gas for fep 1.744 - M.T
103 ethane gas for pfa 0.000 - M.T
104 ethanol 1204.740 - M.T
105 Ethanol for Br EDFA 0.000 - M.T
106 ethanol for etfee 0.000 - M.T
107 ethyl acetate 0.000 - KGS
108 ethyl difluoroacetate 0.000 - KGS
109 ethylene gas 25.300 - M.T
110 fatty alcohol 6.990 - M.T
111 ferric oxide 0.000 - KGS
112 flocculant for caustic soda 0.000 - M.T
113 flocculants 0.000 - M.T
114 fluorine 0.180 - M.T
115 fluorspar 9513.170 - M.T
116 fluorspar for hfc-32 0.000 - M.T
117 fuming sulfuric acid 0.000 - KGS
118 gnx-surfactant 56.521 - M.T
119 h2(hydrogen) 69.740 - M.T
120 h2so4 for 1 3 dfb 0.000 - M.T
121 h2so4 for hfc-32 0.000 - M.T
122 h2so4 for ptfe 0.000 - M.T
123 h2so4 for tfba 0.000 - M.T
124 hcfc224ca 0.000 - M.T
125 hcl 3123.840 - M.T
126 hexafluoro propylene oxide 292.000 - M.T
127 hexafluoropropylene 180.600 - M.T
128 hexafluoropropylene 0.000 - KGS
129 hfc 22 for ptfe 0.000 - M.T
130 hfc 22 for tfe 0.000 - M.T
131 hfp 908.700 - M.T
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132 hfp for fep 0.000 - M.T
133 hfp for fkm 0.000 - M.T
134 hfpo 9.510 - M.T
135 hno3-coagulant 158.500 - M.T
136 hno3-coagulant for fep 0.000 - M.T
137 hydrochloric acid 0.000 - KGS
138 hydrochloric acid 0.000 - M.T
139 hydrogen 0.000 - KGS
140 hydrogen chloride for mdc 0.000 - M.T
141 hydrogen fluoride 4320.710 - M.T
142 hydrogen gas 0.000 - M.T
143 initiator 1 for fkm 0.000 - M.T
144 initiator 1 for ptfe 0.000 - M.T
145 initiator 1 for pvdf 0.000 - M.T
146 initiator 2 for fkm 0.000 - M.T
147 initiator 2 for ptfe 0.000 - M.T
148 initiator 2 for pvdf 0.000 - M.T
149 initiator 3 for ptfe 0.000 - M.T
150 initiator 3 for pvdf 0.000 - M.T
151 initiator for pfa 0.000 - M.T
152 iodine 3547.230 - M.T
153 ipa 16.000 - M.T
154 iron phosphate – fepo4 480.000 - M.T
155 kf 0.000 - M.T
156 KOH 0.000 - M.T
157 koh (30% aqueous) 0.000 - M.T
158 koh (50 % aq. solution) 1775.200 - M.T
159 koh for etfee 0.000 - M.T
160 koh for mtfee 0.000 - M.T
161 kps-initiator 0.000 - M.T
162 limestone (caco3) 4279.280 - M.T
163 lithium carbonte 120.000 - M.T
164 mcb 140.730 - M.T
165 mdc 50.000 - M.T
166 mdc for 1 3 dfb 0.000 - M.T
167 methanol 24285.920 - M.T
168 methanol 0.000 - M.T
169 methanol 0.000 - M.T
170 methanol for 1 3 dfb 0.000 - M.T
171 methanol for hfp 0.000 - M.T
172 methanol for mdc 0.000 - M.T
173 methanol for mtfee 0.000 - M.T
174 methanol for tfba 0.000 - M.T
175 methyl chloride for chloroform 0.000 - M.T
176 methylene chloride 0.000 - KGS
177 methylene chloride for hfc-32 0.000 - M.T
178 methylene dichloride for tfba 0.000 - M.T
179 molecular sieve 0.000 - M.T
180 molecular sieves 0.000 - M.T
181 mono sodium o-phosphate 0.000 - KGS
182 monochlorobenzene 0.000 - KGS
183 n, n-dimethyl imidazolidinone 0.000 - KGS
184 na2co3 solution for caustic soda 0.000 - M.T
185 nano2 0.000 - M.T
186 naocl 89.200 - M.T
187 naoh 0.000 - KGS
188 naoh flakes 3.020 - M.T
189 NaOH Solution for Br EDFA 0.000 - M.T
190 nitric acid for pfa 0.000 - M.T
191 o-toludine 0.000 - KGS
192 oleum 0.000 - M.T
193 Oleum as 65% 0.000 - M.T
194 organic solvent 0.000 - M.T
195 p-chloro benzo trifluoride 0.000 - M.T
196 p-chlorobenzotrifluoride 73.450 - M.T
197 p-chlorobenzotrifluoride for layer separation 102.120 - M.T

13/15 ( Through XGN )30/12/2024
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198 p-trifluoromethylaniline (70%) 0.000 - KGS
199 pd/c 0.000 - M.T
200 pentachlorobenzonitrile 0.000 - M.T
201 polyvinylidene fluoride (pvdf) & other 5.000 - M.T
202 potassium fluoride 0.000 - KGS
203 potassium fluoride 0.000 - M.T
204 potassium hydroxide 84.400 - M.T
205 potassium hydroxide  catalyst 621.320 - M.T
206 potassium hydroxide (85%) 0.000 - KGS
207 potassium nitrate 0.030 - M.T
208 potassium nitrite 0.000 - M.T
209 potassium nitrite for tfba 0.000 - M.T
210 ppve for pfa 244.090 - M.T
211 process water 0.000 - KLT
212 propanol 5087.850 - M.T
213 pt/charcoal 0.000 - KGS
214 r-125 for r-410 blends 0.000 - M.T
215 r-142b 1294.335 - M.T
216 r-22 7918.660 - M.T
217 r-22 for ptfe 0.000 - M.T
218 r-32 for r-410 blends 0.000 - M.T
219 r142b for intermediate vdf 0.000 - M.T
220 r21 1787.880 - M.T
221 r225 for catalyst preparation 22.190 - M.T
222 ra-ni 196.540 - M.T
223 raney nickel 0.000 - M.T
224 raw salt for caustic soda 26133.000 - M.T
225 return brine 0.000 - M.T
226 salt for ctc 0.000 - M.T
227 san 0.000 - M.T
228 silica gel 0.000 - M.T
229 silica gel f 0.000 - M.T
230 sio2 for ptfe 66.570 - M.T
231 so3 1410.650 - M.T
232 soda ash 155.000 - M.T
233 sodium acetate 0.000 - M.T
234 sodium bicarbonate 3.570 - M.T
235 sodium carbonate 0.000 - M.T
236 sodium dithionite 0.000 - KGS
237 sodium ethoxide 59.173 - M.T
238 sodium hydroxide 0.000 - M.T
239 sodium hydroxide 0.000 - KGS
240 sodium metabisulphite 0.070 - M.T
241 soldium sulphite 43.400 - M.T
242 solid spent silica gel for pvdf 0.000 - M.T
243 solvent 0.000 - KGS
244 special alumina 0.000 - M.T
245 st-1 intermediate 240.000 - M.T
246 sucrose- c6h12o6 60.000 - M.T
247 sulfolane 146.940 - M.T
248 Sulfur Trioxide 0.000 - M.T
249 sulphuric acid 0.000 - M.T
250 sulphuric acid (h2so4) 0.000 - M.T
251 Surfactant for fep 0.000 - M.T
252 surfactant for pvdf 0.000 - M.T
253 TBA Catalyst for HFC-125 0.000 - M.T
254 tetra fluoroethylene 0.000 - M.T
255 tetrafluoroethylene 0.000 - M.T
256 tetrafluoroethylene 0.000 - KGS
257 tetrahydrofuran 0.000 - M.T
258 tetrakis(diethylamino) phosphonium bromide 0.000 - M.T
259 tfe 3744.950 - M.T
260 tfe for etfee 0.000 - M.T
261 tfe for fep 0.000 - M.T
262 tfe for fkm 0.000 - M.T
263 tfe for hcfc-224ca 0.000 - M.T

14/15 ( Through XGN )30/12/2024
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 Inspection Team : MR. RAJENDRASINH RAJABHAU GAEKWAD - MR. RAVINDRA HITENDRA 
MASTER

264 tfe for hcfc-225 0.000 - M.T
265 tfe for hfc-125 0.000 - M.T
266 tfe for hfp 0.000 - M.T
267 tfe for mtfee 0.000 - M.T
268 tfe for pfa 0.000 - M.T
269 tfe for ptfe 0.000 - M.T
270 tfma 45.570 - M.T
271 thiourea 0.000 - M.T
272 toluene 0.000 - KGS
273 tributyl amine 107.780 - M.T
274 trifluoromethane 0.000 - KGS
275 vdf 859.950 - M.T
276 vdf for fkm 0.000 - M.T
277 vdf for pvdf 0.000 - M.T
278 vinylidene fluoride 0.000 - M.T
279 water 0.000 - KLT
280 water 0.000 - KLT
281 zinc powder 0.000 - M.T

Sr   Water Code (Qty in klpd - Kilo Ltr per Day) WC : 16273.500 WWG : 
6015.220

Water Source     Remark

1 Agriculture 149.000 0.000 SIDC Applying for EC to CTE
2 Boiler Feed 1889.000 357.000 SIDC Applying for CCA 

Amendment
3 Cooling Water 5807.000 987.000 SIDC Applying for CCA 

Amendment
4 Domestic Purpose 57.500 49.000 SIDC Applying for CCA 

Amendment
5 Mnfg Process 7773.000 4497.220 SIDC Applying for CCA 

Amendment
6 Others ..... 8.000 0.000 SIDC Evaporation loss from 

storage tank, applying for 
CCA Amd

7 Wash  Water 590.000 125.000 SIDC Applying for CCA 
Amendment

Water Consumption & Generation Break upG

Signature By(MR. RAJENDRASINH RAJABHAU GAEKWAD 
)

Solid WasteH

Sr Solid Waste Name Qty-Unit Coll Mode Disp Mode
1 Insulation Waste 25.000 - M.T OTH OTH
2 STP Sludge 0.250 - M.T OTH OTH
3 Brine Sludge 894.500 - M.T OTH LAN
4 Ash 1965.000 - M.T OTH OTH

I hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

15/15 ( Through XGN )30/12/2024
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Gas leak Accident Inspection Report 
 

 

Page 1 of 6 
 

PCB ID: 15136 

Name of Industry: M/s. Gujarat Fluorochemicals  Limited  

Address of Industry: Plot No 12/A, E-50/1, GIDC Dahej, Bharuch 

Scale of Industry: Large 

Sector / Nature of 

Industry: 

R41 - Chlor Alkali 

 

Latest CCA details:  CCA no. AWH – 129478 valid up to 15/02/2027 

Date & Time of 

Inspection:  

Date:29/12/2024 

Time:11:30 am 

Date & Time of Accident: Date:28/12/2024 

Time:07:40 pm 

Observation of Gas Leak Accident 

1. Details of area in which 

gas leak occurred: 

a. Location of gas leak accident occurred: CMS-1 Plant 

b. Approximate total area in which gas leak spread out 

in sq.mtr.  

Exact Area Not Known. However as informed by the 

contacted person, the cloud of the gas was formed in 

the entire CMS-1 plant area, Control Room area and 

further dispersed in the plant area. 

2. Gas spread out in area:   No any person is affected and Gas leakage 

remained within the plant boundary  

 No any person is affected and Gas leakage 

spreading to outside plant boundary  

 Any of the person is affected and Gas leakage 

remained within the plant boundary  

 Any of the person is affected and Gas leakage 

spreading to outside plant boundary  
 

3. Name of gas leaked: CMS (Chloro Methane Substance) 

4. Approx. time taken to 

control gas leak 

(maximum time 

reported for gas leak) 

in minutes/hrs: 

15 Minutes Approx. [07:40 PM to 07:55 PM (28.12.2024)] 

5. Whether offsite 

emergency declared 

due to gas leak 

accident? 

No 

 

6. Whether DISH / any 

other regulatory 

authority has carried 

out inspection? 

Yes 

1. DISH Office. 

2. SDM, Bharuch 

3. Mamlatdar Office, Vagra 

4. Marine Police Station, Dahej 

  
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7. Whether DISH / any 

other regulatory 

authority has issued 

any prohibitory 

direction? 

-- 

Unit is instructed to submit action taken by DISH. 

 

8. Causalities details Nos. of death (fatality) occurred: 4 (Four) 

Nos of person injured: 2 (Two) – Under Observation 

9. Reason of Gas leak 

Accident: 

As per primary information, leakage occurred from 

isolation valve near Auto valve XCV-2209 of CMS-1 plant 

leading to leakage of Crude CMS (Chloro Methane 

Substance). Actual reason of valve leakage is yet not 

known. 

10. Detailed observations 

(Inspection crux): 

This unit is visited w.r.t. the gas leakage incident occurred 

at the CMS-1 Plant. The gas leakage incident occurred in 

the CMS-1 Plant. During visit, the CMS-1 Plant is not found 

in operation and taken under shutdown. Other plant 

including CMS-2 plant is found in operation. 

As per primary information provided by the unit, leakage 

occurred from isolation valve near auto valve XCV-2209 

of CMS-1 plant leading to leakage of Crude CMS (Chloro 

Methane Substance). This isolation valve (near auto valve 

XCV-2209) is installed in the pipeline carrying Crude CMS 

(Gaseous form) from the Recycle Column (T2202) to 

Crude CMS Tank (V2204) at Approx. 9 kg/cm2 pressure. 

The Crude CMS contains the mixture of Chloroform, 

Methylene Dichloride and Carbon Tetrachloride. 

During visit, the isolation valve (near auto valve XCV-

2209) is found damaged and bonnet is found displaced 

(Photograph attached). Actual reason of this valve 

leakage and the displacement of the valve bonnet is yet 

not known. Crude CMS was emitted into atmoshere due 

to this incident.  

 

As informed and as per the CCTV footages gaseous cloud 

was seen for 15 Minutes Approx. between 07:40 PM to 

07:55 PM on 28.12.2024. No leakage is observed during 

visit in the CMS-1 plant.  

Exact Area in which gas leak spread out is not known. 

However as informed by the contacted person, the cloud 

of the gas was formed in the entire CMS-1 plant area, 

Control Room area and further dispersed in the plant 

area. 
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It is informed that the affected persons in the plant area 

were taken into OHC of the unit and further referred to 

the hospital in Bharuch. As per the details provided by the 

unit, following four persons were deceased due to this 

incident: 1. Shri Mundrika Yadav (Contract Worker), 2. 

Shri Mahesh (Contract Worker), 3. Shri Suchit Kumar 

(Contract Worker), & 4. Rajesh Magnadia (Company 

Employee) and two persons are still kept under 

observation.  

Unit is instructed to submit Accident/Incident report 

with detail cause and details of the affected person with 

status. Unit is also instructed to take all necessary 

corrective and preventive measures to avoid 

reoccurrence of such incident. Unit is instructed to submit 

CCTV footage of the CMS-1 plant covering the gas leakage 

incident. During visit, the details of the incident at CMS-1 

plant is observed mentioned in the logbook of CMS-2 

Plant. Unit is instructed to clarify regarding the same. 

11. Details of Air Pollution 

Monitoring: 

a. Whether air monitoring carried out during / after gas 

leak accident: No 

b. If yes, submit details of air pollution level: NA 

12. Other documents: a. Photographs of gas leak incident in sequence (From 

CCTV camera) and during inspection are attached 

herewith. 

b. Logbook details of CMS-2 plant mentioning the 

incident details. 

  

R H Master - SSA R R Gaekwad - AEE 

 

Date: 29/12/2024 

 

Written Instructions Given During Visit: 

1. Submit Accident/Incident report with detail cause and details of the affected 

person with status. 

2. Submit action taken by DISH. 

3. Take all necessary corrective and preventive measures to avoid reoccurrence of 

such incident. 

4. Submit CCTV footage of the CMS-1 plant covering the gas leakage incident. 

5. During visit, the details of the incident at CMS-1 plant is observed mentioned in 

the logbook of CMS-2 Plant. Clarify. 
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Photographs taken during visit: 

 

 

  
During visit, the isolation valve (near auto valve XCV-2209) is found damaged and 

bonnet is found displaced. Leakage occurred from isolation valve near auto valve 

XCV-2209 of CMS-1 plant leading to leakage of Crude CMS (Chloro Methane 

Substance). 
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Photographs of CCTV camera located on Control Room of CMS plants infront of CMS-1 

plant. 
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- GPCB Inspection dated 29.12.24 reply Uploaded in XGN on 02/01/2025 12:36:19 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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- GPCB Inspection dated 29.12.24 reply Uploaded in XGN on 02/01/2025 12:36:19 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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- GPCB Inspection dated 29.12.24 reply Uploaded in XGN on 02/01/2025 12:36:19 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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- GPCB Inspection dated 29.12.24 reply Uploaded in XGN on 02/01/2025 12:36:19 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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NET Payment Receipt

Address : Plot No. 12 / A,E-50/1 Dahej GIDC Industrial Estate, , ,  -Dahej, Bharuch  Pin : -392130

Bank Details

Transaction No

Application: 1911930(IEC)-dd/MM/yyyy

ICO-***

ZICOCMX0A4GQE5

PCB ID: 15136-Gujarat Fluorochemicals  Limited

Payment Id 592194

Payment Date 06/01/2025

Date : 13/03/2025

Paid Amount 10000000

Status Success

Remarks Transaction Successful

Type

Referance No

MIS Date

1800883-1911930

IEC

07/01/2025
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GFL Internal: Not to be shared outside of the organization. 
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M/s Gujarat Fluorochemicals Limited                        
Test report of stud 

TEST REPORT 

W53904 

07-01-2025 

1/8 

 

 

SUMMARY 

To, Gujarat Fluorochemicals Limited                        

Report No. Tests 

W53904 

 

Visual examination 

DP test 

Macrostructural examination  

Microstructural examination 

SEM after metallography 

Hardness measurement 

Microhardness measurement 

Tensile test 

 

 

The details of sample are as under: 

 

Sample identification: Stud 

Condition of the sample Intact 

Material of construction (MOC) ASTM A 193 B8 CL 1 

Customer's Reference  Mail 

Sample received on: 31-12-2024 

Date of completion of test: 07-01-2025 
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A.1 Visual examination 

 
Figure: 1 Show stud sample in as-received condition. No significant damage is seen. Brownish 
deposits are seen on the nut and nearby thread region.  

 
Figure: 2 Show sample after removing the nut. Brownish deposits are seen on the thread region.  No 
significant damage is seen.  

 

A.2 Dye penetration test (DPT) 

Technique used : Solvent Removable Visible Dye Penetration Examination 

Test Method : ASTM E-165 

Penetrant 
Type: 

SP 10 Make: MR. 
CHEMIE 

Batch No. 2402085 Dwell 
Time: 

15 min 

Developer 
Type: 

SP 30 Make: MR. 
CHEMIE 

Batch No. 2402080 Dwell 
Time: 

10 min 

Remover 
Type: 

SC 20 Make: MR. 
CHEMIE 

Batch No. 2402070 Cleaner 
Type: 

Spray 
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Figure: 3 Shows stud sample in DP tested condition. No significant indication is seen. 

 

A.3:   Macrostructural examination  

Test Method : ASTM E-340 

Etchant : 10% ammonium persulphate solution 

 

 
Figure: 4 Longitudinal cross-section macro etched view. Normal grain flow is seen. 

 

A.4:   Microstructural examination  

Instrument Utilized : Optical Microscope, TCRADV/E-56 

Test Method : ASTM E-407-07 (2015) 

 
 
 
 
 
 
 
 

782



 

M/s Gujarat Fluorochemicals Limited                        
Test report of stud 

TEST REPORT 

W53904 

07-01-2025 

4/8 

 

 

Longitudinal cross section 

  

Figure: 1 Sample in as-mounted condition. Figure: 2 Root as-polished view showing 
no significant damage.  100X 

  

Figure: 3 Root 100X Figure: 4 Core  200X 

Figures 3 & 4 are shows root and core microstructures of worked grains of austenite with scattered twins.  
Transverse cross section 

  

Figure: 5 Sample in as-mounted condition. Figure: 6 Edge as-polished view 
showing micro-cracks.  20X 
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Figure: 7 Edge 100X Figure: 8 Edge  200X 

Figures 7 & 8 are edge microstructure of worked grains of austenite with scattered twins.  Transgranular 
cracks, having uneven contours are seen.  

 

A.5:  SEM After Metallography 

Instrument Utilized : JEOL JCM 6000 PLUS 

Test Method : ASTM E415 – 2017/ IS 8811 

 

Figure: 9 Core  100X 
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Figure: 10 Core  500X 

 

Figure: 11 Core  1000X 

Inference: SEM after metallography view shows microstructure of worked grains of austenite with scattered 

twins.   

A.6:   Hardness measurement  

Instrument Utilized : Rockwell Hardness Tester, TCRADV/E-03 

Test Method : ASTM E18:2019 
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Table 1 Hardness test result 

 

Locations 
Hardness in "HRB" at 100 kg load. 

1 2 3 Average 
Required 

value  

Core 93 94 94 94 96 HRB max 

Inference: Results show that the material meets with the requirements as per the specification of ASTM A 

193 B8 CL 1. 

 

A.7:   Microhardness measurement  

Instrument Utilized : Vicker Hardness Tester, TCRADV/TM-11 

Test Method : ASTM E – 384 (2005) 

Table 2 Microhardness test result 

 

Locations 

Hardness in "HV" at 100 gm load. 

1 2 3 Average 

Core 230 234 228 230 

Inference: Exact requirement is not available for the comparison of the test result.  

 

A.8:   Tensile test  

Instrument Utilized : 0-40T, TCRADV/E-331 

Test Method : EN ISO 6892-1: 2019 

Table 3 Tensile test result 

 

Parameters Measured Required Values (min) 

Diameter (mm) 2.54 - 
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Area (mm2) 5.06 - 

Gauge Length (mm) 10.00 - 

Final Length (mm) 16.07 - 

Final diameter (mm) 1.38  

0.2% proof Load (N) 2346 - 

Ultimate Load (N) 4006 - 

0.2% proof Stress (N/mm2) 464 205 Min 

U. T. S. (N/mm2) 791 515 Min 

% Reduction in area 70.48 50 Min 

% Elongation 60.70 30 Min 

Fracture Within gauge length - 

Inference: Results show that the material meets with the tensile requirements as per the specification of 

ASTM A 193 B8 CL 1. 

 

Inference:  Based on the tests carried out on the stud, as per the requirement mentioned 

by the client, no significant evidences of hydrogen embrittlement were observed. 

 

 

 For, TCR Advanced Engineering Pvt. Ltd., 

 

Authorized signatory 

1.The results relate only to the sample tested. 2. Test certificate shall not be re-produced except in full without the written approval of 

laboratory. 3, TCR ADVANCED has made their best endeavors to provide accurate and reliable information, TCRADVANCED is not 

responsible for any financial liability due to any act of omission or error made. 4. Samples are preserved for 15 days; any ambiguity in 

test results should be brought forward to the lab management within this period. 5.* Information provided by customer. 
 

787



 

ROLLS COAX INDIA PRIVATE LIMITED 
  (Formally known as ROLLSCOAX) 

 

OFFICE NO: 301 & 209, J-9 CENTER, OPPOSITE INCOME TAX OFFICE, 

ADAJAN, SURAT, GUJARAT, 395009, TEL: 0261-4053706,  

TEL: 0261-3594053, email: hr@rcipl.co 

 

 

 

09.01.2025 

Ref no: RCIPL/GFL/DHJ/TPI-002 

To,  

Occupier / factory manger 

Gujarat Fluorochemical Limited, 

12/A, GIDC, Dahej 

Ta: Vagra, Dist: Bharuch 

 

This is declare that we, ROLLSCOAX INDIA PVT LTD, has carried out through inspection and test 

of various equipment under specific of the factories act -1948 and rules made there under for 

the start of Gujarat for M/S Gujarat Fluorochemical Limited, at their Dahej unit-A, location: 

12/A, GIDC, Dahej, Ta: Vagra, Dist: Bharuch. 

 

During our inspection we have validated equipment strength as per suggested tests in The 

Gujarat Factories Rule 1963 for CMS-1 plant, Process piping and Pressure Vessel. Based on our 

best knowledge, we have issued inspection reports in prescribed formats for all equipment, 

which we found safe to use during inspection. 

 

We are occupying competency certificate to carry out such inspection authorized by 

department of Director Industrial Safety and Health, Gujarat and we satisfactorily declare that 

all issued reports are in-line with various requirements identified by laws and without any 

prejudice. All certified equipment are safe to use as per our best knowledge.  

 

 
 
 
 
Mr. Dipak K. Vashi, 
Director, Authorised signatory, ROLLSCOAX INDIA PVT LTD, 
Competent person under factory Act U/S:28, 29, 31 & 21 
Competent person under SMPV rule-18 
Certified welding inspector CSWIP 3.1 
Certified pressure vessel inspector, API-510 
NDT level- II, UT, DPT, MPT and RT. 
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00 10/01/2025 Initial Review DIPAK VASHI 

REVISION DATE DESCRIPTION OF REVISION APPROVED BY 

 
 

INTEGRITY REPORT 

OF 

CMS-1 PLANT 

PREPARED BY 

 

ROLLSCOAX INDIA PRIVATE LIMITED 

OFFICE NO. 301 & 209, J9 CENTRE, ADAJAN - HAJIRA ROAD, OPP. INCOME 

TAX OFFICE, ADAJAN CHAR RASTA, ADAJAN GAM, SURAT, GUJARAT, 

INDIA, Mobile No : +91-9723339040, web: www.rcipl.co,  

 

PREPARED FOR 

 
GUJARAT FLUOROCHEMICALS LIMITED 

12/A, GIDC DAHEJ INDUSTRIAL ESTATE TALUKA VAGRA, DIST: BHARUCH 

 

 

 

 

DOCUMENT NO : RCIPL/INTEGRITY/REPORT/GFL/01 
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1 
 

1 INTRODUCTION 

This report presents the findings and observations of the CMS-1 Plant Integrity Audit 

conducted at Gujarat Fluorochemical Ltd., Dahej, Bharuch. The audit was initiated as 

a proactive measure to assess the overall integrity of critical systems and components 

within the facility, with particular focus on ensuring safety, reliability, and compliance 

with the relevant industrial standards.  

The audit was carried out to assess any potential weaknesses in the plant's assets that 

may have contributed to the accident or pose future risks. A key objective of the audit 

was to verify the quality and condition of plant equipment, identifying areas for 

improvement to prevent the recurrence of such an incident. Additionally, the audit 

aligns with Gujarat Fluorochemical Ltd., commitment to maintaining stringent safety 

standards and regulatory compliance, ensuring that all systems function optimally 

under operational conditions. 

The findings from this audit are expected to provide valuable insights into the current 

state of plant integrity, highlighting areas where corrective actions may be necessary. 

Additionally, the audit will serve as a foundation for developing a roadmap to prevent 

similar incidents in the future and enhance the overall safety culture at Gujarat 

Fluorochemical Ltd. 

2 Scope of Work: 

Scope of work includes all inspection, testing and certification work for chemical 

process pressure vessel and piping system as below.  

1. Work permit procedures reviewed and verified work permits issued during work. 

2. Depute competent person and associated team are for inspection, testing and 

certification of equipment which may cause emergency or an emergency situation. 

3. Visual inspection of Pressure vessel, piping, valve and fasteners for integrity and 

intact of use. 

4. Supervision for fabrication activity of fabrication activity of new piping spool for 

replacement of identified corroded piping system. 

5. Thickness testing, Hardness testing and in-suit metallography testing of piping 

material. 
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6. Function test / operation test of valve. 

7. Witness Hydrostatic test for pressure vessel and piping and issue form-11 

8. Witness leak test for piping system after erection and hook up. 

9. Safety Training as per section 111-A of the Factories Act, 1948 is carried out and list 

of participants who attended the training is attached. 

 

3 Visual inspection report of piping. 

Old Corroded Piping replaced with newly replaced piping at identified location, Sample photograph 

attached as below. 
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4 FABRICATION ACTIVITIES FOR PIPING SPOOL 

- Review WPS/PQR and WPQ records for welding and welder. 

- Random witness for weld visual of piping spool. 

- Review of RT reports for weld joint of piping spool 

- Witness Hydro test of piping spool before erection. 
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5 THICKNESS TESTING, HARDNESS TESTING OF PIPING 

- Thickness testing was carried out for residual thickness of piping system and 

assessment of corrosion in piping system. 

- Hardness testing was carried out to know current brittleness of material due to process 

and environment effect on piping system. 

- Detail data of thickness and hardness is provided for different piping system in 

Annexure-1. 

6 IN-SUIT METALLOGRAPHY TESTING 

- In-suit metallography testing was carried out at identified carbon steel piping to know 

current metallic structure of steel and results are as with Annexure-2. 

 

7 FUNCTION TEST / OPRATION TEST OF VALVE. 

- Function test / Operation test of valves was carried out to know smooth operation / function 

of valve, detail report is attached with Annexure-3. 

 

8 HYDROSTATIC TEST FOR PRESSURE VESSEL AND 

PIPING SYSTEM 

- Witness Hydrostatic test for pressure vessel and piping system and issue foam-11 

 Annexure-4. 

 

9 LEAK TEST FOR PIPING SYSTEM 

- Witness leak test for piping system after erection and hook up at nitrogen pressure of 6 

kg/cm2  to confirm there is no leakage in fastener joint and weld joint with shop bubble test. 

 Annexure-5. 

 

10 SAFETY TRAINING AS PER 111-A OF FACTORIES ACT 

- Safety training was conducted at Gujarat fluorochemical limited Dahej plant-A for safety 

awareness of workman, list of participance is attached with  

Annexure-6. 

796



797



798



Annexure-18
799



Annexure-19
800



801



802



803



804



805



806

Bhumika
Typewritten text
Annexure-20



807



808



809



810



811



812



813



814



815



816



817



818



819



820



821



822



823



824



825



826



827



828



829



830



831



832



833



834



835



836



837



838



839



840



841



842



843



844



845



846



847



848



849



850



851



852



853



854



855



856



857



858



859



860



861



862



863



864


	Annexure-1
	01 FIRST PAGE.pdf
	02 SECOND PAGE.pdf
	COMPETENT PERSON CERTIFICATE 2024-2025 (DIPAK).pdf

